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big business and so on I hope my
friend, Mr. Lokanath Misra, who has
b.come my conscience-keeper in Par-
KHament will rally to my support
when 1 demang that the voice aJamst
monopoly, big money and reactwon
shall always prevail in this Paria-
ment and 1n this voice both sides
shall join together. That high tradi-
tion we shall always maintain.

SHRI CHANDRA SHEKHAR: It
will be maintained. Do not worry.

THE ARMS (AMENDMINT) BILL,
1971

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir, I beg to move for
leave to introduce a Bill to amend the
Arms Act, 1959.

The question was put and the motion
was adopted.

SHRI RAM NIWAS MIRDHA: Sir,
I introduce the Bill.

SHRI BHUPESH GUPTA (West
Bengal): What about the papers I
askeq for?

MR. DEPUTY CHAIRMAN: In the
afternoon, we are discussing the
working of an important Mimnistry
and a large number of Members will
be participating in the debate. There-
fore, we will have to adjourn fill 2
P.M. only.

The House stands adjourned till 2
P.M.

The House then adiourred
for lunch at half past one of
the clock

The House reassembled, after
lunch, at two of the clock, THE VICE-
CHAIRMAN (SHRI RAJENDRA PRATAP
Smvaa) in the Chair.,

DISCUSSION ON THE WORKING
OY THE MINISTRY OF INFOR-
MATiON AND BROADTASY-
ING

At wra sreamy (freet) oS-
[aremy S, § s wvy §OfF
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YT 39 AZQ@YU TET B W FE
FT WA+ wawv faar g 1 & g
Ty g, g a8 a3 waeR &
¥ fau g faorea o @19 fom 0 A
59 99 T guy 4 Hawd 9 fa=ie
¥ fau, sw 7 gy & F g
W T §qfe #R wwywar § &, Fg ag
N FATI 8, AT AL HQIO F,
JEHT OF THTL § qraey gATL AT fas
g9 ¥ 98 e g fv qw A graman
#R aqfg ¥ it eawt wEeayor aRE
g ST g =rfgy o+ few s Wi
war, faaa § o st gu w7 - &
I T FT HLT AT 7% 2, I947 foely oY
TofaF g/ 7 wva Ty | e )
ST FT 30 8, 98 Alwaard g ou il
HIT fordy sqmear w1 &ER F6@T &,
gl 9T NI 39 gy faugi & are ®
aF & gfew g vt § 1 fag
W g A A JAT §Awa &
IR ¥ 91 &1 § SR "grEAn
FA §, IAT FEFAT! FT AR
FA B, d EWH S TSI grET
e frar 8, S qemifas s
T K B, FEET qgF T AR A @
R Iad uferd g1 $, 399 ART 7 FX
&9 AT /7 AT HSTA F A A G
AR AFIE | 73 99 § NG A g, A
¥ querat g ff guat eurT AT qrigy
forrg gafvr & wrret e 57 fom o1
FFTA ST @R, a9 anar g i sw
aTa F e ¥ AgY a1 9w g wrw
¥ oA &1 @ER @ g SR ag
frrora feam &t gw 3o Y S=fa e

Fr qUFT T FT |
areqd H gEAT HIT TEIC JAT
7 f9AaT 797 ®19 2, 9% @ AwT
wvifas &7 § GVFT F FEGAGT
F, TR 1 ITAfza] FI, FTAIT FN
R B £¥
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9% qre-qry ag | v § fF oS
Al g @I (6T 8, 59 A
< Ft Ao F6 & fau wee
FEAETT AE ) GG dEq F9
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AR Ff-F ag ot 2 B ogw o
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fFaa 19 ==r =4 ¥ o sfa
Hedt ¥ k@ T 4, 39 a9 B T
T F 3w ¥ I ogd
(07 & & T SAFR ¥ W@l
2, ¥ T == farw 347 foay W
ar w2 AR AEE gEE W ==
et § far 4, § g7 g s ot
FTATferd g1 AT qF FH T A
2T § fiF e A 5 gura &1 aftare
fra & w7 #7 f w=n w90 1 ww
AT EAF 1 T (F1 8, IqaT W T8 FT71-
f T 72 7<) 37 Tew © A AwraRE
78 FreFfeeT fofaadt 1 Faeafea wRay
2, 99 Y qdl ot ¥ gw AT ag AT
& % 37 380 T wTar, & Lawy
STIT FAl F—

“Confidence 1n the faithfulnesz of
official information has to be
generated Suspicion of official In-
formation has deepened in  India
because of incorrect, even impro-
per, use of the media for person-
alised publicity an® an  undue
accent on achievemen i is neces-
sary to correct this c .»<drtion and
also to pose in propés Pper pective
the many problems wnich confront
the country without withholding
adverse facts while at the same

time stating convincingly how the
remedy lies 1n the people’s hands”

7z 3! Faaewa o, fas waw 9%
g 7 5 ferqefy &) 97 28 & —

“The Recommendation 1s accepied
and action 1s being taken”

yqg ®©7 ¥ TR g ¥@1 v ¥ %
TS afefrdl @gd TEw P
7% 3W Aad ¥ AR Ta safad qew
F1 g7 3o7 O sTfF & THATHET FoE
F1 JaAw ¥, 98 e sfeAr HeAT
Fv a1 guar gy & o fafea
afsafedt @ifenr 2,8 78 I #3,
5z faeEs 799 2 | § @EA & WA
FTey #1 47 o faqra fF ag o

qa FE W At o fr e OF gue
931 RS~
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wet & faaTs ar fad) us ad # faes
9% T A 9T SN TANE 5HE %
TET F9E & AN W Aewd a7 qge
9 fF oo 3% Wear wEwezeT
of@ferdl F7a1 & w¥F #8 weEr
ur 04T, 12 /S, SFEVRAA OF
wrewifeeT a4y F§ T, ag wedy
gfs@fest ®ira1 & a1 styew fafawat
 afefad it g1 & mEg
feiz: o fw zm fecooft F are
fowd dta @i F oY 9TArAE JAT F,
st odfAF Fw @ 3, @R 3§
qgxfad Frz &1 a9y fawme AT £
g aw s FF T A 213 % gw
™ @ F S HT Fd g

“The recommendation 13 accepted

by the Government”.

qa-q15ee afeafedy afr S Tz,
frv ff P&FIsw; =i 97 &

X

g ot 97 iqroow afeafedt 21 F 3
T AR W 7 AT BT, dfE §vEIY
o ara zfe.r et B wwaT OF
ferddz smd  av Adr zE §
A A AT FHRET FT IFIU & WA
0w ¥ F7 w5y 01 {5 fooq swy £
%, 370 ¥ 39 €A™ o 7= f¥7 a7,
Tg A1 T 2, AOET FIOINT ST
¥ g &1 o w9 § §LHC T 0
F¢ fFar 1 @ 38 o fREET F¢
7 f5 i@ gom@ &1 =g f fEa
aq, 9% Fmaifad =g fEar wEr o
T g fae® 1971 F A+ #
T ad T T TIT FEE FIT | HA
fairdr = & oamefa sy, AfFa
A I WAl F SHET & AT
agr faar war ’

it faed fedl ¥ oF weer 9E
foeat g5 =1 agg # AEAW A
ff gl en 3=l & At ¥ &9 99
gery s sw fafees sewaew
ofpar F g @y g, q@ wEE
T TR giAT AfEw, FW TG g
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Ifmiga ) TR § Fvraie
g7 | % faont g g S avR FT T/
A T ¥ ommeww § AT e
A F 1 BT qa 9T Aoer § e’
FeEHT F, 037 A1 qH I TIR A
geor g€ o gw AW R N e
AT § | AT F AT €7 A Py
Y gz FY faaar gFr S, & 97 =\raAy
FET 2 A7 IF T AT Az 7 Twae
g ag mifwz g i my faa e g7
&7 o g a7 qfy gfvam il wfam
FHrT F1 AT o A T A
afsrr afaw wfor & falemy &
aAyy, Gl oF wfg A wd ot #
FALT 9 (8L wewRd #rw o™
9T sfRe foar ST &, &) wad faw
ETH G« AT 5 7R ZIAT g1 39E
@3 & qesafa &, 99 Tesqfs w1
AT @R T I GAAT FoA A
FoR FTE N fOAT TEAR 9m AR F
1 T W | AW WA A g AW aE
W@ Eaq W Tg AR TOIAT AFA g
for far orfirsrdy #0 ore T T Semmaars
wifsTT fagm fFar o 8, 9@% feg
AT &7 § FS AET WwAT g
ST €7 § I IT IR T AT A
AT ) ST = 3T s
§ T8 370 Q wwar § 5 § wweT g,
o AT sogal wiawnd g,
faar fafsafer 1 o avw w3 7
fedqar st &1 e 3 78w wiese
FAAT AT I AR T AW BRI
AT AT FT A_EA T T F | AWAT
gUeT wEar & fF w01 PRy 1 maw
ST H9Od 48 § % I9F A9 2mr
B AT AT A T & T
TERT W, RS ©T ¥ W g7 &
“It is no use demanding instru-
ments indiscriminately as belong-
ing to the right or to the left, when
there has been no evidence of
leftism of any kind, and even left-

ism must inspire confidence and
trust. It is also not right to con-
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fuse names with namesakes, just
as Cinna the poet was torn fo
pieces by the Roman mob think-
ing he was Cinna the conspirator,
in spite of his protesting that he
was Cinna the poet.”

feaT AT FIT KT IF THT THIw A OHT
Fg w7 s ¢ faar, v wre far v ag
fae FtedR=e 2, famr seqasrd € 1 41
2§ o foear & fe oy S Argd #1

q TS A ar Faw 9T FTOT A3
femats 3am § o s 9w A0 WS
zars g fAear g | ag FS IIRA AT AT R
T T4 T I a8 47 w1 8 1% 7
FIE I AE1 Toar a1 T FAT K HIOL
g wifafama A orfedy S arse F & A
7 FTTHAR W aad g v w4
giwe foar w7 wr Fa fafaaa
THAA ATEAT J9rn S0 1 3 TF A
G W - S T M i

“Most pressmen are still impressed

by credibility not by scotch.”

¥ T W OFHANT T RN Y AR
ad AR 98 98 & 5 ag = fradr
A1 Z, fFadr < f v %, wg nw
fafaa o T wfeae & FereT
Fr amds K F

AT IeE T AT 1gr faoaey 3
Tt & ( Interruption )TAT T B 1 A1 &
g J1a 2q qI9 H wg @ 9 fF e
gfear el o ows wgEd gEAT
ay@a & W Tifert g, a9 Ww
FAAAAG, A% qHQ A 5
STTET F TAT "rx q (3 gfesw o
& ofg wrd gam 1 sF0 IR
@eT gg fagfmr o o9 fiw
g @ S Ao froT T Agt
g =gy, 7 wfags = Fw W
Tifzr ik #fadzs wfsdgsew &=
wwag a8 & Hor A § sfueds
qrg; F R, A1 @1 fgwit &7 HAFAAT Fvq
§7, o dTo o Yo H TFIZWg #Y
RIZA (T HFIA 3T e, srady F1HifET
HITHT 92 w12 fam s, farefl st frae )
fafaas samor it s faar @mg
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Tg 37 q R IR 5w
gfear st £t av g@eT A & S ari
T Mifedr 3, SAwT g" WA
TGT gH ITRT €F &G W GaT wad
g frag mverdy Aar &1 qrew a3
T IS IATL F AT IG5 o1 foreat
TR T &7 JTHT IAdl ol SHTRT
arsat fasedt at fafraa €789 77 @R
& wfomm oo ame JET) "
FEW F 37 oafamrar #1w s
FO w1 3T FRm W
=T a7d ¥ & wrer gfemy Viedm
AOAT, FA Y IqW TO FAACAN
F1 At F9 F@r Awar g faww
Al mad AdT § o7 wseE fag,
gy 57 f9ars of WT aq 5@ I oF T
£ A AT TZ I TEAAA AU &
fasia & o of €Y, gy sy &
a1 B o anfeezm w1 AT Ay TamnE
QAT T AT 57 ST | W €ETh
micen &1 51 fafex feafq @, <=
#Y aE1 T T F ) EEAE B O
mieke wer W1 § ag frEAmT ¥
AN eI W &R e §
e CARCRIL TS E - C e -1
Ao g, 18 T wefave R )
g A FA1 § W TAF] I®
TRy & fAQ <@r 9T g | 99 9%
IART FAT 2, ITH T FAT FAAAT
g, g A ara v VgAYt g, g ¥ar
FT TEd §, ATHT q F AT TG HwT
g, wiw W wifcsr F 3w wee W
FEf FAFT HY W § | GA HT ATTHRT
mMTAT g {5 37 § FAFT W AT L,
s farea off oma & w1 faraw &1 g1
F AW AT § ) FATETOIAT ST AW
R A zfear e q H A wRa §
SAHT ATET  TAHHE QEATES #T AT
T &I AT ATFRY, faend gt ATfRT,
faafer gt arfey, afea ag o
gfaard, ag ark faaw dae @ srfzes
BT & FTUT ITHT G FA 7 39
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F1 F 29 Tyt fog gar g, fem
HIEOT & F1E TS &1 737 A1 7g ot g
3V FTE HI7 7@ FHT IT A1 TGT T
Wi far ST g W IAT qforHeTEY
T AifEEE FY AT 94T AT § )
F [T F IHWATHL I AT HAT ST
ARG AT q HGAT FHT (3 78 O
awT &t fea § ot acara fag 7
ST AT FT AT, ST AT e,
IADT FE TT QU FIA ATAT 3, TIHT
& Tq5z IqUT FL, FIfw qH qET §
S agE gE A1 SEN AN S FT awqew
qgT, JAHT AN T | SHH €TH
wicke & ;7 ¥ o fag gra faa
ATEETAT F1 T FT FT H1E AT AGT
AT Y FAT & S FATELE agr a7
FH HLA §. ATA gfear AsAT § FTEq-
dzq &, ¥ =30 OF GAFCE WL T/
FILO § ST g fF IqEt wfsaraat
fasft & | 7 wfsareat aga fawz &)
g W= fr @R ATATT AT TR-
AET (A7 TFRL F & AAT ST F)
Tro To AT 2o Wo fHaaT g, I4T THX
T IET T AT JATT S0 Yo AT ETo
To T &, A1 & arar =rgar g 5 99
§ wweqisza fafaw T3za &1 FA%
F & fqg Ty & " qF AR
qqq L AGA & qIGF & |
F3T q2aT &, AT 99aT § a1 9aH
I I FloATE gRT & | a8 AN @
FragowTRogaE & 5 IAwt
TaFHz gEerEw &1 fedr Al &
qgT AT GTET SET AR, St
faq avg & AAfare 9w Sy g AR
wATaEz F R A 1 wdswey & s
TqEd, ITF HAFT W T ITH!
qTAT ST AMEY AR 34T ag w
gfaqmd, Wi AR a9 ITH! 2 S
TifeT | TE AT CF ATAZ & ¢

oot gfeam WAt & gy g
TAAT FATHT FT HIH Ga& ST ACAT
g 97 Arar § 99 & | qwa g SAEl
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@Y g & w5 rfag wwwr ) gq av
91 & graey § fower fasi d gq Afaed
A fesga Far? A M awqen fear g gaat
91 FT IR g H ¥ F 47 freey
fasrer amgm =t =g fosga 1 oF
feefer swdz 1

R § w9 o 9@ A1 &
fesma & art § qu Fifw & foy oy
afeqz & wravy § F@ A1 GERIT FT
SaTT &Y [GT  OF IO a1 99 F e
F ot afeae fagr § SuFT auiv FT A}T
T o gfamm 7 g3w F FEy
g SuFT anF w7 AT § I fx wy
TEW F AT H1E SATTATL ISAT ARG
g 1 gty ww wifaer &r faafo
fran = zw 3Fem & fawior faay f
T F e fergeam 7 97 F7 &aqaan
FI UF AR a9 AT, TG 4T A4,
TF AT a9 AT AT AR FIE FAT-
T AL | 3H GIA TY AT 79 G
F1 g9 quma & fF saEE § AR
TAITHE § ¥, sa T a & fad & fefre
¥ 31 ST mE {AFddr § "
ag SEAraareT ag AT fawedr g fw
saFifaw sy g7 3 faars
w1 faurg 2, ar 99 faorg & dig F15
AU AT AT(EU, I9F AT & IEHT
#1€ wrEawa gty faserar aifed
AT 39 afoHl F gfonaEsr §%

LG EAG
This Press Council Act
must be provided with some teeth to
decisions enforceable.

Tg A1 Y for 7 F7dAt § IAF 1% AT
grmr =ifge, 35 2w & fF faorg ifee
FYAT & Y SHHT TH HILA THE Zram & |
T g # GIHIT F9X F GIT
g1 &7 saar) nifad w7 J a8, 79T
ayer aga ufwomw gar, afwa gfamm
FT GYHRTT IJqF A1 W IFT TFIT &FT
R0 FAT G, SHY TFT F7 TA-
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T AT @ fesgT woar feeyd
T @ F A FGIC IJAFT famy 7
Herfeoquy My WA FQ@L, P,
g faars Y 7 fray sa a7 fafe-
firea g FAT R, T T AT HAAAT
Tar A S Fifed W) 99 e ™
F I TFT A AT fFam osmar
aifer fe ot W SEE Seww ROSH
faewgt w1 Foa'feg fFar s o« )
9T g4 oF a9 § o7 fF agdr e &
faerdr & 1| & muew F%T g M
T FAM F SEAT @TT TST
T ¥ § AT W aF T FT R
T FT qFA ¢, AT G FL &59 &,
FL A9 T8 Fg AT g | SHET O
axh ¥ Y for s 9 0F @A A
fagerd) 8, (a1 wory neefesiza
§ &) g O W ) 9T FEer 7 fregT
F g ¥ w7 & W7 g aore &
gzw ¥ FET g YW T wog ¥
s g (% &dm fwaw & Ra s
T AUME ET G, aFd HF
afgd & wvgy U oo o FAT gEE-
fosrg® & ATy & wEe AW g AR
ag &g W § T s wwWw fana
oAT AGAR B W gy oA, waw
gaatd &1 = mfyw famaa fr,
mok!l fagma @& ar ifs oF g
¥ dfafesa s & S g, At ag
guwn 397 & & f¥ ag gara whm
& M W I Freor o A Fqnad,
fraar-feanr fFa-frg w1 30 & =g
agr qagd, a8 uafsew zewe &A@
2, galg wa N o 77 vy g Al
4 ag fAaea F=ar s § 5 oo
AR LSy FfweE @ o w77 ar fw
fasiae St & 98 oF I d HG@IA
Y T T H/G F FT CF 930 a7
MYT g AT G IY FHAT & TF
Y SEFT FXOART W FEr § | gatad
& 99 ¥fHUT FT OF IO AT AFAT
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,N 3
“We agree that advertisements
cannot be claimed by newspapers
as a matter of right. We also agree
that the Government would be justi-
fied in withholding advertisements
from papers which habitually in-
dulge in journalism which 15 ob-
scene or scurrilous, which gives
ncitement to violence or endanger
the security of the State. Bearing
this in mind, the Government should
give advertisements having regard
to the following considerations:

201

(i) Circulation of the paper and
the rate charged by that paper,
and

(i1) readership designed to be
reached for the purpose of the
particular advertisement.”

A {67 747 g2 § SEm e fF uwr
3 waifzal gy wifed, s@F wWmET
F$ il &, T Nfafera F4-
TIvg A 1 98 qOE qqf=a grT
v T A1 QA TG FIAT A |
@ 97 Fiaa & IgIw F IGT FA
g%, BT 53 g7 39 Fofaw 17 feera
1 Ggen fawr 1 & owgm fw
T RW %ES A HEW  H
gy wEAgeR Jifq Wi 9EE AR
¥ oo GOt Y o/ 99 wifae F R
F i | AW

This shculd be brought within the
purview of the Press Council. If any
paper is denied advertisements on
political grounds, if any paper is sub-
jected to vindictive action by the Gov-
ernment of India or any State Gov-
ernment through advertising.

# gwmar g f& 29 Fifaer B I7F Al
¥ FT, IAF qaAFH TH FIAT AEY |
HEY AT 9%, T AL [SAT LA
qrfsrf 3 TreT FA & e fagia
g wifae ¥ ggd #< T AR A
F zaFT T 2 2, A1 § qwmar § A
wF a1 §H g | (Time ball rings
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JYAATETE] WEIRT, GHT & Frg-a1q

& g9 &1 <91 ¥ @w-a19 3w 9
a1 feae & IR 7 =97 F=0, Iqifs
graeT w9 #1 {9 %7 59 g1 arq
& sify g1 AT FA W wraw W 2z
TOU T & A7 | g7 M a%AT B WY
ST 4T g T ;T FE A A g
fe @reen @it & 9t Rt Ageaq
AT 4, T aIEA EFC W] 7 B
g & AT T, I 0 sqrar A9+t
graT @ AR forgwe faaam grar anfeg
Fraefag AT a7 F1 wqAfy @y
aifeq f& =&r @ Tfeg, s @
== 3o T Ffga g ad ) afsa sus
1 wgeaq® qHT 4 fF Gegadi® uw
g W 9 g wifey, 9% §8 g-
wfaT ot gy, s wed ¥ an
LoIFE g el &Y, a5 e g
SE AR E AT @i 3 Sed agy
o g AR g AT o
frew e 2 99 DAy F Jerhuw
zem weey faaue § o wew ez
®1 QAT AT ST G, AR T3
FATAT STRT § | TFT & AT WA &7 g,
St AT fag & 7 AR 8, Tod Herdl-
oo §, @ w@taE 'Y ¥ HenEr-sent
T g TP WA g @afas
g, dfra @i, Fraga = e, faw g
#1 i3 5| % * fowss gy oy €
giv IF* faedt wyefy fawdr &,
feaft vz faadr B, argmm fawar &,
sy e Sa afl 8 o=
TEY @IS § A AR T FI9T ATNMGY |
fewt: feqr © Fge w15F AAT Ay FE
ferts 718 | &% TRU AE A1 It
uqsfa 3 &1, I a9 fwar s
orfgr ar | 77w faed fat 7 o
Fror & 5 Tqo 1o fiy grer
i fajer  frevm & =) R, ST
qo &0 o = ATAW § =AT M |
9% 98 WX (e AAT § § 39 oy
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T faaer & ar swea | A a3 €
fiF qgo dro Hlo AT FTH A FIL
¥ H——mg 3T sl +gr ¥ fomar
FrEar A 37 F7 FE a8 § A
2, ST FAifad TET FE€EQ § | AT
GRA fherm gRIY WIE gFE 97

37 TITITR, TAY FE A AGT ) HATT
TAT 8T 9X oA Ay @ AR I9E
FITT AT T BRA QAN AT
AT AT § | IEF AL T GEAT FHIOA
T oF gomEr gEE feur | SN R
fF gATT AT agwAT wfgT ) a1 I8
qgodYorTo & aTd ¥ FT AT AT TS
FEE U g, qg T wEgA g

“With regard to the import of the
main body of feature fibns we sug-
gest a complete change of attituae
which is at present commerce and
politics oriented to an attitude which
should be conditioned by considera-
tions of cultural aesthetic and artis-~
tic values only. We have to con-
serve our foreign exchange, In all
other fields of activity we permit
the import of only those commeo ii-
ties which are absolutely essential.
We have placed an emerge on all
type of luxurieg because we cannot
afford to import those articles and
also because we are anxious to en-
courage their manufacture in our
owhn country. We feel that the sane
rule should be applied to films and
only those foreign films he allowed
to be displayed which have out-
standing cultural, social, scientific,
aesthetic or educational value.”

} g £ 3 fagra w1 @A
Sr=T =TiET, feeew & &3 )

A FF o aiw g T faedr
10 feqf @ zary =Wy ofrem &
qAT AT AR G T A AT ERR
T ogAFr AT 2 A e xfear
Wemr ok gAwEER arE

tion and Broudcasting

arewrfeET faf w7 & faay ar¢ aremw
&, I OF 27 Ty 3 3T =rfay,
T &1 WL Ig G097 o471 A1(8Q 5 7
gufFat s 8, T gafwa mag swifEa
BT 9T A1 feafr - @t &y <
g, fow oz gw g g d i wmg
TZ AL | AVLZ FT @I TG F7
foay A aR wfeqr §, F MaT M
FL AT, I FFITOUFATHT AT
faato frar so 1 e WE wifEer
& f FfF mroT qrEf Fr A qifg g,
AT AT Z9LT AT Ay fAr #X0 AT
AT R F I F qgT I F9T 99
@r g, feqz o @ & fFaoar sw =y
AT &1 T J1fe & gy &Y s
Rl

A gaAr g f7 o 3fsm s
FT O TAW 94 ¢, TR FaA g &%
7 fegz & a3 ¥ oo M faqer A0
FI qIG S@aT F qHIY 3@ | Al
F1 “wqrE AT § MG gAIL TH——
I FT ATH FgT TAATAT TIT——37 i
TH TRT T ;IFRNAH FAT I &, a0
AW F ATIAT I F WA § AU
FLIZ G, T AME & graeg  H gfaan
AT F7 Mlear & 51 @ 4 ) 3ur uE
W & wea< fede o7 T &1 4T TEY
garg ?

TS MIFFAT 5 1T &1 ¢ &
X9 & AT9A 91 G2 @S E, ST AT &I
AFGAT 27 & {du, wHdT a1 £7 777,
TEF THAT 987 F w19, W wira &y
SATEAT SIS FT W 39 &1 &1 739
F fou ge@T M) TR wEaEy OF
TRy w9 & wiwa fAqEdt o g s
TR g ag @@ F7AE |

SHRI T. CHENGALVAROVAN
(Tamil Nadu): Mr. Vice-Chairnian,
Sir, I am indeed glad and profoundiy
glad to take part in this debate on the
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Report on the working of the Ministry
of Information and Broadcasting. T
should have certainly felt considerable
enthusiasm and elation to offer my
very respectful compliments tp the-
working of the Ministry of Information
and Broadcasting, but I must confess
to a sense of utter disappointment
,when I read over the Report that has
been submitted to us by the Ministry,
It seems to me and I may be pardoned
that this Report is more in the nature
of a catalogue of attempts than a
chronicle of achievements. I must
confess that there have been certain
difficulties and certain hurdless in t..e
path of the Ministry for realising
some of the objectives, some of the
ideals—why——some of the important
decisions that the Ministry and the
Government had taken to be realised,
but I should like to say that this
Ministry has been rather very lstaar-
gic in regard to the implementation
of some of the guide-lines and scme
of the developments that are inherent
in the successful working of this
Ministry. I would say that the Minis-
tr'y of Information and Broadcasting
must combine a very specialised means
of both. I think you will pardoa me
and the House also will pardon mne
when I say that in this Minisiry the
information is not broadcast and the
broadcasting does not contain infor-
mation. Now, Sir, T should have
thought that a very purposeful Minis-
try like the Ministry of Information
and Broadcasting must be such that
the information must certainly have
not only content, not only context,
not only compass, but much more so,
the information that the Governmcnt
is gupplying to the vast millions of
our people must nearly be very edu-
cative and very rarely interpretative.
Whenever there is a broadcasting
effort it must be packed wita such
volume, weight and value of informa-
tion that people will not only have the
entertainment aspect of broadeas'ing,
but also the educative effect of such a
broadcast. My first submission, there-
fore, on the working of the Ministry
of Information and Broadcasting is
that it has failed in both information
and broadcasting. I feel that there
have been certain attempts and very
notable attempts that this Ministry
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has undertaken and 1 will be failing
in my duty and untrue to my tradi-
tion if I do not make a reference
to some of the very important inno-
vations that this Ministry has made.
In the first place, I am very much im-
presszd with the effort at State-Conue
coordination in regard to the func-
tioning of this Ministry, in chalels
of information and in broadcasting.
Sir, I recall to myself that this Minis-
try has appointed a Committee for {ne
purpose of evolving instituticnal
framework and functional corrdina-
tioh in respect of all the broadcasting
services both by the Centre and the
State. I recall that it was some time
back, and I understand, Sir, that the
Committee has not met and I do not
know why that Committee has not
met. Or may I know when that Com-
mittee will meet? Sir, is it not supine
for this Ministry to he very silent and
indifferent to evolving very definite
patterns of Centre-State coordination
in the matter of information and
broadcasting? I have a sense of feeling
that in the present context of public
debate on the possible relations and
the evolutionh of 5 pattern of such re-
lations between the Centre and the
State, this aspect of information and
broadcasting cannot be overlocked. I
therefore plead very earnestly with
the Minister that early steps should
be taken in order to make that Cum-
mittee function and that Comm'ttee
should go into all chords of involve-
ment both of the Centre and the
State in regard to information and
broadcastiny, There are very many
vulnerable noints in th& relationship
between the Centre and the State in
the field of broadcasting. There nas
been an aiimpt—and I do not blame
an'y particvlar State but that is the
general tendency on the part of the
State services of broadcasting—to mnre
and more concenirate and overvrhr'-
mingly pinroint the State’s eundez-
ours and the State’s incidents rather
than those of a national character.
And on scme occasions the feeble
attempt on the part of the Central
broadcasting at giving and projecling
the State’s attempts and achievements
also give a sense of frustration. There-
fore 1 plead very earnesly with the
hon. Minister that they would make a
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very early attempt to convene thix
Committee on Centre-State coordi-
nation in the matter of information and
broadcasting.

Sir, I am =also pleased with ihe
effort of this Ministry in regard to the
way in which one of the most funda-
mehntal aspects of our national endea-
vour and life, namely, with regard to
implementing fostering the forces of
national integration, has been handled.
Sir, there cannot be any argument on
this question that i? there is any
powerful medium for the purpose of
binding all the chords of our nationaul
life and all sections of our people into
one indissoluble and indestruct:bie
bond of national tellowship and frater-
nity, I submit that it is the Miniscry
of Information and Broadcasting.
There canhot be a gréafer bond, and
there cannot be a greater fellowship.
Therefore this certuinly evolveg from
the question as to what are the guide-
lines along with which this Ministry
ol Information and Broadcasting can
play its role for the purpose of aug-
menting the forces of national integra-
ration. Sir, ohe” aspect suggeested
some time earlier was that a mulfi-
media publicity scheme ought to be
considered by the Ministry. But I
am sorry to state that no effort has
been made or even attempted to be
made with regard to how to imple-
ment that multi-media publicity
scheme. It is one of the important
considerationg that the National Integ-
ration Council had suggested. And
at that time the Minister of Informa-
tion and Broadcasting had taken
rather seriously to the suggestion of
the National Integration Council. And
there was even some feeble attemot
at inaugurating such a multi-media
publicity scheme. But I do not fird
in this Report, voluminous as it is,
any references to the inauguration and
much legs the implementation of the
multi-media publicity scheme. Apart
from that, Mr. Vice-Chairman, may
1 very respectifully suggest to the
Ministry that in the matter of improv-
ing and integrating; some of the very
great forces and very valuable forces
of national integration of our country,
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they must introduce certain really
emotional aspects in regard to their
method of broadcasting and inforn:a-
tion? I must confess, Sir, that theic
has not been that tinge of emotionalisn.
which is the bed-rock of our national
integration for our listeners to be toid
that our country is united in history,
that our country is united in geog-
raphly, that it is united in progress,
united in everything that is glosious
and great in our national life., I feel,
Sir, that there is some lack of that
emotional touch in the way of imple-
menting the grand concept of the
multi-media publicity scheme that this
Ministry hag been ehtrusted with. 1
hope and trust that sooner perhaps
than we wish they will undertake a
very serious attempt in trying to ir-
augurate this emotional mass multi-
media publicity scheme.

Sir, the next point that rather im-
press me very much about the work-
ing of this Ministry of Information
and Broadcasting is with regard to its
service for the youth. I must very
humbly and respectfully offer my
congratulations to my steemed friend,
Mr. Gujral, when he was in charge of
the Ministry for having inaugurate
the Youth Services in the Information
and Broadcasting Ministry particular-
ly, in the All India Radio.

Sir, T have listened just for the pur-
pose of understandihg what is the
scope of this Youth Service as a con-

cept. It is laudable as a scheme. But
the way it has been implemented
rather disappoints me. Therz |has

always been, Mr, Vice-Chairman, an
attempt to broadcast to the youth but
not a broadcast by the youth. I hope
there is this difference between an
attempt to broadcast to the youth and
a broadcast by the youth.

Sir, our country today, particularly
the young India, is pulsating with
new impulse, with hew ideas and new
aspirations, and new visions and new
effort, and unless we are able to gal-
vanhise them and channelise them into
proper, purposeful expression of thelr
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own emotion and ideas, I am afraid,
Sir, the great ranaissance of the youth
movement in our country will be
-completely with out a direction and
without guidance. 1 appeal to the
Minister for his kind consideration that
the Youth Serviees programme of the
All India Radio should not be merely
broadcast to the youth but it must
be broadcast by the youth so that
some of us who have grown old or
-who are growing old will have the
supreme satisfactipn that there are
generations yet coming behind us whe
will take up the reing of the progress
and we can close our eyes with the
supreme faith that after wus and
‘behind us there are very good persons
to take care of our country. I hope,
‘Sir, that this very fine appeal of mine
will not be ignored, and I am sure we
shall very soon hear the broadcast by
the youth, not so much as broacast
to the Yyouth,

Sir, with regard to the Youth Se--
vices, I may also make a very respect-
ful suggestion, particularly wita re-
gard to broadcasting to the college
students. Sir, I have had very inti-
mate contact with college and Uni-
vercity students in my State. I have
been asking them as to how they -~e-
lish these broadcasts and they say
with a certain amount of indignation
that it is an extended class-room lec-
ture which they do not relish., We
know how our students relish their
class-room lectures. If the broadcast
also is by the same lecturer who lec-
tures in the class-room, the studeht
will not listen to it. 1, Therefore, re-
quest the Minister to consider a suit-
able modification of the programmatiz
effort of broadcasting to the collese
students in such a way that it will
really serve the purpose for which
such broadcasting is done.

I have here to say a word about
broadcasting to the University stu-
dents. I think there must be some
defect in drawing up the programme
There is mo use, Mr. Vice-Chairman,
to have the same subjects that are
taught in the class. The college viu-
dents must have some extra-curricular
knowledge. They must know what
the world is. They must know what
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India is now., Therefore, that has te
be a real programmatic effort with
regard to broadcasting to the college
students, With regard to broadcasting
to the college, students, I am sure this
suggestion, most respectfully made,
will be kindly taken into account

Sir, I come next to the children’s
proramme. I am amased, ot that I
recall my childhood days because in
my childhood days there was no radio
and broadcasting, but I amazed to
find that it is totally irrelevant in
the context of children’s psychology
and children’s life. 1 have asked my
granddaughter to go and listen to the
radio when the children’s program-
me is there, and my granddaughter
told me that there was mo use in lis-
tening to the children’s programme
as there was neither g programme nor
a programme for children. Sir, thig is
the judgement of my grand daughter.

SHRI BHUPESH GUPTA (Wes Ben-
gal): ut did she ask the grandfalher
to go and listen?

SHR] T. CHENGALVAROYAN: 1If
she has asked me, I would have re-
quested the Minister to have a pro-
gramme for grandfatherg including
my good friend. Mr. Bhupesh Gupta.

SHR] LOKANATH MISRA: He ig
not even a father, How can he be a
grandfather?

SHRI MOHAN DHARIA: This is 2

very serious charge against Mr. Bhu-
pesh Gupta.

SFRI BHUPESH GUPTA; I ar a
long way off to catch up with him

SHRI T. CHENGALVAROYAN: Vr
Bhupesh Gupta has many children,
the children of the 8oil,

So, so far as the children’s prc-
gramme is concerned, it should ba
more psychologically adjusted to the

children. I do not know what tha ex-
perts feel in tkis matter. But child-
ren’s psycholory has to be understood
before a programme is given to them.
I hope the boadcasuing system in the
country will certaily take into consi-
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deration this very important aspect of
children’s psycholecgy and draw up
programmes suitably.

There is another aspect which I must
refer to and that is with reference to
the external publicity. Sir, 1n this
House and elsewhere, we have had
always a feeling that our pubdlicity
abroad is rather not adequate and il 1s
not equal to the publicity, the tone and
the tenor and the twist that other
nations give for their respective cun-
tries. We have had occasions the
debate on foreign affairs to men.ion
this remorseful lack of sufficient
foreign publicity. Sir, unfortunately
this question of foreign publictty iz
between two Ministries, the Mmistry
of Information and roadcasting and
the Ministry of External Aflsirs.
Before we can attempt any co-ordina-
tion elsewhere, may not thes: two
Ministries co-ordinate in this field of
external publicity? The radio broad-
casts to other nations must be o! sucn
vibrant and manly overtones that
every nation must feel that India
really speaks. But what do we find?
The way in which the programmie is
drafted, the way in which the draft is
put up, I feel, Sir, that we cannot at
all catch the great momentum which
other countries have got in their
broadcasts for external consumption.
I am sure, Sir, that we have enough
material, and our country can nroject
most proudly and most truly and most
wholly what all we have done and
what all we are doing. But I am afraid
that we have not 'yet risen high to the
occasion. I am sure it i3 not yet late
for the Ministry to revise its standard
and try to reorient its effort in the
field of external publicity.

Sir, there is another aspect that
strikes me as very important and that
is the question of the press under this
Ministry. The press should not be
pressed too much by this Ministry. 1
have a feeling, Sir, that there is a
growing intensity both in volume and
weight; there seems to be a sign of an
attempt to strangulate the frea press
of our country. Sir, if ever we value
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anything—we value many things in
our democracy and freedom—we value
the freedom of the press so much and
so fully that we will be very much
loathe to countenance any attemgpi ai
strangulation of the press.
My very good friend, Mr, Advani, was
speaking on the question of advertise-
ments. I know there is a lot of patron-
age behind advertisements. I also know
there is a lot of patronage in the dis-
tribution of newsprint. Sir, the press
in India is the noblest press in the
world. The press in India hag dis-
charged not only during the gruesome
period of our struggle for freedom, but
even afterwards it has played the 'most
notable part and a histor:c role in our
country. Even after we have won
freedom the pres; in our country is
so laudable, so powerful and so objec-
tive that everyone of us must feel that
we are the guardians of the press.
Therefore, I would appeal to the
Ministry concerned, in the matter of
treatment of the press let the Press
Council’s decisions prevail. It is not
for nothing that we have instituted
the Press Council. The Press Council
is ap autonomous body trying to regu-
late the conduct and the concept oi the
press in our country, and Govern-
ment’s interference seemg to be very
much in regard to the working of the
Press Council. I should very respzct-
fully submit that the Press Council’s
decisions must be allowed to run, the
Presg Council’s writ must be allowed
to run without any interference on
the part of the Government. One
word more and I have done., And
that is rather analogous or corollary

to my submission with regard
to the treatment of the press
There is this question of the

Press Trust of Ind'a and there has
been an attempt some time back, very
early, ten or fifteen years Dback, that
this Press Trust of India must be made
into a corporation. That was at that
time and in that context when there
Wwas some connection or partnership
with a foreig nnews agency. But that
cry, if I may say so with great res-
pect, of making the Press Trust of India
into a corporation, ap autonomous cor-
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poration, has become irrelevant and
totally out of context in the present
time...

SHRI BHUPESH GUPTA: Why?

SHRI T. CHENGALVAROYAN:..
for this reason that we wanted the
Press Trust of India to be a corpora-
tion at that time because there was
a foreign connection and collaboration
and there were certain guidelines how
the Press Trust of India should be con.

stituted, how it shoulq function, and
50 on...

THE VICE-CHAIRMAN (SHRI
RAJENDRA PRATAP SINHA): The

honourable Member would please try
to conclude now.

SHRI T. CHENGALVARYAN.
Therefore, I will very respectfully
plead that this question of the Press
Trust of India being made into a cor-
poration may be again referred, if
necessary, to the Presg Council and its
suggestions obtained and they will be
of great help.

THE VICE-CHAIRMAN (SHRI
RAJENDRA PRATAP SINEA): Please
wing up now.

SHRI T. CHENGALVAROYAN: I am
winding up very quickly anq very
briefly. I have just one submission and
that is there has been a very long-
standing debate and discussion in his
country that All-India Radio must very
soon become a statutory corporation. I
am not going to raise a controversial
question. But I should add my res-
pectful weight and support to the view
that it is high time that All.India
Radio was made a satutory ccrporation
under Parliamentary control for the
very simple reason that the Govern-
ment must be above all reproach and
in the expanding momentum of new
dispensation of constitutional advance
and progress let there be no apprehen-
sion or misapprehension in any quar-
ter that this is a part and limb of the
bureaucracy. It must be a legacy of
the entire people.

»
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With these words I am mak ng my
submission, that o the whole the Min-
1st1y of Information and Eroadessling
has done a pretty good job.

THE  VICE-CHAIRMAN (SHRI
RAJENDRA PRATAP SINHA): I have
got a long list of Members who would
like to participate in the debate.
Therefore, I would request honourablé
Members to confine their remarks to
fifteen minutes each. Now Mr. Krishan
Kant.

SHRI LOKANATH MISRA (Or ssa):
Mr. Vice-Chairman, I think it would
be better if you will kindly give
chance to Members party-wise rather
thap make a long list of Members;
otherwise, no purpose will be scrved.

THE VICE-CHAIRMAN (3HRI
RAJENDRA PRATAP SINHA): I have
got a long list of Members, What I
will do now 1s I will call two from
the Opposition and then from the Con-
gress side. Now I have already called
two from the Ovposition, so I am call-
ing from the Congress side.

SHRI KRISHAN KANT (Earyana):
Sir, Mr. Lokanath Misra dos not want
me to speak suppose,

SHRI LOK/NATH MISRA: No, no.
T want you to speak. Let there be a
purposeful debate. Let there not be

any hustling.

SHRI BHUPESH GUPTA: There
should be a purposeful debate. And
the purpose will be injectéd when my
friend, Mr. Lokanath Misra, speaks.

SHRI KRISHAN KANT: S.r, I am
glag that today I am speaking when
you are in the Chair as Vice-Chairman

for the first time. (Interruption). H-c
makes a befitting personality.
THE VICE-CHAIRMAN (SHRI

RAJENDRA PRATAP S'NHA): Thark
you.

iPM,

SHRI KRISHAN KANT: Mr. Vice-
Chairman, today we are debating a
very important issue. I am glaq that
Shri Chengalvaroyan has paid tributes
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to the working of the Ministry While
paying tributeg he said certain things
with which I may not agree But I
would like to bring to the notice of
this House that when we are discus-
smg this question of mass media, we
must realise that this mass media 1s
the product of the growth of science
ang technology the world over. Though
1t 1s as a result of growth of science
and technology, 11 15 a process ip 1itself
which growg with the growth of science
and technclogy and 1t 1s a process
which changes when social changes
come about It 1s not merely indus-
trial change, not merely agricultural
change, but the structural change 1n
the soclety When the process grows
1tself, 1t grows along with the social
structure, the industrial struciure and
the agricultural sector That 15 why it
s verv important today When we dis-
cuss 1t, we have to discuss it 1n the
context of Its overall inmpact and not
in any laissez-faire way 1 which we
think 1 a feudal sociely or a capitalist
soclety We cannot afford to think in
that manner Thy, should affect the
thinking of the people, their way of
life, the social structure When we
discuss 1t—either All India Radio or
press media—we must discuss 1t and
find out whether jt has fulfilled the
objectives or not Before saying whe-
ther 1t fulfils the objectives or not, we
should know what are the objectives
Unless we are clear of our objectives,
we will not be able to fulfil the objec-
tives

Mr Vice-Chairman, I am reminded
of the time when Banaras Hindu Uni-
versity was established Dr Bhagwan
Das was there Some English man
came and stayea with hm Dr Bhag-
wan Das asked him “We are m the
course of a great discussion for a num-
ber of days on the curricula, system

this study, that study etc  What 1s
your opinion about 1t?” The English.
man tolg Dr Bhagwan Das “It 1s

‘Why?? Dr Bhagwan
Das asked Then the Enghish man
told him ‘First You must decide what
type of citizens you want to produce”
When we are clear about the citizens
we want to have then th~ type of

very simple”’
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syllabus, media, courses and classes
can be prescribed The basic question,
therefore, 1s Are we clear about the
objectives? It we are clear, then
different things can be thought of. In
this country, many people are not
clear of the objectives and at the same
time they go on criticising the govern-
ment and making suggestions as 1if
they are clear of the objectives When
we have dec ded about the social ob-
jective we want to achieve, these vari-
ous media have to fall in line with
that objective They say that All India
Radio and information services are
educationa] meédia Education for
what? I hope government will say
that 1t 1s for creating a socialist go-
clety 1n thig country If it u, for creat-
ing a socralist socciety, I hope all the
programmes we have either 1n the All
India Radio or Televisiop or press
media should dovetaill to thar bacic
objective My complaint against the
government 1s that the department 15
still run at the lower levels by some
of the bureaucrats I do not have any
complaint against the retiring Direc-
tor-General 1 think he has done a
good job But the basic approach still
continues to be bureaucratic Some
change has to take place 1, the press,
1in the imformation media and in the
All India Radio

Shri1 Advani referred to an article by
Shr1 Chalapath; Rao I thnk 1t needs
careful and deep consideration He
hag written some other things all of
which require careful and deeper con.
sideration It 1s time that the infor-
maflon policy 1s properly projected in
terms of socialist 1deals to which the
nation and our Party are commtted
The ICS and the IAS officers may not
be able to run this, hecausc 1t 1s
not runnming the administration, but 1t
represents the changing and emerging
minds of India, the minds of the
people At the same time, they must
know the methods Mr Chengalvaro-
van referreq to the Youth Programme
I discusseq this question with a num-
ber of youths who are participating in
the All-India Radip and the television
programmes I discussed this with
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them. There are brilliant youths and
they produce good things, they pro-
duce goog litcrature But I find that
they represent the efferxescence, they
repres2n: the short-comings of the pre-
sent soclety, they represent the frus-
tration and the d ssatisfaction of the
present soclety It 1s not very clear
how they are to mobilise the people
and along with the present dissatis-
faction, frustration and the offerve-
scence, the direction must be clear and
if the direction 1s clear, all these frus-
tration, dissatisfactions, and the offerve-
scence, can be directed to certain chan-
nels to achieve their objectives

Mr Vice-Chairman, Sir, about the
All-India Radio, I would gay that you
must decentralise 1t and you must re-
organise it and give more powers and
bring 1n new +alents so that they can
project the emerging India, the India
that 1s coming up, so that a new India
can be born.

Mr Vice-Chairman, Sir, after saying
that, now I woulg like to say that the
Pres; Information Bureau, the All-
India Radio, etc must have a new look
to project the néy India fhis 1s grow-
ing, that 18 coming up My {riend,
Shr1 Advami sad so many things I
have complained that the All-India
Radio, as ¥ said, is very much ghsessed
with the criticisms 6T the Cpposition

SOME HON MEMBERS No

SHRI KRISHAN KRANT' Let me
say that You may Mave different
think ng on that It does not project
the way the wind is blowing See how
it was projecting the mid-term elec-
tion It was not doing it properly 1
learnt from many of the bulletms that
Mr K K Birlawas winning But T
found that he lost What I mean to
say 18 that neither the Press nor the
All-India Radio nor the television was
m touch with the growing and emerg-
g thmgs

Sir, Mr Chengalvaroyan paid a
great tribute to the Indian Press say-
ing that it 15 objective and 1s laudable
and that 1t took part :n the freedom
struggle. 1 do agree that in the free.
dom struggle they also took part But,
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may I also say that what Lala Lajpat
Ral said during the days of the free-
dem struggle? He saig that after inde.
pendence the Marwaris are likely to
capture the Press and use if for their
economic struggle,

SHRI JOACHIM ALVA Hear, hear

SHRI KRISHAN KANT That 1s
what he said 1n 1925 or 1926 and that

15 what 1s eractly happening  after
independence.
oY Ced AW ¢ (WFF W3W)

T¥ ¢ T8 1T 477 TAT q@FH SR,
q3q | a1 A7 7@ dAF F

SHRI KRISHAN KANT
g0 AT 2|

Mr Vice-Chairman, Sir, I would say
that they were seers af that time and
they knew how India was grow:ing,
becausz Lajpat Ral wagz himself on the
Board of Trustees of the *“Hindustan
Times” and he knew how things ware
going and how the British Raj changed
during the last period of his life A
letter to Shri Birla was written by
Lajpat Rai I know much more about
Lala Lajpat Rul thap he knows

SHRI BHUPESH GUPTA Even be-
fore independ-nce, the Birlas made the
freedom struggle a thriving business
for thewr fainuly

SHRI KRTSHAN KANT Now, S,
I come to another point The Press
med a, the Press 1n India, they have to
play a different role Mr Chengal-
varoyan said that it is very objective.
If 1t was objective, how all its predic-
tions, how 1its analyses, during the time
of the mid_Term elections failed? It s
not objective and 1t looks like that
through coloured glasses, the coloured
glasses of the husinessmen, the colour-
ed glasses of the Blg business houses,
which control the Press and that 1s
where 1t 15 necessary to see that the
Government acts They are not pay-
ng any atfention to the recommenda-
t 7, of the Piess Comm=ssion on the
PTI It has not been implemented
Now fifteen years have passed Why
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have they not implemented? May I
know whether the Government ever
implemented it. Fifteel years have

passed and scmething should be done
mmmediately. M#y I hope that the
Ministet, while replying, will gay that
tne recommendation of the Press Com-
mission on the PTI will be accepted
immediately? Mr. Vice-Chairman, Sir,
thig is what Mahalanobis Ccmmitiee
caid in 1964:

“Economic power is exercised not

only through control, over produc-
t.on, investment, employment, puc-
chases, sales ang prices but also

through contro] over mass media of
communication. Of these, news.
papers are the ypost important and
constitute a powerful ancillary to
sectoral ang group interests. It is
not, therefore, a matter for surprise
that there is so much interlinking
between newspapers and big busin-
ness in this ~ country, with news-
papers controlled to a substantial
extent by izelected industrial houses
directly through ownership as well
as indirectly through membership of
their board of directors. In addition,
of course, there is the indirect con-
trol exercised through expenditure on
advertisements whici has been grow-
ing space during the plan period.

“In a study of concertration of
economic power in India, one must
take into acrolnt this Tink between
industry and newspapers which
exists in our country ¢ a much
larger extent than is found in any
of the other democratic countries in
the world.”

Even one of the Americap business
man himse™ 1old that American news-
papers are the cultural arms of
American nd stry. Are we prepared
to have ip India the nev/spapers as
the cultiiral arm of big business? If
thay remain the cultura] arm of big
business, we cannot create a socialist
socioty. The ownership of the press
in India must be diffused and those
who run the newspapers must be the

owners 50 hat it reflects the changing J
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heart of India, the upsurge in India.
My friend said so many things.

It hag been said by the Monopolies
Inquiry Committee:

“It has been sald that connection
of big business with the Press has
an unhealthy influence on gociely
inasmuch as it obstructs the free
information of public opinion and
moulds people’s mind in a manner
unduly favourable to the selfisy in-
terests of business-men.

“We find it to be true that an
appreciable section of the press is
either owned or controlled by per-
sons or corporationg who are them-
selves big business, or closely con-
nected wih big business.”

That is what the Monopolies Inquiry

Committee recommended. 1 do mnot
know whether it hag got the power,
the competence, to do it because of
the cost strucure. I do no know whe-
ther the Company Law is looking into
it.

Many people say that there is no
monopoly in the press. As Mr. Man-
kekar said, “The Press is independent,
but not free”. This is what ¥ am say-
ing that the Presg is not free. It is
in the hands of the big business. I
think that is correct. I do not know
what the Government hag decided for
aholishing monopoly. How will mono-
polies go unlesg the Government takes
some action?

Mr. Vice-Chairman, Sir, during the
last two years sdme economic ‘'steps
have been taken in this country
against the growth of moncpoly,
though T am not satisfied with that.
Bureaucrats are still  funciioning
through it and are trying to sabotage
the whole functioning. When the
Congress and the Par'iament ig going
to pass legislation for the economic
reform, may I know why i the Gov-
errment not coming forward up till
now for amendment of Article 19? It
hzs been made very much clear that
when you are attacking monopoly in
the economic sphere, why are you

E
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not trying to attack monopoly in the
area of the Press? In our Constitu-
tion, the frcedom of the Press 1 not
mentioned there; it 1s freedom of ex-
pression  Because of that the Sup-
reme Court—Mr Subba Rao--said
that 1t has become a property.

Sir, 1n ths morning a question was
asked whether the Mimister will see
that the Government 15 going .0 bring
forward a new Constitution (Amend-
ment) Bill, which will become Consti-
tution (Amendment) Bill No. 2§, so
that Article 19 15 amended and the
freedom of the Press is retained

THE  VICE-CHAIRMAN (SHRI
RAJEZNDRA PRATAP SINHA) May

I request you to wind up now?

SHRI KRISHAN KANT
few minutes more, Sir.

Just a

May I request the hon Minister to
let me know wh_ther they have consi-
dered this question and when the Gov~
ernment 1s going to bring the whole
ques.on about it?

Mr. Vice-Chairman, 8w, these
peorle talk of free competitionr How
can there be free competition when

therc 18 economic imequality? When
there 1s economic 1nequality, there
cannot e free competition We want

economic equality, we want aquality
in dissemination of ideas, disemina-
tion of expression, and that canaot be
there as long as there are weak papers
and strong papers This was recom-
mended by the Press Commuissich
This was recommended

THE  VICE-CHAIRMAN SHRI
RAJENDRA PRATAP SINHA): I
think the Member of the Ruling Party
has set an example I hope you will
now conclude

SHRI KRISHAN XANT Sir, you
gave half an hour to both of them

THE VICE-CHAIRMAN (SHRI1
RAJENDRA PRATAP SINHA) No,
no. This ig not fair. You must con-

clude now.
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give him a little more tima so that he
can also say something. You have
not smd about P T.I.

ThE VICE-CHAIRMAN
RAJENDRA PRATAp SINHA).
has alieady said about 1it.

SHRI KRISHAN KANT. 1 want
to mention two more pomnts. The one
15 about the All India Radip and the
present situation which 1s prevailing
in our country 1 know it has done
good work, bul m ord r to meet the
new challenge of advertisement, lke
that of America and China, we must
have powerful transmitters in the
areas which ccuald affect the South-
East Asia There should be 3 gpower-
ful transmitter in Andaman and
Ladakh so tha «the propoganda of both
America and China can be met,
Secondly, I would like the hon Minis~
ter to say somcething on the following
The television shown in Lahore is
visible in Amritsar, Jullundur and in
other cities of Punzab. I would like
to know whether our Government will
take 1mmediate steps to see that the
propianda by Pakistan 1s immediately
met by installing and extendwng
Delhi t~levision to the areas of Punjab
and Haryana These are two points.
I wil] make one more point and then
I will sit down. We have done good
work about 13angla Desh but there
should be massive propoganda, force-
ful propoganda, ther: should be wall
posters etc which should tell the
people of India as {0 what 15 the
stage, what ic the Bangla Desh fight,
what we should do I think the Gov-
ernment has lacked in thig thing. May
I request th hon. Mimister to do
something for mass and massive visual

1 SHRI
He

propoganda by producing documen-
taries
THE VICE-CHAIRMAN (SHRI

RAJENDRA PRATAP SINHA): Now,
please conclude. Mr Sardesal

SHRI S G SARDESAI (Maharash-
tra)- Mr Vice-Chairman, among the
mass media, I would like to refer
mainly to what ig called the Indian
newspaper ndsutry, our daily press
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and the news agencies. I think cer-
tain very basic facts or aspects must
be borne in mind if this question is to
be frontally tackled.

The first thing that I would like to
state is that the Ruling Party of our
country and not only the Ruling Party
but by a Resolution, the Parliament
itself is committed to the achievement
of gocialism in this country. In every
election, the largest number o} voters
vote for parties which claim to be
socialist or ar. actually for gocralism.
The second thing I would like to state
is that as early as in 1954 our Press
Commission, an official Commission, a
very high-powered Commission,
warned the Government and the
country against the growing power of
private moncpoly in the Indian press
and made strong recommendations for
taking action against it and for con-
trolling it,

The third thing, and that in a sense
is more important, is that these recom-
mendationg of the Press Commission
were made 17 years ago. Dispite
them, during this period the private
monopoly in the Indian press has
developed into  an octopus which
strangulates—rather absolutely vitiates
and poisons—the press. This has be-
come a great danger and has aarmed
the democratic education of our
oeople. The press is a very powerfut
nedium. To-day I understand tha®
)f a total circulation of daily news=
paperg of 78 lakhs, 70 per cent, or 55
lakhs are accounted for by chain
papers and group papers which are
dominatly controlled or owned by
some of the biggest industrialists in
this country. Everybody knows who
these industrialists are the Goenkas,
the Birlas, the Tatas, the Jains and
others, though I should also add to
this the control of the Statesman, the
Amrita Bazaar Patrika, the Hindu and
a few others. I am stating these at
the very outset bccause unless this
shocking reality, and I would go fur-
ther, a very reprehensivie reality is
absolutely and frontally posed ana is
boldly faced, any talk of a democratic
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press in India, much less of a socialis—
tically oriented press 1s either moon-
shine or sheer hypocrisly. Now what
is the consequance of this state of
affairs? First and foremost, the con-
sequence is the casualty of iruth it-
self for which the press ought to
stand. Year after year, decade after
decade, all of us know that the pro-
ductwvity of the Indian worker is
growing, the prices are growing, the
cost of living ig rising, the real wages
are falling and yet whenever our
worker gets up and raises the question
of wages this dominant monopolist
press always raiseg the howl about
the price gpiral hogey, danger of in-
flation, ete. It is fhe same owners
who are carrying on all the profiteer-
ing in this country and the moment
the worker raises this question, the
danger of inflation is raised. This is
the kind of reporting or comment
which we have. About land reforms
everybody talks of it. Whenever im
this country the peasaniry organised
a movement for putting criling on
land for rent control for all these
kinds of things, absolutely the bogey
of red ruin is raised. Only last year
when proposals for bank nationzlisa-
tion and the absolition of Privy Purses
and the Privileges of the Princes came
forth, almost the entire monopoly
press ran them down and when the
Prime Minister put forwarg these
proposals, immediately a campaign
was started agains her and what is
more reprehensible, even provocative
cartoons, not showing elementary res-
pect to women, which is our tradi-
tion, came out, trampling all our
values under the foot. Another in-
stance is there. We have not only =
tirade, it is a slander campaign of
falsehood againg the Soviet Union and
against the Socialist countries which
have all these years, helped ug to
build up our strategic industries, our
basic industries, our armament indus-
tries, etc. There is a constant slander
campaign against these countries
which is going on while ther- ig a
panegeric sychaopantic attitude to
towards the dollar, towards the yen
and towards the Pound, the owners



225 Discussion on working

of which have always tried to ~trangle ¢
our imndependent economic develop- '
ment They are always praised to ih
skies 1 was very much surprised \
about a p ess wilting on the recent
approach betwe n  President Nixou ‘
and China Even on a move fike this
which 1s obviously directed against
Bangla  Desh, obviously Jrected
against India, I can point out any J
number of articles saywmng that it 1s
India’s fault that Nixon and China ,
are coming together, that somehcw o~
the other India must make up with I
Nixon and China It 1s g patriotic
press or a free press or a democratic {
press or an independent press when
our enemies ate coming together to (
at‘ack ug on surh an ocacsion to sav
Make up with them and 1t 1s India’s
fault that these countries are going
against us’ These revolting kinds of J
things are taking place

I can give a small instance «lso
The Takru Commission 1S gowng on
about the o1l scandals in thig country
and the PTI does not even give a
coverage What 15 the news agency
for? Why does it not cover 1t? This
18 what is happening Some c¢f the
newg agencies like the Samachar |
Bharati and Hindustan Samachar I
very often see because they report
about us and I would say that th y
are worse They do not even =rcept
the el'ementary secular ideals of cui
Secular State and become agents of
Hindu or some other kind of commu- |
nalism This 1s the meaning of pn |
vate monopoly press Unless we pose
this question all talk of democracy
and independence, leaving a<1lef |
soclalism, 1s absurd and hag no mean- |
mg I want also to refer to the ati-
tude of these press barons to the
workers to the working journalists
and press employees  Whi? It 1s
rom the point of view of the fact that
the workers are workers, they must
have a decent wage and proper work-
irg conditions and also from another
point of view that I want to ieier to
it  The entire monopolist press and
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it owners are utterly hostile to the
trade union movement 1n the pres. n-
dustiy and I think they are hostile as
much for political reasons as fo
economic reasons And what 18 the
position? QOur Young journalists, the
Working Journalists Federation , these
Young men e the re~' paticte
They want the proper news to be re-
ported they want proper comments to
be r poited 1n the press and when-
ever they attemtp to do that the press
barons nvariably try to  victimise
them and throw them out of work
Strikes are taking place and geiious
cases of wvictimisation have come to
light, victimisation of Vats and Pad-
manabhan Anyone who knows any
thing about th press industry will
know about the harassment ang vic-
timisation of these people I want to
repeat here that the victimisation 1s
not because 0f the economic demands
that they put "oiward but it 1. be-
cause these working journalists are
true hatrlots and they want to go
forward towards gotialism They wan*
to use the presg for this purpose and
the monopolists do not want that
That 1 why they are being victimized
I think tne whole Houase should pav a
tribute to the working journahsis for
the glorious battls they are fightng
It 15 they who are really fighting for
the freedom of the press and carrsing
forward the 1deag which we wnieach
I also want to point out something
else that 1s happening Some cof our
biggest press barons are being nrose-
culted on criminal charges Ci.minal
prosecufion 1g going on against Mr
Goenka crimiral prosecution s going
on agamst Mr Jain the owner of
Bennett Coleman & Co What 1s lar
pering in the Times of India® Ev r
since the days of Pandit Jawaharlal
Nehru thig quer*ion of Times of India
has been there It 1s true they have
attempted to do something, I do not
drny that To a certain extent what
has been attempted 1s to take out the
control of the Times of India from the
Jaing and hand it over to people who
will run 1t properly But even todav
what 1s the position? The Chauman
of the Board of Directors appointed bv
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the High Court wag formerly a Legal
Adviser of the Jains. He did not in-
form the High Court that he was the
legal Adviser 10 them. The court
did not knlow that. The General
Manager of the Times of India who
has consistently stood firmly against
all the blackmailing and bullying of
the Jaing is being bounded out. I
know him personally and I know
what has been happening. They want
to throw him out because he can give
the best evidence to the Government
against the Jains on the question of
misappropriation. That is why they
wanted to throw him out before the
case is actually taken at by court of
law. The President of the Indian
Press Employees’ Association hag writ-
ten to the Prime Minister about these
matters and I would like to know
what the Government is doing &abcut
it.

Coming to the PTI we all know
that an enquiry has been going on
against the General Manager for
misappropriation of funds and all
that. I do not claim to know the de-
tails but from what I have been told
by very responsible workers in the
PTI 1 feel this kind of enquiry will
be hushed up by the Dbureaucrats.
That is why they say that the CBI
must take up this enquiry particular-
ly because lakhs and lakhs are in-
volved. Nobody knows where the
sum of Rs. 50 to Rs. 55 lakhs set
apart for housing construction has
gone. There 1s no account for some
Rs. 40 to Rs. 50,000]-. Where is the
money gone? This kind of things are
happening and very firm action has
to be taken. The Press Council is
supposed tc control all these things
and look into all these matters. Even
there what is the position? The
Chairman of the Press Council is a
former Judge and when he was a
Supreme Court Judge it was he who
struck down. I am told, the price-
page schedule. This is what happens
to the freedom of the press which is
guaranteed to us by the Constitution.
He is the Chairman of the Press
Council. And worst of all, if my

!
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facts are true, I understand the
Speaker of the Lok Sabha, the Chair-
man of our House and the Chief
Justice of the Supreme Court have..

SHRI BHUPESH GUPTA: They
form the Committee that makes the
appointment.

SHRI S. G. SARDESAI: ., .resig-
ned because they do not want to un-
dertake this responsibility. Things
have come to such a stage and you
can understand how shocking the
state of affairs must be.

I would be asked what should be
done and must be done. I will not
go into the details. Firstly, T would
say that in the case of the majority
of our newspapers and news agen-
cies their share-capital is not much.
They take tremendous amounts from
Government. They get advertise-
ments from Government. They get
money from the Government for the
news which they supply. They get
loans from the Government’s credit
institutions. Unless and until they
carry out the firm recommendations
of the Press Commission, the Gov-
ernment must not give them a pie,
neither advertisements, nor any
other thing. Then, there is the ques-
tion of turning the PTI into a publie
corporations. Here 1 want tosay that
we do not want a public corporation
which is once again bossed over by
the monopolisits. I must make this
point clear. First and foremost, the
majority of the shares must be thr-
own open to the vress employees
and the working journalists. After
all, the capital is not much and I
sure the press employees can pur-
chase a great majority of the shares.
Secordly, the Federation of Working
Journalists as representing the work-
ing journalists must be given power-
full representation on the Board of
Directors. Also, press employees.
Give them representation. Give re-
presentation to journalists as wor-
kers, not merely as shareholders and
then let Parliament appoint a few
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nmore persons Then, we can say we
have a press free from monopolists
and of which we can be proud, a
press which will strengthen cur deme-
cracy and carry us forward towards
socialism

The last thing I would like to say
very briefly 1s this All this time I
have been criticising the press barons
and the monopoly press. I would
like to see how much of this criticism
appears tomorrow morning 1n the
monopoly press and that is the test
of 1t. Let them publish 1t I have
mentioned specific instances. I have
mentioned cases Let them publish
1t tomorrow morning saying he said
this and let them give a reply If
they do not publish 1t, we know how
free our press is.

THE VICE-CHAIRMAN (SHRI

RAJENDRA PRATAP SINGH) Mr
Lokanath Misra
SHRI BHUPESH GUPTA A good

suggestion has been made Tomorrow
the creed from the teleprinter of
PTI should be made available and
put in the Library so that Members
can see how mwmuch of 1t PTI has
circulated

SHRI LOKANATH MISRA- Hum-
bug does not go into the press.

SHRI BHUPESH GUPTA Let all
his speeh appear. I do not object.
I sppose let a television be put in

here. Let 1t be televised also

SHRI LOKANATH MISRA . It is
335 now

THE VICE-CHAIRMAN (SHRY
RAJENDRA PRATAP SINHA) It
is 334 now

SHRI LOKANATH MISRA- Let

there be no interruptions Otherwise,
you will have to give me time for
the interruptions Let me put in
first whatever I wish to speak Every-
body has certain guiding principles
in life and the most eminent of per-
sons in India, Mahatma Gandhi, had
these guiding principles.
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‘everybody has not got the PTI

f
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management’s brief as he has.

SHRI LOKANATH MISRA: I will
explain my position. Now, I will not
go into this controversy. As I said,
everybody has certain guiding prin-
ciples and Mahatma Gandhi, the most
eminent of personalities of this cen-
tury, had 1t depicted on the bodies of
three monkeys, viz, see no evil, speak
no evil and hear no evil. I think the
Information and Broadcasting Minis-
try has invented a parody of these
three sayings

SHRI A. P CHATTERJEE (West
Bengal) They are Gandhian mon-
keys

SHRI LOKANATH MISRA. They
are the sayings of Gandhiji I do not
know whether they are monkeys or
not It is for Mr Chatterjee to give
his interpretation Now, the guide-
lines or rather the guiding principles
of the Ministry of Information and
Broadcasting are: 'We will hear noth-
ing but the Ministers’ speeches, we
will speak nothing but the achieve-
ments of the Government; and we
will see nothing which 15 not Congi-
quoted It must be the gquoting of
Mr. Bhupesh Gupta’s party or of the
Cong1 (Interruptions). Hon. Mem-
bers will be taking away my time
and I will be in trouble

DR K MATHEW  KURIAN
(Kerala)- The Congress and CPI are
together on this.

SHRI LOKANATH MISRA Sir,
Shall T repeat it? But time will be
taken

SHRI A P CHATTERJEE: The
whole question is, when the twin will
meet?

SHRI A G KULKARNI- It 1s a
railway line They will never meet.
One will go one way and the other,
another way

SHRI LOKANATH MISRA-
functioning of the Information and
Broadcasting Ministry is known to
almost everybody in this country, un-

The
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less he 1s either a Cong-I or Mr
Bhupesh Gupta’s followers. The im-
pression 1s, what 1s proper is not be-
mg done I will give examples of
how 1t 1s not being properly done. I
come to the Press because the honour-
able speaker before me was waxing
eloquent about what a Press should
be. If I refer him to countries which
have adopted the ideology to which
he belongs.

SHRI S G SARDESAI- You speak
about our newspapers 1n India We
are running quite a few I am not
responsible for any papers except
those which my party runs My con-
stituency 1s here in India My consti-
tuency is not outside. I was elected
by the Maharashtra Legislature

SHRI LOKANATH MISRA If Mr
Sardesai publishes a paper which is
in line with what is published in
Soviet Russia, 1t will go only into the
waste paper basket Nobody would
look at it.

SHRI S G SARDESAI 1t has got
more circulation than your paper.

SHRI LOKANATH MISRA I will
come to it

SHRI S, G SARDESAI Speak about
our papers

SHRI LOKANATH MISRA' I am
speaking of paper which 1s there but
which might not belong to India.
That 1s what I am speaking about
Sir, there are so many nterruptions
that 1 go off the track very often
When he was 1indicating about the
monopoly Press, it 1s a bogey The
monopoly Press has been a slogan
and it would goon as a slogan There
1s an all-out attempt now to demora-
lise the Press 1n India I would throw
a challenge to Mr Sardesai and Mr
Bhupesh Gupta whether it 1s not a
fact that 80 per cent of Parliamentary
coverage either goes to their party or
to the Congress-I, which hcld on to
one and the same 1deology 8o far as
the economic problems and the social
problems of the country are concern-
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ed, and even they are politically to-
gether?

EHRI BUPESH GUPTA: This 1s

not true. Everybody knows  how
Shrimati Tarkeshwar: was featured
there with photographs also.

SHRI LOKANATH MISRA: They

have put forth their point of view.
They should allow me

SHRI BHUPESH GUPTA: Sir, why
did he mention 1t?

SHRI LOKANATH MISRA- Sir, I
have no difficulty in replying, if you
give 20 or 15 minutes more,

THE VICE-CHAIRMAN (SHRI
RAJENDRA PRATAP SINHA) No
arguments, no interruptions.

SHRI BHUPESH GUPTA: Do not
mention me

SHRI LOKANATH MISRA: I might
be mentioning him He might men-
tion me i1n his speech I know the
subject and the agenda probably much
more than Mr Sardesai has know.
Mr Sardesar has a brief prepared as
to the suspension of one or two em-
ployees here and there and therefore
he made a big 1ssue of 1t saying that
the entire PTI should be brought to
book, and other monopohies also
should be brought to book, and I am
going to disprove whatever he has
said

SHRI S G SARDESAI Do not talk
for the monopolies.

SHRI LOCKANATH MISRA: T am
not speaking for the monopolies I
throw a challenge to you.

The Press 1in India has been doing
a marvellous Job so far as objectivity
18 concerned If 1t 1s not objective,
probably 1t is leaning on the other
side I would accuse 1t uf leaning on
the other side, on the so-called
pseudo-socialists because §0 per cent
of the coverage of Parliament is tahen
away by the pseudo-socialists 1in this
country If you see *‘he day-to-day
coverage of Parliament in the different
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newspdpers by the so-called mono-
poly newspapers, they cover 80 per
cent of their space with speeches,
with all humbugs, by the pseudo-
socialists  But all the same they are
still demoralised because they want
to go on demoralising them That 1s
the Communists’ tactics, as I said, at
demoralising them and getting what-
ever 1g possible out of 1t Sir, they
call Indian papers as ‘“monopolies”
when their circulations 1s hardly

50,000 Even the highcst circulated
paper must have a circulation of
50,000 What would you call ‘The

Daily Mirror” of England, which has
a population of about 8} croves, witn
a circulation of 50 lakhs? Even with
5 million copies nobody calls 1t a
monopoly paper

SHRI S G SARDESAI 1t 1s

SHRI LOKANATH MISRA The
Daily Mirror would not care a fig
for what Mr Sardesai calls a “mono-
poly” in India I have not come
across anybody mn Great Britain who
calls 1t monovoly unless 1t 15 some
feeble voice from Assam’s Gauhati or
the Maharashtra’s C P 1 Headquarters
Nobody calls 1t monopoly to demora-
Lise 1t

Sir, the way things go on in India
1s something unique There 15 g par-
ticular section in the country which
tries to demoralse everybody by
shouting certain slogans, and 1f some-
body becomes a prey, then only God
save him There have been many
victims of these scandalous attacks
Now, vrobaly, the PT1I 1s going to be
one of them I would come to that
later

Sir, India 1s g free country We have
a free society And in this free so-
ciety what 1s the acceptability of the
Communist Party? Now the Congi
ideology which speaks of a massive
mandate, if they have majority sup-
port, why can they not start their own
newspapers and take away the entire
readership 1n the couniry? Do they
have that courage? Patriot started
with Russian money and with Russian
‘machinery Has 1t proved success”
No, because people do not accept it
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It 18 only the wrong system of voting
in this country that has given the Con-
gress (R) a massive mandate  They
got 380 seats 1n the iasl elections This
15 all because the election system 1s
a distorted one and, therefore, they
can claim that they have 380 Mem-
bers 1in the Lok Sabha Iy 1s distort-
ed and that 1, the reason why with
380 Membership, they claim only 42
per cent vyoting

SHRI

BIPINPAL DAS (Assam)

That means you have faith in the
Election Commission
SHRI LOKANATH MISRA I will

speak about 1t on another occasion
But I have faith in my own party
I do not move on from seat to seat
nearer the Treasury Benches like my

hon’ble friend At least I have that
conviction

Y AKATTA : 7g7 73 A 57
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As T said, 1f somebody 1s propagat-
ing a popular issue the readership
must pick it up Why does 1t not
pick up? In case of these socialist
papers there must be something wrong
about 1t Why do they not compete
with the other papers which are so-
called monopolist papers 1n the coun-
try? There must be some defect Let
them search out their own defect ra-
ther than go on attacking everybody
Becase of jealousy they canmot tole-
rate the other groups

So far as the policy of the Govern-
ment towards newspapers 15 concern-
ed, that 1s another malaise So far as
the Press Information Bureau is con-
cerned they are doing the greatest in-
Justice to the small newspapers The
people who talk so loudly about news-
paper monopolies, I was shocked
never uttered a word about these
small newspapers

The PIB ignores the small news-
papers so far as two things are con-
cerned When delegations are sent
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abroad along with VVIPs the small
papers are not included. Secondly,
even for the official briefing, the
language newspaper representatives
are never wmvited Why 15 1t so:
Does the Government feel that only
seven newspapers In the country
would convey their message to  the
entire population of more than 50
crores? They should mclude the
smaller newspapers and
the language newspapers when the
PIB briefing 1s done If they do that
hereafter, they would be probably do-
ing a great justice to the people of
India because the people of India
would be receiving the news which
1s meant for them.

Sir, the other thing that I wanted
to mention 1s about the PTL The
PTI has been made a target of attack
There are some people here who feel
that lke “Tass” in the USSR, we
must have only one agency fully con-
trolled by the Government so that no-
thing but what they say goes mto the
press As I said, if this 1s the guide-

Iine .....

SHRI BHUPESH GUPTA It will be
a corporation. You can also be a
member 1 that

SHRI LOKANATH MISRA, That is
what 1s in the back of therr mind
Now they are not claiming that the
entire distance should be covared
They only want to go half way and
make 1t a corporation Thereafter,
they would agamn agitate and -nake it
a Covernment corporation Why
should they have this Rs 55 lakhs at
the back of 1t? After the nationali-
sation of banks, if anybody has to get
money 1n this country, where would
he apply for 1t? Would he go and
apply to Nagarwala to get Rs 55
“akhs? Ig that what 1s meant by
Mr Bhupesh Gupta and Mr Sardesai?
They will have to g0 and approach
some legal institutions in the countiry
to get some money Therefore, the
PT] thought that w tw #he =awsets they
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are possessing, they could get a luan,
because theur construction waoulg be
much more than Rs 55 lakhs-—thelr
entire construction has cost them pro-
bably rupees one crore and 35 lakhs
or 86 lakhs or something like that.
And who were 1n charge of this con-
struction? Two eminent pe.sons, one
was Mr Uma Shanker Dikshit and
the other was probably an ex Chief
Justice or an ex-High Court Judge If
these were the people who were m
charge of the construction

SHRI BHUPESH GUPTA: Sir, I
think my friend should have carefully
1ead the typescript brief that the PTI
management has prepared I have
read 1t carefully I can correct him,

SHRI M S GURUPADASWAMY
(Mysore): You have also been briefed?

SHRI BHUPESH GUPTA: Npo, I
only saw 1t.

(Interruptions)

SHRI LOKANATH MISRA: Theie-
fore, Sir, since there are eminent per-
sons responsible for the transaction
and for the construction of this buiid-
g, no aspersion should be cas{ on
the PTT And if any aspersion 1s cast,
1t would be cast on Mr Uma Shanker
Dikshit and the ex-judge. Therefore,
this loan of Rs 55 lakhg should not be
made an instrument or lever in order
to pressurise the Government to bring
the PTI into the fold of the Govein-
ment to make it another ‘Tass”.

SHRI S G SARDESAI The enquiry
committee 1s there already

SHRI LOKANATH MISRA; I shall
now come to All India Radio. I hope
Mr Bhupesh Gupta would agree with
me on many things regarding All
India Radio

SHRI BHUPESH GUPTA: Sir, I
request through you that the PTI man-
agement slips may be passed on to me.

SHRI LOKANATH MISRA Sir, I
congratulate the hon. Minister on one
thing She 1s otherwise a sister to
me
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SHRI BHUPESH GUPTA. What did |
he says—she 1s otherwise a sister to ]
me? What a brother! [

SHRI LOKANATH MISRA: Srr,
politically 1 do not feel the way
Mr. Bhupesh Gupta feelg towards
them. I believe in freedom uf expres-
sion,

And when [ speak against the Gov-
ernment I mean to speak against her.
Not that because we are brothers and
sisters we should not say anything
against them I have tp say what-
ever I feel like saying against her
Mimstry for which she 1s responsible
1 congratulate her on one poimnt. She
has at least taken a decision in regard
to the fees of the artistes so far as
the music programmes of All-India
Radio are concerned. I do not hnow
about other artistes. The Artistes
Associations of Delhi conveyed this
good news that their fees has been
enhanced It has not gone up suffi~
ciently. I would not agree that 1+ has
gone up sufficiently. But I am happy
that it has been enhanced after twen-
ty years of struggle Ultimately they
have got something I hope their case
would be looked into with g:eater
sympathy now that a lady Minister 1s
there in charge of it

SHRI A. P CHATTERJEE You
mean a lady ig usually softer”

SHRI LOXKANATH MISRA+- Pro-
bably Mr. Advani mentioaed about
staff artistes All and sundry come
under the category of staff artistes,
from the Chief Music Adviser—pro-
bably his designation ig bad— of All-
India Radio down to the peen who is
not a permanent employee, everybody
is a staff artiste. Not that there is a
particular category of musicians be-

longing to the category of staff
artistes. They have absolutely no
protection of their jobs. They are

worse than slaves. I have talked to
them. They do not have the courage
to come out openly and sav or put
forward their demands because they
are worse than slaves. They say if
we were to say something, our con-
tract would be terminated the next
month or the next week on, may be
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the very next day Therefore, some
amount of protection must be given
to their services The Governn.ent
talks so loudly about socialism, about
the downtrodden, about everything
It talks so loudly when 1t 1s a matter
of other employers and all these
words are flung at them Bui when
1t comes to the Government itself as
an employer, 1t 15 stingy about it as
the Russian rulers. Therefore T
would plead, through you, Sir, that
the honouable Minister would please
look into this particular aspect of the
thing. Let there be some protection
given to those who are now coninlete-
ly, what should I say, casual

THE VICE-CHAIRMAN
RAJENDRA PRATAP SINHA).
may wind up now,

SHRI LOKANATH MISRA I need
only five minutes. There are 0 many
interruptions

(SHRI
You

Sixty per cent of the time of All-

India Radio 1s covered by  music,
by musical programmes That 1
aporeciate But the standard of the

programmes must also go up. I am
glad that of late there has been a
tendency to appreciate classical music
more than the so-called pop musie.
Pop music provides intellectual satis-
faction to a certain section of the so-
ciety. The youngsters an be satis-
fied out of it There is almost an
emotional crisis among the young
people.. ..

SHRI A D MANI (Madhya Pra-
desh): You want a crisis like that?

SHRI LOKANATH MISRA- Nc, no.
Kindly listen to me You are only
taking things out of context and fitling
them into your own ideas

THE VICE-CHAIRMAN (SHRI
RAJENRA PRATAP SINHA) Do nnt
get distracted. Mr. Lokanath Misra.

SHRI L.OKANATH MISRA: They
are going through an emotional crisis.
Therefore, something must be provid-
ed ta them for thejr intellectual satls-
faction and 1 am nappy that the Yuva
Vani programme has been started.
There also the standard must go up.
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You cannot pick anybody because he
belongs to the Congresg (R) party In
ordar to give a music broadcast he
must have some efficiency in the art
Therefore, there must alsg ke some-
thing of that kind, something which
would be pleasant to the eai, which
would be in tune It should rot be
anything or by anybody whom you
come across The producers ale the
main plank in the matter of maintain-
g standards in the All Indwa Radio
But producer after producer 1s retir-
ing and their places are not filled up
ing and their places are not filled up
people who know about the job

[ RAJYA SABHA | of Munstry of Informa-

There are so many professionul musi-
cians In thig country and their servi-
ces are not fully utilised by the All
India Radio I am very unhappy
about 1t  Previously there used to be
durbars where the musicians used to
get patronage Now they ate not get-
ting patronage On the other hand,
Patriot 15 getting patronage Yester-
day there were two per<ons who
broadcast probablv in the Topic of
Today programme One was  Shri
Ganesh Shukla He 1s ar ex-Com-
munist and 1s probably Shri Bhuvesh
Gupta’s contribution to the Con-
gress(R)

SHRI BHUPESH GUPTA He 18 no
longer 1in the Patriot I know him

SHRI LOKANATH MISRA Then
he must have rejoined the Communist
Party

SHRI BHUPESH GUPTA He 19 a
very able journalist and selection of
such people 1s good and useful

SHRI LOKANATH MISRA- It 1s
these people (Interruption) I do
not know whether Shri Joachim Alva
intends to continue 1n this House as
a nominated Member

SHRI JOACHIM ALVA You stand
in any constituency I will beat you
down [

SHRI LOKANATH MISRA- I have |
stood 1n a constituency Shri1 Alva
has taken a great favour from the |
Prime Minister 1n getting himseif no- |
minated to this House
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SHRI JOACHIM ALVA 1 wiu
throw a challenge You and J stand
in any constifuency and I will beat
you

SHRI LOKANATH MISRA 1 do not
have to take a challenge from sore-
body who does not have anything

ST ARATVAN : FFATY A7 Oifza
ZaT!, WO Sfdy

SHRI LOKANATH MISRA He 1s
a person who does not knuw how to
behave and therefore he hag to ke
told on his face whatever he has to
be told

There was another Shr1 O P Sabar-
wal, IPA

SHRI LAL K ADVANI All in the
same coterie

SHRI LOKANATH MISRA He aiso
broadcast yesterday and thev all be-
long to the same Communist group
They are getting a lot of favour from
the wmformation and broadcasting
Minister I do not know for v hat”
They want committed men, they say
If these people are the only commit-
ted people I do not know Are Com-
munistg alone committed men 1n tlus

country? Then what I said in the
beginning comes to be true

THE VICE-CHAIRMAN (SHRI
RAJENDRA PRATAP SINHA) You
please wind up

SHRI LOKANATH MISRA Only
two more sentences One 15 that there
are two recommendations by two

committees both of which were set
up by the present Prime Minister
Shrimati Gandh1 when she was the
Broadcasting Minister One was the
Chanda Committee which recommend-
ed that All India Radio should be con-
verted into a Corporation I am lend-
ing support to it I am @iving my
emphatic support to it The other
was the Khosla Committee of which
I was also a member We have re-

commended certain things The gov-
ernment probably has not gone
through thig committee’s report 1



241 Discussion on working

wish that something 18 done m regard
to thig report Otherwise, 1t would
not te worthwhile for members to
sit 1n committees and waste their ime
and money

SHRI ARJUN ARORA (Uttar Pra-
desh) Mr Vice-Chairman, 1 cnngra-
tulatc you on being in occupation of
the Chair

SHRI BHUPESH GUPTA Sir, tus
1s flattery

SHRI ARJUN ARORA The only re-
ward I will get 1s two more minutes

The press i thig country 1s day by
day becoming more and more mono-
polistic, though the government is
commiited to curbing the giowth of
monopoly

It appears, the more the Govern-
ment gets committed, the moie 1g the
growth of monopoly The re-
4 PM sult 1s that newspapcrs lhike
“The Indian Express” and “The
Times of India” are 1ncreasing not
only their circulation, but also their
editions Sir, the Government has
repeatedly declared that i1t will not
give newsprint for new ecitions of
chain newspapers and newspaper
groups

SHRI A G KULKARNI (Maharas-
tra) No. They have decided not to
give to small newspapers They will
accommodate any amount of chan
papers

SHRI ARJUN ARORA But some-
how, Sir, they continue to grow The
newspapers, ‘The Indian Express”,
brought an unauthorised edition from
Madural

SHRI KRISHAN KANT It was re-
gularised

SHRI ARJUN ARORA 1+ was later
regularised You do something un-
authorised and, instead of being sent
to prison you later get the thing
authorised and regularised

SHRI A G KULKARNI And the
Government rewards it also
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SHRI ARJUN ARORA Yes, then re-
ward 1t with newsprint quota Simi-
larly, Sir, the “Indian Expiess’ an-d
the “Times of India’ went to Ahme-
dabad 1n an unauthorised, irregular,
manner and the Government said 1n
this House that no newsprint will be
given to these papers for their Ahme-
dabad edition
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[MRr. DepUTY CHAIRMAN i the Chau]

Mr Deputy Chairman, Sir,

SHRI A P CHATTERJEE Yorr
two minutes have gone now

SHRI ARJUN ARORA: Sir, I was

last year in Ahmedabad and I had to
buy the Ahmedabad editions of tnese
papers and, surely, Sir, they were
printed on newsprint, Either the
Government has regularised them and
rewards them with newsprint or the
Government connives at their diver-
sion of newsprint meant for other
papers which means that for the other
editions, these two papers make exag-
gerated claims the Government ac-
cepts them, gives them the newsprint
on that basis and the result 1s that
the newsprint 1s diverted to Ahmeda-
bad

Sir, I particularly mentioned Ah-
medabad, because before the advent cf
these twg newspapers in Ahmedabal,
Gujarat was a nittle free from th=
grip of the monopoly Press It was
gripped of course, by the textile mag-
nates

Similarly, Sir, these newspapers a.e
helped by the Government 1n another
manner The advertisements given
to them are on the increase The
Government 1 committed to helping
the small newspapers But, Sir, look
at the Statement of Accounts of the
Government More and more monev
1s being given to the monopoly Press
every year though the space that the
Government gets 1n these monopoly
papers 1s being reduced every year
and they pay more per inch than they
used to, the result is that the monopoly
Press 1s getting strengthened
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Sir, the Government controls the
Supply of newsprint. It may not be
able to enforce the Price Page Sche-

dule. But it can certainly contro] the
flow of newsprint. Sir, from the
latest figures available to me, the

small newspapers in the country get
about 15,810 tonnes of newsprint every
year. The medium ones get 51,332
tonnes in a year; whereas the big
newspapers get 1,14,538 tonnes of
newsprint every year... ...

SHRI JOACHIM ALVA: That goes
into black market.

SHRI ARJUN ARORA: That goes
intg black market, according tc Mr.
Alva. And, of course, all of it goes
into polluting the minds of our people
and preaching the doctrine of the capi-
talist order.

There is one very interesting thing
about all these newspapers. There is
a similarity in news and views. Al
progressive news is curtailed. If in
this House something is said by Mr.
Krishan Kant against Mr. Ram Nath
Goenka, it will be blacked out by all
the big newspapers. And if on the
same gccasion Mr. Mahavir Tyagi, for
example, says something in praise of
Mr. Ram Nath Goenka, the thing will
appear in headlines......

AN HON. MEMBER: Why not
Mohta? '

SHRI ARJUN ARORA: There is
a similarity of views and also simi-
larity in making false claims as was
demonstrated during the days when
election results were yet to come.
Whether it was The Hindu of Madras,
the Statesman of Calcutta, the Indian
Express of Delhi or the Times of India
of Bombay-——every-where all fore-
cast the downfall of the Congress led
by Mrs. Indira Gandhi......

MR. DEPUTY CHAIRMAN: Please
wind up.

SHRI ARJUN ARORA: As a matter
of fact, one of the papers which is
somehow considered very responsible
said that Kamraj had to choose bet-
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ween being the Chief Minister of Mad-
ras angd continuing as a Member of
Parliament.... ..

SHRI KRISHAN KANT: Or Prime
Minister of India.

SHRI ARJUN ARORA: Or the
Prime Minister of India. Now, Sir,
we find him occasionally sipping
coffee in the Centra] Hall. They said
that he had a very difficult choice to
make, fortunately, the electorzte
spared him the trouble.

Sir, the curb on monopoly press is
not a Communist suggestion, not even
a Socialist idea. The character of
newspaper monopolies in this country
is different from other countries. In
Britain, for example, you have Press
Lords, There is Lord Thompson. He
is a Press baron; he is a TV baron; he
is a radio baron. But he is not a
jute baron. He does not run cotton
mills. In this country, it is the jute
barons, the cotton magnates, the steel
plant owners and the like or the
cement manufacturers and the like
who have captured the press and they
use it for their own advantage. The
need to curb the monopoly press in
this country is much greater than in
other capitalist countries, In France
and Japan the curbs have been app-
lied. In France, Sir, it was done in
1954 and the law provided that no
person could be head of more than one
daily newspaper, and a person would
be the Chairman or Managing Direc-
tor of a newspaper only if he held
major part of the capital. That is
not very satisfactory but somewhat
better than what prevailg in this coun-
try. In Japan, of course, things are
even better and that is how Japan has
a very developed press. Shares in
75 out of 80 newspaper companies in
Japan are held either by the original
promoters or by the employees. In
this country, for example, Hindustan
Times wag promoted by Mr. Madan
Mohan Malaviya and Lala Lajpat Rai,
but it is now being controlled by Mr,
B. M. Birla snd Mr. K. K. Birla. The
original promoters, the original mis-
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sionaries are no more there. And,
of course, employees owning a news-
paper is something unknown in this
country, In Japan, in 33 important
newspapers, employees and other peo~
ple connected with the papergy hold
86 per cent of the shares witn the
result that although some pf the news-
papers have a circulation of 60 lakhs,
they have not passed into the hands
of wealthy businessmen unconnected
with the press. Here, though the
Government in season and out of
season talks of curbing monopolies,
partizularly the press monopoly, the
Government helps the monopolies.
Take the case of the ‘Hindustan Times’
It is building a skyscraper on Bara-
khambg Road or Curzon Road,

SHRI BHUPESH GUPTA: Curzon
Road.

SHRI ARJUN ARORA: Kasturba
Gandhi Road is the latest name. They
are building a skyscraper there. The
LIC, obviously with the approval of
the Ministry of Finance made 1t an
advance of Rs. 50 lakhs. How much
of that building is to be used by the
H:ndustan Times and how much by
the Birla Group of Companies who are
running away from Calcutta? And
there again the Government is oblig-
ing them; the so-called Industries
House owned by the Birlas has been
bought by the Ministry of Defence for
Rs. 2 crores. It is a fabulous sum.

SHRI KRISHAN KANT: They have
obliged the Government.

SHRI ARJUN ARORA: Sir, no re-
view of the press in India will be
complete, or even half complete, un-
less one refers to the PTI. Ag every-
one knows, the Press Commission re-
commended that the PTI be convert-
ed into a statutory corporation. The
recommendation was given by Mr.
Mani and others 16 or 17 years ago,
and even during this session the Minis-
ter for Information and Broadcasting
has told this House that the matter is
under active consideration, Too much
consideration! “Government is seized
of it” as if the Government is seized
with cholera! The Press Commission
made a definite recommendation that
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unless the PTI converts’ itself into a
corporation, no loans should be given,
but the Government of India gave it
a loan of Rs. 55 Iakhs for building a
huge mansion and the LIC advanced
Rs. 25 lakhs, obviously with the app-
roval of the Government. With 1e-
gard to PTI 1 expect the Minister to
explain why this sum of Rs. 55 lakhs
wag given to the PTI in defiance of
the recommendation of the Press Com-
mission. Secondly, when was the
first instalment of repayment due?
Was it received on schedule or has the
PTI asked for an additional loan on
the plea that the building costs have
goae up?

SHRI T. CHENGALVAROYAN:
My friend may alsg ask whether the
Government has taken a portion ‘of
that building for their own use,

SHRF A, D. MANI: 40,000 sq. feet.

SHRI ARJUN ARORA: 1 want to
tell the Member that I know that the
CBI wanted to rent a portion of that
building to be near the source of cor-
ruption in public life of this country.
The CBI will be repeatedly called
upon to investigate the affairs of the
PTI. So the CBI wanted to rent a
portion of that building and the PTI
did not oblige. It decided to keep the
CBI away. It is not only the CBI
which has been denied space in that
building, Several newspaper organi-
sations in the country wanted to rent
portions of that huge building built
mainly with Government money but
they were also denied accommodation.
Instead, Banks and commercial hous-
es are being given rented accommo-
dation in that building. Apart from
these Rs, 80 lakhs, the Government
gives the PTI about Rs. 40 lakhg as
subsidy every year.

SHRI A. D, MANI:
what?

Subsidy for

SHRI ARJUN ARORA: Subsidy
for underplaying good news. The
PTI undertook certain obligations re-
garding, stationing of its correspon-
dents in foreign countries, There again
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1t has failed the Government. The
PTI 1s not fair to 1ts employees. The
Board of Directors has some big names
but the difficulty with big names 1s
that they are busy bodies and they
have no time to look mmto the working
of the companies whose Board of
Directors they oblige by taking the
Director’s fees,

SHRI KRISHAN KANT: And being
absent-minded.

SHRI ARJUN ARORA Most of
them are beyond 70 and you cannot
sexpect them to apply their mind to
the problems but the active trade
unionists who are in the empicyment
.of the PTI are being victimised every-
day There 1s the case of the General
Secretary of the Indian Federation of
Working Journalists whg has been so
harassed for months together that he
had to go on leave without pay

SHRI BHUPESH GUPTA: Why did
not the Minmister intervene to stop the
victimisation?

SHRI ARJUN ARORA: Mr Gupta
is st1l} a Member of the House and he
can ask the Minister,

SHRI BHUPESH GUPTA-
given so much money and
they even do this?

They
cannot

SHRI ARJUN ARORA: One word
about the TV The growth of TV in
this country.

SHRI A, D MANI:
in the TV.

You appeared

SHRI ARJUN ARORA- Only once
but Mr. Man: appears every week,
The growth of TV in this country is
very slow We in this country have
only one TV station which is rather
half-hearted having only one or two
channels having a very limited pro-
gramme., This very wuseful mass
media must be utilised to the ful,
particularly because of the wrevailing
illitracy in this country The Govern-
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ment makeg plans and changes them.
Mr. K. K. Shah, when he was the
Minister for Information and Broad-
casting, went to Kanpur and declared
that there will be a TV station  at
Kanpur during the Fourth Plan or so.
Soon thereatter Mr. Gujral went to
Kanpur, he also declared that there
will be a TV station at Kanpur dur-
ing the Fourth Five Year Plan Land
was selected, buildings were nearly
hired, they were at least offered 1n
my presence Somehow that plan was
changed 1n spite of declarations by
two Ministers, once a Cabinet Minis-
ter and the other 5 Minister of State
I know the present Minister 1s not
responsible for the change bui some
bureaucrat who owns a house at
Lucknow and has plans to live at
Lucknow, if and when he retires,
changed it so that the TV station will
now be at Lucknow

SHRI BHUPESH GUPTA: Who 1s
he?

SHRI ARJUN ARORA: Mr, K K.
Das He was the Chief Secretary of
UP Government during Mrs Sucheta
Kripalani’s regime which was the
worst regime that UP has ever had,

SHRI KRISHAN KANT: Where 18
he now?

MR DEPUTY CHAIRMAN: Mr.
Arjun Arora You continue please

SHRI ARJUN ARORA: He 18
somewhere not far from Broadcasting
House, He was the Secretary of the
Ministry of Information and Broad-
casting and he changed the Ministers
orders The Ministers’ derlarations
were 1gnored, Sir, the 1.3 millon
people of Kanpur are very much ag-
grieved at this change I hope the
present Minister of State will hav~
the courage to revert to the original
decision of giving Xanpur g TV
station.
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SHRI A P. CHATTERJEE Mr,
Deputy Chairman, Su, we are n a
particular kind of society in which we
find the tragic fact that though there
1> written 1 the Constitution that
we must leave freedom of speech and
expression the tragedy 1> that the
means of mass medla and communi-
cations are either in the hands of the
mwonopolists or in the handg of the
ruiing party and they are so managed
or mismanaged that the people’s
voice never gets thiough and the
facts of life ale aiways distorted 1n
the 1nterests of certain monopolists
and certain other vested inteiesls
Mr Deputy  Chawrman, as a
matter of fact I belong to a party
which has been the particular victim
of s andal 1n the press and as far as
Calcutta 1s concerned, there perhaps
yoa do not have a monopoly of the
press so much as g happy medrriage

of the Congress big bosses and the
financeg of the big press Who does
not know, for example, that M

Piafulla Kanti Ghosh the great Cong-
gress leader of West Bengal? I do
not know whether he 15 now mn
brightness or 1n shade because howa-
days the Congress leaders and Cong-
ressmen sometimes go Into shade and
sometimes again they come back to
brightness Sometimes we hear about
this man or thig lady but then we
find that the things that we have
heard 1s not quite correct

SHRI MAHAVIR TYAGI (Uttar
Pradesh) The same 1s the case wilh
CP] and CPM

SHRI A P CHATTERJEE In any
event we find that as far as Mr
Prafulla Kanti Ghosh 1s concerned, he
wields a very big press in Calcutta
and he 1s a big man in the Congress
also Now what gbout the scandals
that appear agamnst us, not only
against us but against the workers,
agamnst the working intelligentsia,
agamst the peasants who start move-
ments 1n West Bengal for the purpose
of achieving theirr demands? What 1s
happening and what 1s thq remedy?

[ 3 AUG. 1971 ]

of Munuwstry of Informa-
tion and Broadcasting

250

These papers are headed by some
persons who pay lp sympathy to
socialism and these papers practise
scandals against others But then, Sir,
the only thing 1s this  As far as this
Government 15 concerned the Central
Government 1s concerned, 1t only con-
sists of two halves The first half 15
slogan and the other half is bogus
With these two halves, this Govein-
ment 1s going on and this Govern-
ment 1g trying to mystify people, bluff
people and coifuse people by meins
of all kinds o. wrong false ana dis-
torted statements These wrong, false
and distorted statements they aive to
the monopoly press which they hel»
It 1s their own press whirh 15 guided,
controlled, led and owned by their
own men I have given the example
of the Amrita Bazar Patrika, which
1s guided, owned and controlled by
one of their own men As far as the
monopoly press 1S concerned, you
have heard just now Mr Arjun Arora
and others saying that the Hindusten

Times are building a skyscraper 1n
Kasturba Gandh: Road Ag far as
the skyscraper 1s concerned, the

finances are being given by the T.IC
If a poor man, if a middle-class man
goes to the LIC for getting some
building loan, he 1s harassed like gny-
thing but then when big people go
to the LIC for such loans, when big
monopolists go to the LIC aad ~the
financial 1nstitutions for such loans
there 1s no difficulty at all and ad-
vances are given Not merely that
After the advances are glven big
floors contamming many rooms are
rented out and advance rents are
collected from the Government
organisations, from the very financiai
corporationg which grant the loans In
this way the moanopolists are nursed,
the monopolists are supported ana
are encouraged

I was referring to_the press scanda’
agamst us 1n a Calcutta paper, Mt
Prafull; Kanti Ghosh’s paper Ycu
know that When the tragic death of
Shr1 Hemant Kumar Basu occurred
m Calcutta what did we see? The
Jugantar, on the very day when the
murder of Shr1i Hemant Kumar Basu
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took place, issued a special edition of
the paper in which they said that it
was the CPIM which had murdered
Shri Hemant Kumar Basu.

SHRI A, D. MANI: Why did you
not report it to the Press Council?

SHRI A. P. CHATTERJEE: That is
what I am saying. What is this Press
Council doing? Doeg it not look inlo
the affairs of the press? 1Is it a matter
to be written about? Is it not a
matter which should be within the
knowledge of the Press Council? Is
it meant that the Press Counci] must
be a sleeping thing and it must be
awakened once upon a while by the
proddings of certain Members or
proddings of certain individuals? Is
not the Press Council meant {o keep
a watchful eye on the press in India?
Is it not their duty 1o see that the
press carries on its activities in an
honest stmosphere, in an atmosphere
free of calumny and slander? But
they will not do it, because after all
we heard just now that the Chairman
of this House and the Speaker of the

Lok Sabha have resigned from the
Press Council.
SHRI T. N. SINGH (Uttar Pra-

desh): 'There is no question of their
resigning,
SHRI A, P. CHATTERJEE: This

was a statement made in the House. I
do not know whether it is corroct or
not. Anyway, the Press Council is
not doing its duty at all. For example,
the other day what did their Council
do when the particular editor of the

Statesman—everybody  knows  his
name—was sacked? He was sacked
from the Statesman because he had

the temerity to write some good words
about the first United Front Govern-
ment of West Bengal. Because he
had the temerity and the hardihocod
to write that, he was dismissed. What
did this Government do? Has it
stopped the advertisements in the
Statesman? Has it done anything by
way of curtailing the activities of the
Statesman? The Statesman is 5 paper
of which the Prime Ministar, that
great socialist of the world, so to say,
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I will not say she thinks “ersalf to be
so, but her flatterers and admirers
need not be proud. That great
socialist also has nothing to be proud
of as far as the Statesman is concern-
ed. The Statesman also writes arti-
cles and gives its news in such a
fashion which ig far from flattering
to her either. What steps has Mzus.
Gandhi’'s Government tr%en in order
to see thal the Statesm.n is put in
its place? Nothing. After al] what-
ever they may say, they cannot touch
the monopolists, they cannot touch the
vested interestis. They nave no
courage to do it. They will not do
it 'and they cannot do it. 1t has become
so contrary to the interests of the
people.

SHRI MAHAVIR TYAGIL: Would it
not be against the principle of the
freedom of the Press, to interfere?

SHRI A. P. CHATTERJEE: I do
not now what Mr. Tyagi calls the
freedom of the Press. Freadom of
the Press is a thing which cannot
function, which cannot  flourish, in
an atmosphere of monopoly, in an
atmosphere of vested interests, in an
atmosphere where the Government
will be giving nursing milk, so to say,
to these monopolists so that they may
expand, they ‘may flourish. Freedom
of the Pregs can flourish only in an
atmosphere where the people must
have their say, where the people’s
movements would be properly quoted
and pictured, where the people’s
movements and parties will nof be
slandered. That is the atmosphere in
which it can flourish and function.
Now, Sir, what gbout the portrayal of
the strikes, what about the portrayal
of the movements and the struggles
of the working people in the Press?
Sir, the other day, the centre of
Indian trade unions, a trade union
organisation, called a strike against
the repressive policy of the Govern-
ment of India, almost =a colonial
measure, in West Bengal. We called
a strike against the wave of repres-
sion which hag been let loose one after
another there and that strike was
called for the 11th August. 'The
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Prime Minister said that it was anti-
natonal and all the Press jomed 1n
chorus with her and said that it was
anti-national a workers’ strike She
calls herself a socialist; she poses
herself to be 3 socialist. A workers’
strike is being called by the Prime
Minister of India as anti-national.
Will she now call as anti-national the
strike which 1s being called by all
the trade unions on the 25th August
this year? The eleventh August
strike was called anti-national by her |
and all the Press joined in the chorus
of the jackals They joined in the
chorus and said that 1t was anti-
national I ask the Prime Minister: Is
the INTUC anti-national? They z1e
also joining the strike on the 25th
August 1 am giving this examule
only to show the attitude of the mono-
poly Press. The reactionary Press is
alwoys against the Government, But
when the Government utters anti-
national words, anti-working class
phrases, when the Prime Minister 1mn-
dulges in anti-working class -trategy
and tactics, this Press never hesitates,
it supports her 1T have seen it That
is the position During the UF Gov-
ernment, well, we were told <o many
hair-raising stories of gheraos and we
were given a very juicy story by the
Ananda Bazar Patrika one day in/{
1967 when the United Front Govern:
ment was going on What was the !
juicy story that was given out” It was

that some lady of some  big boss

tinkling her golden bangles was look-

ing out with wistful eyes from the

balcony of her posh bungalow in a

posh locality because her husband was !
gheraoed by some workers Very “
goced, Sir. We shed our gallons of |
tears A lady finkling her golden

bangles must not be allowed to look

wistfully out from the balcony of her

posh bungalow 1n a posh locality J
Very wrong very bad But then, Sir, |
has the Ananda Bazar Patrika ever |
written about the hungry eyes of that |
wife of 3 dismissed worker, discharged
worker. The worker goes to the fac-
tory finds the factory locked out,
finds himself dismissed The wor'er
comes perhaps with an empty ration |
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bag and tells his wife and s child-

ren, “I could not bring my ration
because I am dismissed today The
Factory 1s locked out, it 15 clesad

down.” Has this monopoly Press in
India given out any news of that
nature? But then this is the kind of
Press which we will have to pur up
with Therefore, the Press in India1is
going on in a fashion, both the mono-
polist Press and also that kind of Press
which hag links with the Congress.
They are putting out pictures in such
a fashion that the working class
struggles are curbed and repressed,
that peasant struggles may no- pro-
gress, This is the kind of Presz and
1 accuse the Government. I accuse
the Government because the Govern-
ment wants that state of affairs to
continue. It 1s the Government which
gives encouragement to all these
things. It 1s the Government which
15 behind all these things

SHRI MAHITOSH PURAKAYA-
STHA (Assam) They alsg brought
out that cartoon

SHRI A P CHATTERJEE: 1 ghall
come to that cartoon later on Now
look at the All India Radio Even

the Chanda Committee has said that
the Al] India Radio has become an
attached office of the Government of
India And what does it do? It s
always propagating in favour of cer-
tain Ministers only

Sir, the other day about Mr, Ajoy
Mukherjee—Mr Pranab Kumar
Mukerjee will have patience when
1 was emplaning for Delh: from Cal-
cutta, I heard the rumour that he had
died in the hospital But he is not
dead though politically he is dead,
not physicallv. Mr Ajoy Mukherjee,
in the Democratic Coalition Ministry,
put out a slander agamnst us Theén
Mr Promoq Das Gupta, Secretary of
our Party, and Mr. Jyoti Basu, issued
a statement countering that slander.
And what happened? Mr Ajoy
Mukherjee’s statement had been
broadcast on the Radic while Mr.
Promod Das Gupta and Mr Jyeti
Basu’s statement was klec-ed out by
the All India Rario.
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SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal) Mr Ajoy
Mukherjee was the Chief Mmister
and not Mr Piomod Das Gupta

SHRI A P CHATTERJEE Yes, a
Chief Mmmister with a backing of only
five persons Anyway, when Mr Jyoti
RBasu and Mr Promod Das Guptla tele-
phoned the Director of the All India
Radio, Calcutta station, they were told
py him that the mstructions were to
plack out all the news which came
from the CPI (M) This is what Mr
Jyot1 Basu was told over the phone
by the Director of the Calcutta station
of All India That fact was mentioned
to the Prime Minister in Delht  And,
of course, the Prime Minister as
usual denied 1t How can she admit
1t? After all, she 1s a clever Prime
Minister, a clever lady and an 1ntelli-
gent pohitician She cannot be ex-
pected to admit it How can she con-
fess a crime or an offence? Naturally,
she did not (Time Bell rings) This
has b en put on record by letters writ-
ten to the Prime Mimnister This 1s
the position

And, Sir, what does this All India
Radio do? Whenever there 1s com-
plete strike, the All India Radio will
alwayg say, ‘“Traing are runmng nor-
mally Buses are running In the
factories and workshops 80 per cent
pecople have joined” I remember an
incident Once there was complete
strike 1mn West Bengal But the All
India Radio gave the news every half
an hour that the trains etc were all
running to schedule Then a gentle-
man telephoned the Director, All
India Radio Calcutty gtation, and en-
quired as to when such and such a
train would leave The Director of
of the All India Radio pretended sur-
prise  He said, “It 15 not th> Railway
Ciaton’ But the gentleman said
“You ought to know because I went
to the Railway Station and nobody
could say that the trains were run-
ning while the All India Radio gives
out the news that the trains are run-
ning  When you say that the tramns
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are running you must be knowing

better ”

Then, Suwr, look at the way the elec-
tion broadcasts were made. I will
give you on: instance About a hand-
red timeg the All India Radio said
that Mr Siddhartha Shankar Ray
wag leading and winning This was
one constituency where perhaps he
was leading whereas in hundred such
constituencies where the CPM can-
didates were leading That news was
not given again and agamm This 1s
the position The position 15 *hat this
All India Radio has become a clique,
so to say, of certain Miristers at Deths,
at the Centre Therefore we are sup-
porting this stand that 1t must be con-
verted into a public corporation
After all the Chanda Committee was
their cieation Why 15 1t that the
Ministry 1¢ not accepting the recom-
mendations of the Chanda Commtt e?
They were given long ago The
Chanda Committee said that if All
India Radio 1s to function properly,
if 1t 1s to discharge its duties impar-
tially, then 1t must be converted intc
a public corporation We capnot
allow 1t to b~ converted 1nto an
“Indira praising megaphone” We
cannot allow 1t to function as a mega-
phone for praising any particular
minister or Ministers (Time-bell)
Sir T will tak> a few minutes more

MR DEPUTY CHAIRMAN You
have alieady taken 20 minutes

SHRI A P CHATTERJEE I am
fimshing
Therefore, 1n order that Al] India

Radio functiong properly, it must be
converted into g public corporation
Who does not know the scandal that
when one c¢f our Ministers 1n the
United Front Government, Mr S£.bodh
Banerje~ wanted to glve a speech
through AIl India TRadio, Calcutta
Station he was countermanded by a
petty officer of the Calcutta Station
of All India Radio on the ground that
he thought that the speech would not
be 1n the interest of the country Who
15 he to decide 1t? If 1t was nprot i
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the interest of the country, Mr, Sobuch
Banerjee could have been defeated on
the floor cf the Hruse by a vete of

noi-confidence It was not the job of
that petty officer After that, what
happened? There was a committee

which 1t was said would settle a code
of conduct But that committee also
1s not functioning 1 ¢o rot hriow what
the latest position 1s, but in the hook
1ssued by the Ministiy on the subject,
1t 1s said that the commuittee cannot
tunction because the States are not
agreed upon their representation on
the committee And ir the meanume
what will hapren? Ministers when
they go to speak through All Iadia
Radio at these stationd wiill be coun-
termanded by petty offcers on  the
ground that 1t 1s not 1 puaitlic inter-
est,

Finally, Mr Arjun Arora has
spoken about television and about
filmg also, ‘omebody has spoken We
fing that those filme are being en-
couraged ana are being oka,ed and
passed by the Government—paru-
cularly I am talking about films
about Calcutta—which are highly cri1
tical and scandalous about the peocple
of West Benzal Who doe- not know
the West (yerman film which was pro-
duced 1n collaboration with the Inalan

Government “Tabla Calcutta”® 1
raiced the question on th» floor of
the House It s as bad as Loue
Malle’s film on Calcutta on  which

there was a turor> But then that film

has been passed by the Ministry of
Information avd Bizedeasfing 1In
these two films, Calcutta has been

shown 1n a very h~rrid 1 ght and the
people of Bengal have been shown in
a very disparaging light And what
1s the result? The result 1s that
West Bengal 14 ba2ing geserted by
everybody Lven in the tourist ram-
vhlet Cal-utta s not merntiored, We-t
Bengal 1s not mentioned West Ben-
gal and Culcuita are being denigrated
by this Central Government 1n a
planned way and thig cenigration of
Culcutta and West Bengal is being
done not onlv through the help of
mass media and media of cormun
cations which are under the authority

i1y
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and control of the Central Goven-
ment but al-o by the m~nopoly press
which 1s being encouraged and helped
by the Government

Lastly, coming i5 the question of
the Press Trust of India, I will not
say much ¥ cau~e manv people h ve
spoken about 1t alreadv Byt I do
not understand how this Geverrment,
which 1s so much against monopolists,
can give Rs 55 lakhs to a company
which 1t was sa1d would nat be given
any loan unlesz 1+ agreed to Dbe
transformeq 1nto a puble c.r,cra-
tion  Sir T will only refer to the
statement of Shrimati Nandim
Satpathy n 7 ok Sabha on July 8, 1971.
When this question wag rosed, sne
satd  “It 1s undoubtedly a recom-
mendation, ktut 1t was a re onmerra~
tion which {he Press Commissin ex
pected would be voluntar ly accepted
by the PTI The Press Commission,
however further suggested that a loan
of Rs 10 lakhs crwlq le acvarced
to the PTI nA the pre-corcilion of this
loan should bte the acceptance by
the PTI of (dhe presoisil to convert it
into a corporation” Now a loan  of
R~ 10 Ilakhs h»3 nol bce» advin ed
But a larger sum of Rs 55 lakhs has
been given to the Press Trust of
India Wh.t I ar submtt ng 1s ths
Tnis 1s the a1y mm whica the Jo ern-
ment 1s curbing monopolists Why
dont you sav that you are for mono-
polists®> Why actually go abosut creat
ing this confusion®  Perhaps 1 1~ In
your interests to create confusions
But I fell you ali people cannot be
fooled for ill tuce  Sorc pentie can
be fooled for all time All people can
be fooled for some time But all
people cannot be fooleu for 1. time
This PTI s headed by a particular
General Manager wnc has got two
houses one 1 Delht ang another 1n
Bombay And he 1s an expert n
transferring 1in termunating the <er-
vices of the employees, in victimising
the emplo,ces, wko are engagej 1n
trade un on activiftes perhatc w th
the blessings ¢ the Gcveinment
This 1s the vay m which the Informa-
tion and Broaacasting Miristry s
conducting 1ts fnnctions
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SHRI A D MANI Within the
fifteen minutes available to me I
would like to deal with thiee points
which have been raised 1n the debate
(1) regarding the Press Trust of India,
(2) regarding the diffusion of owner-
<hip of newspapers, and (3) the ques-
tion of the eniry of foreign films into
India 1 hope, Sir, you would allow
me 1f 1 exceed my time by one or
two minutes I hope you would not
mind 1t becaase I happen tc be a
member of the Press Commission
which recommended that the Press
Trust of India should be converted
1m*0 a statutory corporat‘ion T was
a’<o a director of the Press Trust of
India for fifteen years and was 1fs
chainman and I know duilg a lot
about 1tg working 1 am glad that the
Leader of the House 1s here because
he too was chairman of the Press
Trust of Tnuia and was a due~*cr for
many years Now, an atmo<phere of
suspilen pas Yeen creat d about the
Press Trust of India which 1s not fair
My honourable friend, Mr Arora, 1s
always a generous person If I point
out to him he wi'l admit it I may
tell him here and 1 may tell the House
that the Pr sg Trust of Indid’s direc-
tors do not get any director’s fees
We uased to get only—angd this 1s the
practice even now—an atrconditioned
first class fare or awrfare and we are
asked to look after hotel accommoda-
tion ourselves When the Press Com-
mission recommended that the PTI
should be converted 1nto a corpora-

tion
SHRI BHUPESH GUPTA Mr
Mani, 1s 1t a fact that the General

Manager of the PTI hag bwlt a resi-
dential house 1in Journalists’ quarters
which costs Rs 4 to Rs 5 lakhs and
yet he lives in a Birla flat and the
airconditioning apparatus that he has
fixed 1in hig hotel 1n Delh: costs about
Rs 1400 per month 1if 1t 15 run full
t'me?

SHRI ARJUN ARORA Whose flat?

SHRI A D MANI I am very glad
that this has been raised because I
happen to know the General Manager,

(
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Mr Ramachandran,
years. .

SHRI BHUPESH GUPTA
Subramanian

SHRI A D MANI
talking of Subramanian I am talking
of Ramachandian He was one of
those who had taken part in the civil
disobedience movement M: Ram-
chandran has not accumulated any
wealth He does not say

SHRI BHUPESH GUPTA  What
atout Subramanian?®

for many, many,

About

No, I am not

SHRI A D MANI We ¢ hot
krow where he stayed About Mr
Ramachandran, we cannat condemn
himn like that We have ntt become
Sovret Union yet as to investigate into
where he stays or (Interrup-
tionc)

SHRI JOACHIM ALVA (N:minat-
ed) I ~m goiry, according to one
of the fuurteen clauses in the Soviet
Union eveiybody can have a house
And 1 nave secer that

SHRI A D MANI Now I want to
mention the background of the Press
Commuission’s 1ecommendation

SHRI ARJUN ARORA Mr Mani,
does Mr Ramachandran whom you
know very well—I also know him a
httle—stay in a Birla flat when he
has his own house 1in Delhi and does
he pay any rent for it?

SHRI BHUPESH GUPTA For that
he charges Rs 70 daily from the PTI

SHRI A D MANI You are going
too much 1nto the details of the work-
g of the PTI

SHRI BHUPESH GUPTA Why
Sir the honourable Member started
with a pretension that he gnows
everything

SHRI A D MANI 1 want to deal
with the question of the recommenda-
tion of the Press Commission regard-
Ing conversion of the PTI into a cor-
poration The matter wag before the
meeting of the shareholders at that
time and I was on the Board of Direc-
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torg and I attended that meeting of
the shareholders The shareholders
did not accept the recommendation
When we discussed the matter, the
point of view was borne in mind that
nobody can be compelled to convert
himself as part of 3 statutory corpora-
tion and 1t 1 for that reason the
recommendation was not accepted

After that many things happened
Four outstders were taken on the
PTI Board One of them wag Shn
Chintaman Deshmukh Shri1 Gajen-
dragadkar was the colleague of the
Leader of the House when he was 1n
the Board of Directors and then Shri
A K Roy was there The question
was raised about the building I do
not feel that the hon Minister of
State was fair to the PTI because
when referring to this matter in the
other House she said that the Press
Commission recommended that Rs 10
lakhs should be given, but they gave
Rs 55 lakhs If she goes through the
recordg of the government, she wiil
see that 1t was Shri1 Krishnamachar:
who was responsible for telling the
PTI Board at that time in 1962 that
we should not approach private
parties like the Punjyab National
Bank, the United Commerecial Bank,
etc for loans and that we should
take the money from the government
They have not given 1t for nothing to
the PTI They collect 6 per cent
rate of interest and they have taken
40,000 sq ft at the rate of 75 paise
per sq ft whereag the maiket rate
1s Rs 3 per sq ft They cannot use
this as lever to twist the tail of the
PTI This 1s not fair

SFRI BHUPESH GUPTA Do you
kno+ that the contractor for the PTI
15 one Shr1 C B Lall against whom
CBI nquiry was pending for coirup-
tion and msuse of funds? Has it
been 1nquired into?

SHRI R T PARTHASARATHY
(Tamil Nadu) If there 18 any graft
charge, the Auditor General should
say that there is something wrong in
the accounting

SHRI BHUPESH GUPTA On a
pomt of order Shr1 Mami should
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share his knowledge impartially with
us

SHRI A D MANI I #ll do that.
The tenders were exammed by a
committee consisting of Shri Uma-
shankar Dikshit and Shri A K Roy.
What better and more impartial body
than this can any board set up to
examine the tenders? I do not know
about the CBI inquiry But I under-
stand that Shri Lall] & Co was res-
ponsible for setting up the fertiliser
plant in Gorakhpur It may not be a
qualification These are all matters
which were gone into, not by news-
paper people, but by emmnent men
Iike Shri Umashankar Dikshit and
Shr1 A K Roy

SHRI A P CHATTERJEE Per-
sons against whom CBI inquiry 1§
pending are being encouraged by the
government

SHRI BHUPESH GUPTA Shri
A K Roy has become Director in 18
companies and this has become a pub
lic scandal

SHRI A D MANI I am afiad,
sir, that my time 1s being taken up
by others The question 15 this
Government has not done any favour
to the PTI by giving Rs 55 lakhs be-
cause 1t collects interest at the rate
of 6} per cent ard 1t has got the bene-
fit of 40,000 sq ft of space which has
been given to them It 1s a straight-
forward commercial transaction

SHRI BHUPESH GUPTA He 1s
talking like a building editor not a
newspaper editor He speaks m terms
in terms of 40000 sq ft rent, and so
on

SHRI A D MANI I know there

1s lot of feeling on the question of
the ndependence of PTI
SHRI ARJUN ARORA  Charging

61 per cent nterest 1s a big favour
because no bank will give Shr1 A D
Man1 any money at this interest

that question
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SHRI R T DPARTHASARATHY |
But 40,000 sq 1t of space has been
given to them at the rate of 75 paise
sq ft

SHRI ARJUN ARORA Sir 1t 1< a
well established c¢rvention 1n the
House that when one speaks, he
should speak from his seat Shn
Parthasara hy 1s nrct <peking from
his seat

SHRT A D MANI Sir, I would like
to mention one thing ana 1t 1s a very
relevant Joint The loan was taken !
in the early sixties ani at that tim.
the Bank rate was much lower than
what 1t 15 ledoy and we have iaken
into consideration the 40CCC so ft
which has been given at concessional
rates because 1t 1s a package deal We
said, ‘ You give us this and we will give
you 63 per ceni I any case I

[ RAJYA SABHA |

realise the depth c¢f feelings o1 this
guestion,

SHRI BHUPLSH GUPTA Sir he
claims tq be a

MR DEPUTY CHAIRMAN Tlease
do rot intarrupt I
SHRI BHUPESH GUPfLA Sir he

claims to re a Meiabar of the Press
Commission and yet he does not have
a feeling ngarst the wvictnmsation of
Mr Vats, a jiurnaust or 22  year’s
standing and 15 years of service and 6
jears in foreign ¢ 1utries

SHRI A D MANT Sir
strength ot his feelings

I realice the ‘

(Interruptions)

MR DEPUTY CHARMAN  Please
do not interrupt

SHRI A P CYIYATTERJEE Mr
Man1 how raanv Jo i-nal «ts have you ’
sa~kad?

SHRI A D MANMNI T have not sack
ed any

(Interruptions) }

SHRI K P SUBRAMANIA MENON (
(Kerala) Y»ou have sacked many peo-
ple from the “Hitavada” and also the
Secretary of the Union
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SHRI BHUPESH GUPTA If I were

in a paper 1 would hive sacked you

because you are 1 building contractor

SHRI A D MANI Sir, I know that
there 1s an creasing public demard
that there shohuld be some form cof
public control over the PTI1

(Interruptions)

SHRI BHUPESH GUPTA What 1s
that’

SHRI A D MANI Sir, public cont-
rol need not be aiways in lhe form
of a statutory corooration

SHRI A P CHATTERTEE Why not”

SHRI A D MANI )t need not
always be s0 It 15 ¢pnly one form
of ownership a17 I an suggesling
another form

Sir the Piess Commissiol recom=
mended the tfrust form of ownership
for the newspapers I am prepared
to suggest to the Minister—I dis uss
ed 1t aboyt this with her privately—
that she may consider the setting up
of a trust for controlling the PTI

DR K NMATALW KURIAN (Kera-
la) Trust cf the 11cnopnl ‘s?

SHRI BHUPLSH GUPTA Did you
make tne ugge<tion a a Member of
the Press Commisosior ?

SHRI A O MANI [ am su.gest-

ing 1t to her 1oy
SHR1 BHUPESH GUPTA hy?
MR DEPUI'Y CHAIRMAN Mr
Marm1 you lrave got verv little fure
So please cune ude now

SHRI A P CAJATTERICE Sir, I
think ke nas vecd a bonok that the
monopoly sh-huld be made into trust
and all that

MR DEPUTIY CHAIRMAN Please

do not nterrupt

1 would
roint of

SHRI A D
like to mention
mine

MANI Sir
annther
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Sir, you can think of the trust form
of controi and the editoriil policies

and the independence of the PTI
and also regarding the business
matters Sir, Mr Dikshit will bear

me out when I say that at the meet-

mgs of the PTI no directions are
given to the editorial staff For 15
years I was the Director and 1 can

say, not one of the editorial policies
was discussed (Interruptions)

DR K MATHEW KURIAN Da-
mage 15 done at the General Mana-
ger’s level

SHRI A D MANI Now, Sir, I will
come to the other point on which
Shr1 Bhupesh Gupta would like to
have my views, that 1s, on the diffu-
sion of ownership

Sir, we had discussed the matter at
the Press Commission at length and
many of us felt that the ownership
of the newspagers should be broad-
based and I can tell vou S+ thut
one of the newspapers which attem-
pted a particular form of ownership
was the Bennett Coleman and Co
during the British days They gave
their shares to their employees and
quite a number of them made sub-
stantial money by selling their shares
to Mr Dalmia when he purchased
“The Times of India” and 1t was a
straightforward business transaction
They sold their shares And, Sir, we
had all these points of view 1n mind
and I feel in the present mood

SHRI JOACHIM ALVA Su
me for the interruption There were
three crores of rupees and that
money was taken over by Dalmia and
“The Times of India” was purchased
That was a fraud Sir Excuse me
for saying that

excuse

SHRI A D MANI Mr Alva,
not talking about the Dalmias
(Interruptions) Please listen to
me I am not talking about the Dal-
mias

SHRI ARJUN ARORA He 1s
talking about the Dalmias

SHRYI A D MANI
about the

I am

not

I am talking
emplovees who sold their
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shares Benett Coleman and Co
was giving the shares to 1ts emplo-
yees in those days, Sir I feel, Sir,
sensing the crisis that we are having
1n the country, there should be a
broad based form of ownership and
I would like the shares to be distri-
buted to the workers in the industry
5 PM

But, Sir, one of the points that

has got to be borne 1n mind 1s

that we have to take 1nto

consideration that there are
Party organs like the “Motherland’ or
like the “Organizer” which are party
organs

(Interruptions)
There 1s a certain ideology which
they represent and to interfere in

the ownership of such papers, by dis-
tributing shares to people you would
destroy the freedom of expression of
those papers which have been
brought out for some specific purpose
for putting forward a certain point
of view

The hon Member, Shri1 Krishan
Kant, referred to Mr Chalapathy
Rao s notes on concentration of mono-
polies I have gone through that
note We are all concerned with the
competition bet-
ween big and small newspapers
Some steps have got to be taken to
glve protection to small newspapers
Sir, I feel that the Government 1n
this matter should consult the Press
Council I am sorry to say that the
Minister of State for Information and
Broadcasting has not so far referred
the matter to the Press Council The
Press Council has been set up as a
result of the recommendat;ns maue
by a comnlittee of both Houses of
Parliament We must respect this
Council

(Interruptions)

Our hon friend, Mr Ganga Saran
Sinha 1s a member of the Press Coun-
cil The Press Council must have an
opportunity to discuss this matter and
it 15 a very reasonable suggestion to
make because the Governmert can-
not proceed unilaterally w.thou* tak-
ing the opimnion of the Press Council
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My third and final point is about
the import of foreign films. Sir, I
do not admire some of the American

films that are imported into India.
Many of them glorify sex, glcrify
murder, glorify assault....

SHRI K. P, SUBRAMANIA
MENON: But you see them all.

SHRI A. D. MANI: Not all. But I

do not want the State Trading Cor-
poration to be brought into the pic-
ture in this matter, The State Trad-
ing Corporation cannot determine
what picture I should see. If they do
it. this will more or less lead to a
censorship of the mind and consorship
of art and literature. Sir, we can
set up a committee consisting of
Members of Parliament, members re-
presenting culture and art and per-
sons from Universities to go into the
matter. But then also I do not fecel
that we should put the question of
import of foreign films on the basis
of import or export of shoes. Sir, this
is pot a commodity. It is a matter
regarding the mind. Films are also
for entertainment of the mind. There
is something of artistic and cultural
value in them. I feel that the Minis-
ter of State for Information and
Broadcasting should take a firm stand
in this matter. She cannot allow the
Minister of Foreign Trade to deal
with this matter. What is going to
happen, Sir, unfortunately, is that if
American films are banned, our own
film producers would be deprived of
their plots. ... (Interruptions). Sir,
that will be a very retregrade step,

SHRI BHUPESH GUPTA: After you
speak, I feel like sending you to
participate in ‘Mickey Mouse’.

SHRI A. D. MANI: But ‘Mickey
Mouse’ looks to Soviet penple, not
American people, In any case, I feel
that this should not stop because this
is a thing which affects the mind and
entertainment. I feel that the step
that the Government has taken in
stopping the import of foreign films
will impede the flow of ideas.

SHRI LAL K, ADVANI: I am not in

favour of S.T.C. but there should be
restriclions on the foreign films,

Discussion on working [ RAJYA SABHA ] of Ministry of Informa- 268

tion and Broadcasting

SHRI A. D. MANI: We do not want
murder, we dg not want violence to
be glorified. We want academic
films to be shown here, We want
Academy Award films to be shown
and I do not want that we should
shut the doors because it is an Ame-
rican films. The flmsg which have
won the Academy Award must be
shown here.

SHRI ARJUN ARORA: Sir, he has
misrepresented the Ministry of Fo-
reign Trade, There is g monopoly
that the Americans enjoyed by im-
porting films to this country. That
monopoly is being broken by the
Ministry of Foreign Trade and now
we will see, apart from some good
American films, some films manufac-
tured and produced in various other
countries alsp,

SHRI D. P. SINGH (Bihar): Mr.
Deputy Chairman, I must first answer
Mr, Mani. The other day he asked
me to listen to his speech and again
he has referred to the same matter
today, as if he feels that he bas not
gone home. Now, so far no one can
say that the import of foreign films
has been restricted. 1 do not know
what will come in future but up to
the present time the types of films
that have been imported from the
United States and are liberally shown
in all cinema houses are only the
films which do not serve any purpose
of education but are the films which
portray sex and crime and which are
spoiling the mind of the youth and
are likely to have very adverse and
sinister influence on the minds of
our younger generation. On this
basis. however, no one can say that
films are like ‘bhoots’ but once a
film ceases to be accelerating, if it
does not give an intellectual excite-
ment which one is looking for, or if
it does not ease or give the mental
relief or the noble feeling, then it is
as well worth not importing either
and better we rely on our own talents
and our own genius to develop a
film. There is no dearth of talents
here.
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" Now coming to the subject, Sir, at
the moment you would have noticed
a general concern in the House about
the aistortion or the suppression of
truth, That might occur in any form
in India or abroad. Particularly,
people may have felt absolutely dis-
tressed when the most gruesome and
telling facts of life, as are happening
in Bangla Desh, are not being port-
rayed outside and are not receiving
either effective publicity or proper
and correct influence is not reaching
those quarters at all, Naturally, the
whole nation feels disturbed. Simi-
larly, on the same pattern is the
treatment being given to the news in
[India.  Whatever medium might
have been adopted for this purpose,
suggestions have been made relating
to the results achieved by the func-
tioning of the monopoly press and
the manner in which the mgnopoly
press is functioning. Yoy will have
noticed that repeatedly concern has
been shown anq protest made irom
the journalists that the manner in
which the monopoly is functioning at
the moment is not very conducive to
the dissemination of the truth or the
fact gr the information which is ne-
cessary for the proper education of
our people or the information about
the political developments and it is
said that the difficulty is that when
you guarantee the freedom of speech
in your Constitution and give a cor-
responding protection in the shape of
putting reasonable restriction to the
freedom of speech, then all that you
could do was to protect the honour
of a person by providing for libel.
You could protect the court by pro-
viding for contempt of court, You
could provide for the security of the
nation by providing for public order
for the security of the State but the
problem of the small paper as such
competing with bigger monopolies
and the manner in which their voices
are muzzled or not heard at all, that
aspect needed to be looked into and
that could be done only by an amend-
ment of the Constitution, by enlarg-
ing the scope of article 19(2) or mak-
ng a separate declaration about th‘e
freedom of speech of the press in arti-
cle 19(1)(a) of the Constitution and

e -
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making a corresponding restriction in
the shape of reasonable restriction
either in the framework of the Con-
stitution it will be provided or an
additional right may be created for
freedom of speech and information
and then put corresponding restric-
tions, This is how the agitation has
been going on and it is sought to be
highlighted. Then various attempts
have been made in the shape of price
page schedule to bring about the de-

sired result and give the smaller
papers a certain amount of relief.
That  unfortunately was  struck

down by the Supreme Court that law
must operate  equaliy—that is what
they found--and we have read in
Mr. Chalapathy Rao’s paper thal the
decision of the Supreme Court is a
charter for the monopoly press to
operate and now it is no longer possi-
ble to get the correct picture, com-
with them in the market with
their larger resources, large money
they have, the various agencies for
information they have and the va-
rious institutions they can employ for
the purpose of getting information.
This is the problem that has to be
tackled to achieve that particular
result but apart from that, there are
other problems which you must have
noticed. Those are the problems of
Government patronage in Varicus
cases, Of course after all advertise-
ments have to be given. The various
papers are bound to receive them but
the criticism that comes very often is
that the patrons or receipients of
those favours, if they subsequently
start misbehaving or if they are not
producing the results or carry on their
business in a manner which was with-
in the contemplation of the parties.
what are we to do? I have the ins-
tance of one news  agency—INFA,
This is a feature agency.

e

{

Now one of the very peculiar fea-
tures of this agency was during the
election campaign it competed witk
the monopoly press in its presenta-
tion as well as forecasts it put out in
its different services. In a latest
letter from New Delhi INFA has put
out an utterly libellous story of pure
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[Shr1 D P Singh]
concoction 1 would not like to read
1t because 1t 1s so Juty That story
tries to imphcate the Prime Minister,
the Prime Mimster s iamily, and 1t 1s
calculated to undermine the prestige
of the Prime Minister This has been
put out in order to malign the whole
family and the whole stuff 1s calcu-
lated to undermine the prestige and
honour of the Prime Minister and to
create an nsidious wnfluence 1n the
minds of the reading public This
has to be looked into and I suggest
that positive steps may be taken 1in
this regard

SHRI A D MANI I do not want
to interrupt my hon friend who 1s
a lawyer of great eminence but I went
to ask this question The answer to
all that sort of propaganda was given
by the electorate which gave a very
big majority to the Prime Minister

SHRI JOACHIN ALVA But what
about the lies?

SHRI A D MANI That 1s what 1
said The Lies have been nailed to

the wall why do you want to sup-
press, 1t?

SHRI ARJUN ARORA The
must be suppressed

SHRI B P SINGH This 15 not con~
nected with the election, this 15 con-
nected with the day to day working
and the integrity of the person and
naturally that has a far-reaching effect
Three or four things have to be said 1n
this connection Thig INFA has been
running down our foreign policy but
the External Affairs Ministry buys this
service for Rs 26,000 a year Seven
of our Missions abroad buy them
separately The Defence Minstry
pays nearly Rs 18,000 a year and the
Chief of Staff wrote a special circular
to all Army units to buy this service
INFA specially caters to foreign em
bassies, particularly those of the USA,
UK and West Germany I 1ssues
special backgrounders to foreign em-
bassies on Indian defence and makes
a lot of money Besides, several State
Governments are paying amounts
varying from Rs 15,000 to Rs 18 000

lies
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Sir, 1n the hght of these two articles,
details or which I will furmsh I re-
quest that the matter may be looked
into and examined thoroughly be-
cause 1f they go on giving out news
which 1s basically incoirect and cal-
culated to undermine prestige and
honour then 1t 1s a case for which the
severest action must pe takem

Apart from this, »ne would hike to
say that there 1s general saiisfaction
about the working of the All India
Radio There are however two or
three things which may be given
some attention As far as the youtb
1s concerned one more aspect needs
to be looked into Now their educa-
tion their entertainment, etc 1s be-
mg looked into but I suggest that
some attention needs to be paid to
the aspect of their employment also
Ag far as their employment opportu-
nitles are concerned, what 13 beme
done by other agencies could be pro-
fitably done here a'so

In the educational programmes 3
special emphasis should be given to
the scientific aspect of 1t s¢ that the
schools 1n the interior, schools 1n the
remote villages, which do not have
the facility of good science teachers
could benefit by 1t and scientific edu-
cation may be available to them
There 1s also scope for improvement
m regard to scientific news news
about research and so on Political
news has predominance and sports
news also does find a place This 15 a
case where they can look into

of: 3TW &'F ARF  (ITT g3A)
ITEAS TEEA, AN Fs "ag Ag F
e g AT @ s & fAm
T ATIFRT A TAFTF |19F
¢ AR AR INE AT T oAEH
qaifas § w7 W gAIL AR AZ TAT
FT T F ATIT § 9 T A1 AT ALFT
# fager & ar JY g™l smEe
g gwwt faram &1 F g e #¥
AT STEaT § FifE wrerEy 39 Rw oW
foerr Fvx & 1 @m FT 0 Qar
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AIIIAT F 9F BIY § ITH FAL 07
g AR IR &1 ;T DTN gAAT
ufas azar w1 @ § fF S Aa9g
AW §, ST FX MEAT ® A Z &, ARV
Y waifaq FF 7 ok w3@T AT 47
Wear g1 mar T aTvATT FFTowWT
R AT A TGH F FF AT T FGT
azegy g &1 agy, fafaw s 5
At ag gz faar fF sar 5 faq ox
FraRaT aar fzar o fafas
ruT 7 Wrmrs s e feafa g zq
F FHIT AT AT W A AT AT wfgwTe
safas Rm 7 Aedh oF qfws
FTZfAT F FIT 9, FTAPIA F qIN
q¥ AFAT §T W& | F&T F3T 9T 39
T ArFA FEAT S FH FTT § AN
FET 97 A FT g9 1 wfy-
frawat & mara AT Freareory &
TR 9% e A sar & 977 Fiar
3 ) gaAR agt N I=T FHITT FAT I
7 oy ag 7zra faar o % fafeor @
QI #t A1fF 78T 9X W wa gl
T T UF FRIRYA  F70T AT,
afxa ga afvaga F1 9w frg 3T frad
T fia T AT WS qF 9 9T FIS
faar geFT 1 TE & 7ET gUT)
AIqET, TAFAT FHIAT F A I fqETY
29 & QTR TFT IS AT FET @0
T T AATEE 3T TF TH< & fem
F WG FT I 79 fgq 7 & FAT
sEar 1 w9 FwWr o3w F  fafaw
T & A A FEH FE AT FF
F1 GLFTR, ATAY I 93T F GIHI AT,
3q% faeg fareno a9 ar @ ¥
wfga aw &1 AT & Aregw & gAT
qfY AT FEA F1 waw  AF faw, 99
FT AT AT FTT BET 47 A fHaq
grag afy7ra ear 1 afzswr
TAT R Tg A7 AR et Mg @y
ae gon fo oy wfaar 3 w7 5 ogw
e q wEw G FXA U gAR
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F9gT I Ar7 oI § IWA WF0 A%
R F 74TV AT A4 IO |
qifafers afsafass et & s 9%
gqreE @ #1 THFGHT § 1 A
ITF! WY IGT, G FL UAFAT F
qun ¥ fog g & AWear 7 w14 fem
Al 98 39 ATT FT FIE FI@T § o qer-
®g a9 gdfas *feqr 1 uF ofsas
FRAAT & TN AGT AT AZAT
FNfE ag gav uF f¥1@Az #7 qw@
¥ ur fafreer & oftq w10 w<ar §
a1 3&FT F14 fafaez A1 weff & maar
BT AR q<H [ad wqa Jfsafaz:
FUAr A giv Wedr ¥ af T gursg
g F T Faw A AT Smar g
At zferr aEfe A8 ST Arer g
oy g ©F gavg faq smr g
afe s Oema arEfs § I #7 agT
F7 g Wear & faw gm@r § oix
T F9 guy SAwr feeEar g oo
A% it e §ag sl gFT yanrar
AT &7 2| IF ar oadr & sfig
AN 992 FW § WX qWiaAy
AT 9% 3 g fWET W @y
g\ W gEATT Wi § SR FE-mIE
FT IA GFR A F 9AR 779 £ fF g
g # S W AW ¥ g famg
afzfeafy &, st 9w qw § ar 91 qw F
AR A GEE ATAT GG § I 9T
fafas aifear v st fasmearr & st
d=T AT W A FH IF IF qUEE
g Ft wigs & wias wqaar v qrAr
g AT IHT TA FIAT g7 Weay #7
UF AT P SH AW W @ T

HIT g7 A9 KT FT GATEE A 3
ag &1 BITAT IAEAT | I G@T ¥
AT W Taiqe § F qF I9%,
gy ga sfama & fgE o a4y,
g ¥a wigaed g 9 717 99 fFaar Wi

| F&r wr wfFa 9w Fwww #1 foe
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[# e 7,34 |
F1 A0 T fFar, w9 fava & 33 a3
IEM 7q arg & fors fan i g0 ax
faaz g1 afen T A STFT @
T W owE g oW fa
FAvm w1 g@ fawfa 1 =fere
g0 fear T A Ao 9 Y 99
AR | ¥ qa @18 A8 fFar | oy
AT 3 R ¥ T & 98 IF A9 A1)
F5TM A1 & ghqr f& mar gfear
e, s 1% =X 1T AU, IHHT
fFeT g &1 afsqsw FTWREA TqT
fearsig AR A A A€ I AV
faer <gr & ag sa% afafaa o
AR T F1 A A 9 9 7R 9w
I &Y, ITHT AfGAT R FLAAT HIC
gAAaT 7 fad, 3% FamT A I T
F1 e A fger g% i o onedy famrar &)
afY gak g 7 #g7 f5 fwer oar
I guTaR Ao fomy wam wer A
fxfzfgsy 91 1| JgM "G ® @S
T qATF @A F I Tuear g, fw
s faQe g & q41 § 99 9% @ wee
g e & 2 oma Q1 § 99 A
LT 3 FY g FIT {AT TGN | =W
g A FAAE &t FEN @A F a8 ag
Ifaa 7T & {5 fas oF e & 77 &
e #wix arfaqe F saEr ar g
oe  ggF T gfg F:E w9 &9
A IGHT FAET AT AT T dH
T Ot gl & AqE F FOX
FAAT TAq AT AT & T ITHT
qATh AIs oA qar f2ar A ag A
garfas TET & 1 S A 9T q
AUH F AT IAH AE-ATEI F &1 TH
@A s § (4w g, ¥ d@ar g.
fe sayw odr o™, w9, 9 famr
fae-qT %1 a1 Budr § | TE F1)K 81 fF
fasigx & o= sig g Fiferw & fF @i
93T gEw fafwey #1 @ 5@ & faa
rF  F AN, ALHANT a9, fHar )
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AR ¥ W AT T I9F qIE § AR
qH 9T o1 % FFT S 1€ qAr a9 Ry o
8% g% waqige § &gy 5 5w 3w
F AAFTE JHH! £G 17 g8, g5 al
FIE Q¥ I AT FTAHY AGY &, TEHY
ar gt &5 9=t T8 § AT 98 @
g a3 ¥ #F g9 ¢ | A saAy
9 91d 3§ AQAX W BIAT 7|
3% §, IFT ! HIG FLAT AGL ATET
FAfE T8 Amqwr arEt & Arfaar w5
A4 FIQAT §, TTET FIGT § "X
fatfeat & faer Fer @ 1 99 9%
fadifaay £ fagr +xa1 § a9 a% IeaT
farar Agr & |

AqrEE, ¥ 59 ard F1 g1 J1gar
g fF gvwr 1 ag @ &0 Afgy
f& X ag a9 WE @ 4 W§ar
o ggFt FE TT T g1 AN
7 3T 4T A A A |
Ig HFEY IHx qUY wepn Aedr F
g1 1 aar Afedt wawh S, S fE
S A AT #T g7mS € | 56 a1 &7
AgT grady fr i o 98 28§ 9T ¥ aEx
g1 gwdl § 99 fF g fafawer s
T | § afer I AdraEy 21 A foiw
qETL & AfeaT IAF GAIAL FT T@TCT
FT & W faQult =1 & WY F7 Fear
& A wAEg WOE A groar $Av
o G WA grn Ay fw o §
ar zEq faw gel ? § wwwar g fF
ITFT WEAT 399 fasger B gril |
zafay g wmavaw ¥ fv fear ok
fafawn & fou uF sqRem aa1 #%
3uF W g fear Wi w gaE
faerrg gy g =tfed |

79 OF T W & | § Fgr
TTEATE % 71w S § ST F gra w
2, =faww 3333 99 s 9w &
afed T adft g A7 @97 91 AT
FI0 € AR 1 F 20 I & 07 §
ag v St F1% fafaeay 9 &, o 8 12
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FAAT g, FeE & A FHEA G|

F ITHY T U, ST HAT 9T A A
g 1gar 3w 4 fedy F m@aw
freet &\ WX WRW ¥ FHTAGT F oA
farety &, @@ & oY faxag & afww
sHY geRIT g, St Hiw fafwee @
IAFT AUAH FAT & I AATATAT
1 F9 &, 97 AUTAR 9a ] T F & HIY
A ATy FIFTL F WAL, T AAL, IS
THT FAT AT CH-CF A Ewr faewm
WIAT g1 a2 AT TUAT Fqeq GHA
g o gun & gaa sfasy swaa 2
HIT TG FH FE IAHT THIEF F7aT &
frzgae M S TG BT 9FF Al
JAFT AT fApTe F agy w1 e srar
& o SEEr A% gATE Ag B AW
gy Az g 9 ude}
ot a9 7T § | Tg W7 OF HWEsT g
Fer & fF &1 NUUEE TR A @
qrza oY o agl @Far &, 92 a8
qErETIaT F1, A4TASH T OF g7 oy
TE AW FHAT 31, A(FA GEIARAAT &
qgTeE AT FET 1 IR 98 I A
Tl o & #0fE SEE g wWIT S
faear &, @@ #1 9 4% ¥ foerar g
T Y a1 gsaEiEeme ¥ faar 8,
3% F9¢ FEIR AT §, 9| FT A1
gfaftza 2ot was ¥ aEa g
ZAfdU & YR F g S 987
v AT W faA-aw 37w 9/ 10 fgEmw
TAT ATHTE &7 giar & WX 1/10 feed
¥ fadelr oifedt a1 amr @ @ AR
IAF GANME qF g7 OIF, IR0 AR
I A% TE7 94y | a1 gfey, ArmEy,
o o g1 fF o o awfat § s
ff qF™ grg T ¥ 1 AT g
BT | [T IAFT FIERAT T 8§
qa &Y g avg &, A & Fgar =g
F FERTT ¥ Faw gy fAgan
g 9w § 39 oIS & AeAE A
facqerar & w4 faa & @,
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TTEHTLY q1EF F AHTATT o dYo qEo A
HAT F7 §, A7 Jo TAo Ao F 14T
FW F, MWfF 9@ 99 F garEr
T FIAT ITHT QFATS FAA § |
HOR IGT AT farAT a"s"q fro o mrgo
| &, fEaT 727 FoqT ;T Ty
g & gumar 2 AT wfaar &
IE-AY F9W BT g WY OF 9wE §
TER TAT AT AAT AT BN £ 1 TG @Y,
THFTY 987 FT QAW FT TR FF
AR faQelt q@r & f@ars yrim
FTY GUTAR O fRTT IF Fordy 15T
2, zafee sad fasaaerar w a1
el ot #1 agy wavw @ @
e ag WY avaR & OF 47 a9 W
§ v IHY & TAT FYG EH & | W
fro Ero ;Lo § IAH W AT & 1A
35 g7 ¥ | 7AW AT ¥ wiwg fqeme

FOF J gETArT g {9« |

IIH g« ¥ I a1 I &, WAy,
f& otsr qurER oA W, @y 7 W)
1 ST & QWL 9 &, 37 FRIAT
FT UG 3G AT ITH ATAT  FT ATEAY
H1, AETRTTAF AT FT FATFT AT & |
T8 qur=e qal # FHT TEr g ;T
F gumar g OAT T T qr q@AR
giter ¥ €, S 39 a@ FT T9% F@
g fr fom® 2o & w3 oiv faws gu
it & fgars a@ fadr @ € 0
T AT A1 B9 R £ fF g@ F S
foidd & 3§ sfrevmewew & wfrv gn
agy g i 7 W s vt &1 afafafue
w3 £ fo aw & oy &, o arnfss
qaF & g ger g aw g, forEr
TS ¥, v HET §F FAT 09 g,
F R AT I HE@AT F qfU gHIS
#1 wEaEt w21 Sfafafmm w7 &
Fifaw F70 & | ¥ 98 WY & fr
SRl Il & S arEasTiasar it
IAIEAT AW § Tt T 7Y IAET
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(#Y wHaEa aTed)

T I AT § A g5 Hfga F
SRy g8 ag FT gEUE FWT AfEY
f& wagard & @« qwrAR o &
AT F FIE 397 A A 7w
ITT) 97 W I ¥ @ qrar g fE
s&r A wEfwET &1 A@wer g @ AN
79, qM9 ARfEEr 1 T AT § @
IAF FGAT FT ATH AT AT § AT
FT A AT AATE 1 ANAT EEIA
FfaT 7 3@ a@ #r fopRim
g AR 2 T avy g 47 A FEy o,
e fead ferg w1t a7 fpad qasmm™
WY Mg g9 ag YAz W asy §
TIGATLS § ATAAT F a1 § @9 AT
Ty AT o ST F1 a6 FATAT
g
«ft IgaaEia  wT @w FfFC )

st sam WA IR AT,
gif@dr a1 ag AT AtgaT g F
guTATaET 97 faggm & A A1
gad ATEr GrY T ATAGAY TR AT
g9 a7 waw g wrf § FtE i
AW FT qg TOIIA 70 § T 2T A
IS e A e A 2, fwe aafEq
F TaaAd =T § G AT GAAA TG
qgT UL YT T ATGAT § FAT HGATL
® By WAt § el 9T wT SWT
Zfafasm g s g 7 qwwar g,
TH AW FET WG &, §HA AT S
T a1 gfeage fear § 399, 78
FEATEAT AET § o AR € A N
F AAT T UHRATT Fewl &Y q AL
ZAX A1 FB FEA F AMEC A G
Ffqgd s A 9gA FT1 wwL qAT AT
ar ag few =ga g g, ARAER
gg gty &1 faw gwm

MR DEPUTY CHAIRMAN Mr
Umashanker Joshi

SHRI BHUPESH GUPTA" How long
do we continue
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MR DEPUTY CHAIRMAN Till we
finish all the speakers, may be 7-30

SHRI LAL K ADVANI ow long
do we sit?

MR DEPUTY CHAIRMAN Till we
finish roughly 111l 7-30 Mr Bhupesh
will take about half-an-hour, and the
hon Minister will take about half-an
hour

SHRI BHUPESH GUPTA 1 am glad
you have given me half-an-hour

SHRI UMASHANKER JUSHI (No-

minated) I hope I will he given 15
minutes

Mr Deputy Chairman Sir, after the
din and fury which 1s mevitable 1n
the speeches of party members, per
haps the hon House would be interes
ted 1in lIistening to a non-party voice

Mr Deputy Chairman, Suu I have a
feeling that the Ministry of Informa-
tion and Broadcastmg has been rele-
gated to a minor place 1n the m niste-
rial hierarchy ever sinca the dawn of
independence The Informatfion and
Broadcasting Ministry as well as the
Education Ministry sometimes have
the look of a “noman’s land” And
these are the Ministries which will
contribute, and do contribute in other
countries to the shapmg of the youn-
ger generation

I want to be brief and I will come
out with some concreie suggestions

The Information and Broadcasting
Ministry has a Publications Division
It 1s a sprawling Ministry and 1t 15
difficult to dovetail the various func-

tions of the Mmustry I do not
know  whether we can be
proud of our Publications Division

even after 24 years of independence
If you look at the hist of the publica-
tions 1n the various Indian languages,
the production 1s meagre, 1f not next
to nil, 1n the case of quite a number
of languages And the bonks pro-
duced 1n English are not «lways such
as would add much to cur eredit The
usual argument advanced 1s that it 18
not possible to produce books in the
various languages as there is difficul-
ty in getting the services of the print.
g presses -
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[TRE Vice-CHAIRMAN, (Shri A D,
M:3n1) 1n the chair]

There are linguistic States now and it
should be possible for the Information
and Broadcasting Ministry to have a
hawon c¢r some understanding with
the Siate Information Departments ang
see tg the quick production of books
in various Indian languages About
the distribution of the few books that
arz being produced, the less said the
better You have only to walk into
a rhop of Her Majesty’s Stationery
Department and pick up books without
much difficulty In India there are
dumped op us books, pamphlets bro-
chures, leaflets, from foreign agencies
and it takeg the life out of one to get
a book published by our own publi-
cation Division Iz 1t a tall order to
arrange for the sale of the books pro-
duced by the Publications Division at
least in the State capitals ?

As far as broadcasting 1s concerned
I will concentrate on the quality of
voices If you hear the voices and
see the way a particular Indian lan.
guage 1s pronounced and articulated
on the radio vou will have an un-
canny feeling that there are so many
ways of murdering that great Indian
language Sir, you will recal] af the
time of the Chinese invasion we were
hard put to finding out who was
broadcasting 15 Hindi  The lady an-
nouncer, we thought, was an Indian
renzgade But ultimately 1t was found
out that 1t was nobody else but a
Chinese—born up man Is 1t not pos-
sible to find or train people who have
perfect articulation 1in the various
Indian languages ? When shall we have
a De-Mello fro every Indian language?
The announcer sets the tone wsets the
standard, For articulating a particular
language  So many pecple learn from
the radio It 1s said we do not get
men for the salaries we offer in New
Delhi May I make a suggestion mn all
humility * If is time that we looked
at this problem from a very different
angle The salary you pay to an
Enghsh announcer or a Hind:1 announ-
cer in Delhi may be adequate for him
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or her But if you want to have the
services of an expert Malayalam an-
nouncer 1n Delhi you may have to
pay more to him or her because other-
wise he or she may not be tempted
to leave his or her home and come
and settle down 1n Delhi Delhi can
provide with English announcer and
Hindi announcers But for the other
Indian language, you will have to
provide for higher salaries

Now, some of us will recall that in
the days of the first Prime Minister
of our country when the Ministry had
the late P M Lady as 1ts Secretary
writers and artistes of the various lan-
guages were assoclated

SHRI JOACHIM ALVA - He was a
great patriot

SHRI UMASHANKER JOSHI That
18 why I referrcd to him in al] refe-
rence He saw to 1t that writers and
artrstes of the various Indian lan-
guages were assoclated with the run-
ning of this Ministry

SHRI JOACHIM ALVA He was the
first ICS man who used to go in dhot:
to the Secretariat

SHRI UMASHANKER JOSHI He
made great sacrifices He refused the
offer of appointment as Chief Justice of
Rajasthan and stuck to this post as a
patriot Patriots are not found only
in  Parliament and Minwsterial offices
They are there in the Secretariat also
It was he who provided channels
through which the creative energy of
the nation could freely flow Are the
writers and artistes of today on talk.
ing terms with Al] India Radio, our
gr2at medium of nation-building ?

This tempts me to refer to somehing
to which a reference wa, made by a
couple of honourable Members, I mean
an article, a leader in the ‘National
Herald’ by no less a journalist than
Shri1 Chalapath1 Rao A man of Shri
Chalapath1 Rao’s journalistic standing
and stature writes only when he must
He writes when some principles are
mnvolved 1 should not like to refer
tc The UPSC The UPSC selects can-
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didates. A man may be thrown out
if he is found to be undesirable or if
he is found to be wanting. I do know
that the Government have every right,
they would be justified, in making
their own selection because they have
to run the adminisfration, but in that
case they will have to give some rea-
sons. All that I am concerned with
is this, if the intellectual elite of the
country feels that it is slighted, it will
be a great disservice to the country.
If the rights of the intellectuals and
academicians, who have opted for
Governmental service, of men who
have shown ability, loyalty, character,
integrity, are overridden, perhaps it
would create conditiong which are not
desirable for the running of a Govern-
ment. Before I close, I should like
to refer to the loud talk about the
freedom of the press. The press re-
quires big money. It can come either
from big business or from the State.
If the State has sole monopoly of dol-
ing out truth, that is also not a very
ideal situation I am personally not
enamoured of the condition of the
press in our country. But if the State
takes upon itself to be the sole mono-
polist of truth, you have to ask your-
self whether 'you want one standard lie
or a variety of lies. Perhaps it would
be easier for truth to break through if
there is a variety of lies. However,
what I would like to suggest is that
instead of caring for the big business
and the press they own and strangle
there should be some still small voices
1n the country which would be listened
to by all. For instance, Shri Rama-
nand Chatterjee’s Modern Review was
read by all who cared for the country.
Even the Viceroy and Mahatma Gan-
dhi waited on the first of every month
for the fresh issue of Modern Review.

SHRI JOACHIM ALVA: So also
Indian Review.
SHRI UMASHANKER JOSHI: Yes,

so also Indian Review and Social Re-
former adited by the great partiot,
Natarajan. Let there be no glib talk
about free press. While we want to
set things right, we should not under-
mine what is called the freedom of the
press
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THE YVICE CHAIRMAN (SHRI
A, D. MANI): Shri Joachim Alva,

St AFTEAN (IFTFIA) A9
7 #gr & wfar o & 1 ava q77 §)

THE VICE CHAIRMAN (SHRI
A. D. MANI): He is g journalist.

SHRI JOACHIM ALVA. Why do
you grudge me? You speak for the
whole day and when I speak once in
a way, you grudge. Sir, in the first
and foremost place, I would like to
pay my tribute to my esteemed {riend,
the last Minister for Information and
Broadcasting, for having done a few
good things indeed. The first work
Shr1 Gujral did was, as was pointed
out by my esteemed friend Shri Chen-
galvaroyan, that he brought the Youth
Services Programme in the All India
Radio. Whenever we had any grie-
vances of anything to say, he listened
to them and did something about tnem
quickly.

Secondly, he turned the All India
Muslim Newspaper Editors‘ Conference
into the Urdu Newspaper Editors’ Con-
ference and I wag very happy to see
our present Minister, Shrimati Nan-
dini Satpathy, going to the gathering.
I am glad that Urdu press is also get-
ting as much money as the Marathi or
Malayalam press gets for advertise-
ment I have got figures with nie,
but T have no time to quote them. Out
of 1,000 readers for dailies, Malayalam
language readers has got about 40.
Next comes Gujarati, All others are
much down below including Bengali.
Urdu papers get as much money from
the government by way of advertise-
ments, as the Malayalam pres3 and
the Gujarati press get. Since my
time is up, I will not quote the figu-
res. I have got them here. But I
shall come to the point a little latcr.
But I would like to welcome the new
Mihnister. We have got a new Minister
who has had a very dynamic political
career and we Welcome her. But she
may not be welcomed by everyoody
because some people are obsessed with
certain ideas. I am sure c<he will
do Yustice to the job. As one of my
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friends here put it—I have forgotten

his name—she has introduced a hivher !

be~
she
she

pay for the artistes Sir, charily
gins at home and I am glad *hat
has started it at home and I hope
will do many more things

Sir, 1 regtet that though the hon.
Prime Mrhnister 1s enjoymng the pousi-
tion of the Minister of Information, I
would like this Ministry to be a full-
fledged Ministry of Information tn the
sense that the hon Prime Minister
may find time for other things. It
is a pity that Shri Gujral was not
made a full-time Minister, a Cabinet
Minister, for Information  But [ hope
the young lady will get what he did
not get and I wish her good luck.

Sir, my favourite point is about the
films and I have put in a lot of reso-
lutions and questiong 1n regard to the
indecent and obscene films, some of
them have not come up This is one
thing which 1s getting into my head.
I am old and T am 65 now. But
when I see my grand-children going
to see the films, films of sex and mrur-
der, mv blood boils. I do not say
that all the pictures are bad. As a
school ang college boy taught by Iia-
lian Jesuits in Mangalore, bad, objec-
tionable, sexy books were banned with
an iron hand We then grew up
drinking pure milk and today we can-
not touch impure milk 1 do not see
nor enjoy any indecent pictures which
many do—because they never had the
kind of training, morally which the
Italian Jesuits gave us on Mangalore
or the good old Jesuits and Nuns else-

where. But I am not sure of my own
children or grand children in the
future. If they have had no such

training, they will enjoy sexual, de-
grading films—and thus the Nation
will be demand like American youths
wherein illegitimate children are borh
in universities I do not want the
indecent films to be shown Wea are
accustomed to seeing the American
films But we are horrified at the
abominable American films that are
coming Some are good pictures like
Halleluwia, My Fair Lady etc  There
is one excellent picture being shown
in Plaza this week and T would like
all of you to go ahd see that picture,
called The Secret of San Vittoria, I
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picture I think it is an Italian Lack-
ground. It shows how old worren
and others resisted the Nazis after
Mussolini was out. I would like
everyone to see this film because it
serves as a source of mspiratiun and
I would like all the MPs. and others.
every citizen, to see that picture. It
is not produced by the Americans:
may be American money is therz be-
hind that. But I am aghast when I
see people seeing the big thriliers, the
films of sex and murder, being shown
in India We do not want filthy
films, because they corrupt our ycuth.
Our boys are going round and seeing
such films. Sir, I am indebled to
my friend, Shr1 M, V. Kamath, who
is an exceptionally able journalist ard
who is in New York, who hag stated
in the “Times of India”, at page 6, of
the 16th July, 1971 that there a.e 21
opium refineries of various sizes and
capacity in Burma, Thailand and Laos
and these produce about 700 tonz of
opium, Sir, the conditions in wuich
these countries, Laos, Burma and some
other countries, are lhiving, we do not

have But our boys and gins are
ready to take to them. Our
boys and girls are not going to

fight for theiwr motherland But they
want the ‘Chick, Chick’ dance and all
that. If they do all these things, they
cannot fight for their motherland and
even at the end of the century we will
not be ableto do that. It is because
for the last thirty years we have been
brouht up by the American films so as
to submerge our morality Sometimes
they produce some good films on the
Bible Of course, there are certain
producer; here who will not make
good pictures from the Ramayana and
the Mahabharata I must confess that
I have seen the drama on Ramaysna
in Kannada when 1 was less than ten
and I have been so much influenced
by 1t that the Ramayana is a part of
my life and I have read it ten times or
twenty times and I have been so much
influenced by that I have named my
grandson as Anjaneya, a figure from
the Ramayana

Sir, I will not talke about myself
and my perscnal things But I want
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to say that the Indian producers area
worthless class—though Shantaram
and Satyajit Ray have produced good
films I want the hon Minister, young
as she 15, to see that these indecent
American films go back We shall have
only good films So many sex and
murder films of America are there and
how are you going to put up with
these? I want the hon Minister Shii-
mat1 Satpathy, to take interest in this
problem and I want her to lead a
legion of woman against bad films
The Catholics have done in America
The Catholic Legion in America {or
Decent Films have done this in America
by which they substantially stopp=d
the rotten pictures and I would like the
hon Minster to form a league of
women by which she will tell the
Indian women to take the leadership in
this field and see that nobody goes to
see bad films My friends are obsessed
about the Soviet Union What wonder-
ful picture the Soviet Union produces!
There 1s no rotten book stall in the
Soviet Union My friend, Mr U M
Nair, a prominent Commumnist MP 1n
that Lok Sabha 1n the fifties, now out,
reminded me after 1 saw him since
many years that I delivered a strong
speech 1n the fifties being the only
Congress Member under Nehru to sup-
port his motion that Communist litera-
ture not to be kept out of our Railway
book stalls Mr Prem Bhalia then
Special Correspondent of the States-
man now our High Commissioner in
Singapore commented that though my
<peech was only of five minutes, 1t was
the best soeech I delivered as an M P
t1ll then Yet Mr Bhatia had condemn-
ed my maiden speech in the Lok
Sabha in 1950 as laughable 1n States-
man  This came out of his pro-British
bias I have never delivered a laugh-
able speech in my career' In USA, near
UN on 42nd Street there are rotten
book stalls on the one side and ob-
scene films on the other We are imi-
tating the Americans I must say that
there 15 no sex film shown in the Soviet
Union or in China or any other Com-
munist countries They broduce mas-
sive pictures, great stories of love
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mother s love, aid real love and not
the disgustingly, Sexy boys’ and girls
love stories as shown 1n our films I
would urge upon the Mimister to be
serious about it We do not want
obscene scenes to be shown for two
or three minutes at a time, with open
sexual scenes between men and women,
with body ready for sexual acts and
unashamedly doing 1t before our very
eyes! All this 1s allowed by the Cen-
sors If we are shown such obscene
films more and more, forget your
grandchildren, they will not the bear-
ers and gardians of freedom in this
land It will be a loss for ever

We see the Americans chewing gums
and not standing in battle 1n Vietnam,
Little boys and girls from Vietnam
stand up and fire with anti-aircraft
guns at the American planes Thay
have given such a fierce battle to the
Americans that they are how forced to
Quit Vietnam

Sir, I will talk about one thing more
and finish These film producers never
allow good pictures to be seen by us,
and the iz exhibitors never allow
foreign films—good films—to come
here

Now Sir coming to documentaties, I
want to pay a tribute to the documen-
tartes My friend said that American
documentaries are first-class documen-
taries I would say that we have also
produced very good documentarias 1
would like that more such documen-
taries are produced in our countrv on
good manners and good habits Some
of our Ministers—I am sorry to say—
chew paans’ 1n this House I would
like them to exhibit through these
documentaries on good manners so that
we can make ourselves a great nation

Now coming to small newspapers 1
may say that I am going to close down
my paper the Forum at the end of this
year I did not ask for any Govern-
ment money or press for more adver-
tisements I did not ask them to help
my paper with any—aid except adver-
tisements The Indian Advertising
Agencies are lacking in  patriotism
They are now gefting all Goveinment
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advertisements—some of them through
girls. 1 want to be very frank with
you. That’s why I want the public sec-
tor advertisements to be taken and tc
be rup by themselves. Hindustan
Machine Tools should rup their own
machinery; Hidustan Steel should
have their own mach:nery, and not
give them to {We advertising agents.
The Indiap Advertising agents call
themsclves very, very busy. They have
no time to talk to you on the phone;
they are very busy. Mr. Raghunathan,
when telepfioned of India Oil as I com-
plained would not talk to me; six
times I rang him up when I was not an
M.P. How do you expect the country
to go forward with unjust, unbalanced
ard immoral kind of patriots in our
advertising. We are dragging it unto
American lines,

Now I want this new Minister to see
that the publ.c sector handless its own
advertisements, not in the rotten way
but in the real way as some good com-
panies like HAL, and others and not
to give them to these fellows who suck
you. By thep end of the century ad-
vertising will be a fabulous business
and unless we control these people, we
cannot set our country right. My wife
and I were pioneer M.Ps. who fought
and compelled Government to adver-
tise through Indian Advertising agen-
cies, cent per cent only. Please read
those debates of the fifties and sixties in
this House.

I thought my friend, Mr. Joshi, for-
got about Gandhiji—he is a Gandhian
to the narrow of his bone. Gandhiji
was the greatest journalist of this land,
What English he used to write in
Young India! I am proud that I had a
paragraph there when I had put up a
fight on behalf of a man, a Muslim,
who was hung up on a tree, and bea-
ten Gandhiji’s. His successor was
Valji Goving Desai, whose son. Cam-
bridgeman is in the PIB Department of
the Government of India; and Valji
Govind Desai was a great man; he was
my Nasik jail companion, after I was
punished in jail for reporting the
assault also. T said it long ago,—I am
not afraid of anyone—the monopolists
have heaped money for the last 25
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years this way, that way, on this ene
and on that one, ang they are running
papers. Take the monopoly of the
papers away from their hands by any
law.

Now, the Al] India Newspapers Edi-
tors Conference—I was a member
there—they passeq a resolulion that
they were worried; Mr. Verghese was
worried; the Hindustan Times was
worried, Mr. Verghese now the Editor
of Hindustan Times was worried about
the Constitution Bill forgetting the
ideology he shared with P.M. when he
hag the honour to work with her.

We, three Members of Parliament—
Mrs. Mukul Banerjee, Mr. Prem Varma
and myself—copposed this resolution
oppos.ng  Constitution Bill. It the
Russians can have one house for
everyone, what about our people? Mr.
Biria has got a house in every part of
the world; arg The common people
have not got any houses to lay their
hands on” Tt is very important, " Now
these things have to be stopped. No
monopoly newspaper should be allow-
ed to have more than one extra edi-
tion; mo; it is <inful to give it to them.
Mr. Goenka did it that way. 1 fought
with Mr: - Morarji Desai, the then
Deputy Prime Minister. I asked him
“How did ‘'vou allow these two paper
Indian Express and Times of India to
go to Ahmedahad? You have killed the
poor Gujarati “newspaper people.” The
Gujaratis stang highest in the country
amongst readers for dailies—not even
Marathi journalism though Marathi
journalisy is great. The Gujaratis
stang second highest after Malayalam,
in the matter of reading daily papers,
What about the Decan Herald in Ban-
galore? Mr, Nijalingappa gave bak-
sheesh to Mr. Birla and Mr, Goenka
together. Mr. Goenka has got a big
building near the Sachivalya there; he
squeezes the local papers, both. Eng-
lish ang Kannada. What is the use of
journalism in such a situation? This
must be.stopped in this year 1971. The
Prime Minister has got a massive man-
date; she will go slowly; she will han-
dle all these things with care.

The pext point Is about news agen-
cies. The PTI has to be a corporation.

e
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It is time that we stopped these big, 1 I cannot find it now—wherein I said:

big people. It is time that the PTI
expands all over the worid. My wife
and I saw their office; then Mr. Vats
was running it well there i, Moscow.
1 would like to put their offices all over
the world. The PTI man in New York
Raghavan is doing a very good job; in
Balu and Wilfred; they ran it well also.
In other places also they are all doing
a good job. They must be able to
build up in such a way that the word
of the Indian newspaper agency is al-
ways respected. And the rich man’s
representatives should not be there in
the Boarg because they put in their
money and then they become directors.
What is this idea? The PTI and the
UNI should be made into two corpo-
rations. And we shall not permit any-
body to run them; lel us run the cor-
porations ourselves because ip the
news what you say or I say shoulg be
truly reported, not the monopolistic
view anyway. This is a very big hege.
mony of monopoly in the newspapers.
In regard the INFA I think I have not
said enough about 1t. All kinds of pri-
vilege have been given t¢ it. Now
INFA had the cheek to defame the
Prime Minister through a Hindi paper.
Durgadas forecast a poor majority for
PM; yet he had the cheek to ask the
Defence Minisiry to subscribe to a

large number of copies and get as .

much money as possible from our
Missions abiroad. It 1s something which
we cannot put up with. I told you that
I have got asked any thing from the
Government except that thing to which
I am entitled and which I do not get
advertisements. 1 want to close my
paper at the end of the year because
I am not physically strong and my
children ar= not interesteq and they
say: “Do not ask money from the rich
people!” What about this. How do
you allow thig thing, the retired people
to run papers, give them very substan-
tial monev and then tg attack the
Prime Minister? There are the things
you have to stop. .

As regards the AIR I would like to
say fhat I wrote a long letter to Dr.
Keskar. I have not a Secretary and so

. bers go to foreign lands.

*You do not take any interest about the
Harijans. But hundreds of Harijan
M.Ps. to speak by turn on the AIR’.
What is being done in the AIR? We
talk of science and technology. Is it
not our business to bring the lowest
people to our level—it is not 1970—
about housing condifions and other
things. Nothrng is done. There was a
very competent AIR News Editor, Mr.
Shivaram. When he was there, M.Ps.
got full coverage. It is {rue that in the
feature A Day in Parliament they cover
us but I do not know why 'many are
left off, because somewhsare the cover-
age goes elsewhere. I have seen all the
15 directives issued by the Minister in
regard to News, and I must say from
Rules 7 to 10 the news is well written
on. From 7 to 10 they are well-ful-
filled. I would like many more things
to be done. Though I have nothing
against the present editor but I say
this news coverage should be com-
pletely changed ior the better and to
make it much more interesting than
what it is. I do not know whether I
will be covered today.

As regards external publicity, Mem-
I want to
know how many times the External
Affairs Ministry has ‘ever asked the
Memberg to speak. Miss Masani I put
her up as a speaker for the first time
in her life at Bombay’s Elphinston
College in 1930 during the Salt Satya-
graha. She never asked me any time
to speak on the Radio. Forejgn radios
have asked me but not in my own
country for a long time 7 was azked
late. Why do they not ask the present
Members who go out to speak, and let
those speeches be passed on to the
External Affairs Ministry? It will be
making a better use of their visits. The
Members who have chance to go out
should be asked to speak. I do not
want to go out any 'more, I am not
anxious to go as I have seen most of
the world, but those who are going in
the future should also get a chafce to
speak on the radio.
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Ag regards music, I must say that
when I ceased to be a Member I wrote
notes about the AIR daily., I have a
long manuscript. My friend, Mr.
Gujral, asked for it but I did not give
it. Then it was asked by the Sunday
Standard but I did not given it to them.
T have got it. I must pay a Iribute to
Dr. Karap Singh because his was the
best voice amongst Minmisters on the
radio. I must say that Marathi music
which T hear from 6 to 7-30 is lovely.
So alsg Bengali music of which I hear
so little. I also hear so many other
things but Delhi doeg not give good
music, I am sorry to say. I Tound
Malayalam music very good indeed.
Kannada I cannot say about it much.
South Indian music is good and attract

but I must say Marathi stands first.
But the same singets are put up.
There is a good singer, I forget the

name but she and her sister are put up
nearly or over four times a day. We
would like them to be changed. We
want variety of voices and unless you
put up that, music cannot have charm
in it. When you give chahces to others,
things will be better. One more point
about the AIR. Our national biography
should be put up for 50 weeks. Nobody
knows and one does not know who is
Chittaranjan Das. Why cannot every
week there be a national bio-
graphy put up for the land? It can be
there for 50 weeks so that the new
generation can know about all  our
leaders. Ip every language and also in
Engl:ish and ftranslations it can be
heard by the youngsters. Now, I must
say that the Spotlight is fairly good,
many of the talks are very very in-
teresting no doubt but some of them
not really up to the mark. I do not
know why we cannot have a mixture
I would like my journalist friends to
give them. I want them to make some
money; I want that they should hear
their own voice; just as we like to hear
our own voices over the radio but there
are some talks which are not put up
to the mark. I keep a close watch on
the Radio at all stations wherever T go.
“Wherever T go I put it on to hear
every language and to know what it is
like. I would like these spotlight pro-
grammes to be mixed up so that some
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of these worthless talks are not put on
the air. (Time bell rings),

1971 ]

So I am ending my speech; there
are many more things I would like
to have said. The Mihistry of Infor-
mation and Broadcasting 1s very im-
portant for us. You know how pcwer
is seized anywhere. First they seize
the Army and the next thing they do
is to seize the Radio. So you see
how important it is. There i3 a wo-

man jn charge who knows how to
take action in times of trouble.
SHRI SHYAM LAL YADAV: Sir,

I would like to appeal to the Minis-

ter that she should not allow his
paper, Forum....

THE VICE CHAIRMAN (SHRI
A. D. MANI): You cannot put a
question now.

SHRI SHYAM LAL YADAV: I am
only appealing to the Minister not to
allow his paper to close down.

SHRI A. D. MANI: You appeal

privately; not now.

T URAALCAN : =77, T FTHT
21 7 &, zAfIT & gEm-rEw 91ge
T@AT AT | HF qHA 1 ¢ 5 OF ay
Aramere Fer ST =y w0, P ta o dvans,
FT I FFTAT FY HIC AL AR fom
FOTHF T T, AT TATTETE AR
TR 1 € AN §, FfFw v ad
o FATSATE AT FTAT T ETET T
T fafaa T ¥ ga A H a1 a7 )
T & 77 FAT ATEAT § FF FoUFT FY
warg ANz aw 3 F gF %
Y T qIAT T Arfgs fw ag o
O ATl AT HT 6T FT FT G917
TEAT & | AT ST T w7 ¥ ogw
STAT FATS So 1T T 8, 39 faaio &
fu areaa & @eil &1 (orar Y
=rfge, ag 7@ fw q3er &t A a9 X
T, FaF e oA T 2T AT JTAAY
W T W@ ) AT AT T FIFT F I
AT FIE TATAT JT THTTATSY g A
JaxT § faaga awE & w9 FL
wigar § & 7z afe-faid-=qg #1
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[ rsrTe AT

I A AMEHT R, TA gfg ATaa 1R
g faar 3\ <F @FTT F GHISATE
I STqd § qqAF F47 § | Ig FaA
AR FAT ATEAT & FHISATE HIT
‘Sad’ WERT FT M FAH FLAT ATLAT
T qSfaTE T aITeEr F & T |
zafae en F ogw € =g faar ar f=
TH AHHT &1 ATAH! SHIHAT AT
FFTT TG Fear Afgq | T8 T
WET WHIFET &, AF WIATT HAEHAT
2, 77 uFAdr gL & I q=-aT
gAqfaat & quiad GRS | 37 aLFTT
F1 FAAET HIT FEISEART FET FE
AT &, fomd qrg saa AR gwIsErT
&1 fAder g1 )

& e g F I { A1
¥ & wuAr fadss =T ) fFAd &
FaTATYGE @i gW fAe Wi SREA
gamar & 3@ e &7 a8 #iET
fgama g f& wsaTaaw &1 #ifenr #71
gar=Te A fear simm, wsATUEO &
srou /) gEmfa A faar Sr o Sw §
qear g d1 1 sfafafa gas7 wgar &,
feelt & ag wear & fa gaq °g e
7 4T §, 9 9g 7 faFor a1 & 7@ A,
H1g 98 9247 &1, AGAS &1, Fal Wi 37 |
FOF-F0a Tt gAT faed’ 7 &9 g7
TE § ATAT-RA-ATAT-ET-HEAAA Y
T &, 92 faedm 3, Taw oEiaTawd
mifad &, aga & A R T
foeT aq T @ gU §, WO FFr AT
FHTATT &1 ¥ H1IY 3896 a1 987 7
g 931\ Fdr Wemr av AT ? AT
gAT | FTIO FATE, A A TF @q
fagr—ag #& FqT——1 wAT  HFI-
ZaT agr a7 43Y g€ g, 9T fazdr
g9 &1 faer {7 wraer &1 sr9 w908
ST @Y R, afFA Arwe Fv s w1F
g FAT {1, 9g 77 ATAH TG
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agIE ¥Hedl TEuT 9% uF 479 2,
FTEHTQ AT KT FgdT & | T FHTEHIT
oI § T 99 Faw 0 2 fF gw zhaw
ST & AW & 1 & guw Ag) ¥t (7
3% feaTT ° FEr ¥ T wIHT WY 9L
f& sigr aamr 31 919 7y, swr Us-
T T ATH ATA, T8 THT 577 Weut
& s @ aar, fas & agiar ¥ gz aaw
B A7 1 G417 &7 B9 wfw 2, W0
| 9T HT HET GT+T &, TG ST T 7ALT
IFALE, SO faEg sTsT R A 0 ¥
gt fa@ateT § M 39 FwAar &
Wear & w13 2 g var ¥ 1 ge faew afy
SEFT ATH & | S8l TS GIRAT ST &7
T FAT | 3EHY A F e owEo
qzagT Szfea g oA F T W AT
et 2ar & | forw wug o g feg
A AT Thavr &1 A 97,99 ¥
ot Iy feg &Y TR F 6T 97 Hi<
sg o1 72 fag Mv e g
FT IR &1 74T 51 =) 9707 fag ot
TG GEAT LAY | AG AIT F1 ERT
gfafafg argar 8 1+ fiodTourdo ¥ a7
ag wwaAar g f& 59 muw faaw
FHIT g1, 9§ quy ST F1 fagEg
F7A7 FET aFEf@r & | Ag W v
feafa sos AT 3, ST @I & 1 ‘A3-
Saw BT AwAad gres’ F gy W
TAT FHIE EI, F@Ad HIT TR
qaFTfar #1 qwaAar g a1 H I8 g guAr
=g {F ‘e ¥ es & qud e
Ty, 'AWAF ZUCE AT TEE FF A0
WIT SHAF U189 TO7 FET & HIA7 | g0
ST, TET 9% T a1 fw &9 9
sagfafafa g91 IEFT FITAT FET
T W& | AT STqd KT ATH T o9 8
ARE R A A A I

TATT & A% T gH AW A T8 F3T
a1 & gT mEt F1 gafaq, sear arFa
# Taifas 7fedr & garvw FT A
THTAT &7 FIT | SHFT ALHTY 987 F
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AEY WIAT | ALHTL 9 AT H FAA
FIAT E1 AT HAT T AT AT FLHTLT
q&7 & I AW Y AT A, SAFT T
FYAT @ | &7 AT AT w20 fw
qg JAdd & 7 FT S8KT AT F2q {F
T TFIAATE ! 7 Jg 94T g A1 qg
TIATAT § |
s, 3HY & |- & WO
1% o A0S 06 q97 § A afage §
T F79 1 fag g 770 § I9%, faq
MF AT F Fq K1 TgAT FAT forar
TT & | AT A14 F FH R AT q97
FT & gArdr g faadt, gary |l
WEY, T AT FF & AGH
FIYHRTTHIN LT A W e | afg e
aft W ¥ AT 2, A 98wt
g w3 T efwfaz fagasw @irg, svq
fagas @ | & g9gf F FFAT AEAT
g fF =z I A 74T AT F AT
forfT orHeET 2, 94 ¥% &1 g
STAT WEA & FAT AT ATHIAT TF 7 T
IFIT A A7 o7, 08 347 EAENT FT
F & 1 AT, = frA Mg T AT AY
T | AAL 5T LR FT A7 [gea
afy & f& g £15 TAT BAAT FL qH
& & & g wwET IF 71 g
§TZT AEA FITLE, ATG A A
HIZHUT gI, MF AT ARH FY,
ST FZF AT T FATL T AIAAT
¥ uF ofFd FT H19T ATHEHT qA7 A1
Fr 'Tar @ g ) fET o guil wdn
fordYy ®7 TTHEHT &7 At g, fwdT @r
T @ g, fHRET T oqdT T4 wAT
ArE g | TAAT T AET g 79477 997 9
30 ETT TGAT HEMT @ gV, 7T ag
fordT STATT FY THTT TAT T THAT 8 |
AW ST 7 qqr AEY TAFT QT g AT EY
920 & | 9% FaA TIAw 19 79 H 74T
iR wET AT
“zq qfaam ¥ fedy ata F g
g 1, wag o gfagrf wfsd
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FT 9T Fd gQ 39 afqam F
fadT Juaey 1 Fwrae afiad,
®YET FIAT fvAT F w0 H 2@
HT=5T 7 Afgwfaa 5fFa & nyane
FT gFr 7

freaa, faee, fdi/sediegma misde
H 3q FeErRsn & i ww #
afaFR fearmr g | fodre 1 9@
graT & 3T 1 99H =@ gfayw A
g1 & &1 wfgwE fear v &
g afqum F1 w@ FH w1 wluFR
famr st @ g | a8 SAda 7 g
g 7 O 9R Ag ATGT & A1 gaAr
FET I A AT K ARG G
% g9 33 Alagm Frgarav @ g,
TEEH FIHTARN | TAK 39 AT
F FIF T T G q99 F g7 GraSt A
SUECIE R I S L AR T
AET AT | WY 1 KA TIIA
qam Tz fufersws & anes
¥ & FzSan gf=a md 45 s
@ e | agt 9 fgeew Wk
Aaifady &1 awwe faam mr gara
AA FT FEAT TG T3AT 1 F THAT ATEAT
2 f5 feeoe Fr seg FF g ? w0 @
# fou gy Fedteqwd 379 S faar aan )
feest %1 3ea gom gagdas adT & |
T o 3feaer Y wd 9K g F
T oW g fo g FEgmE
ar F1E IAET Uk AFAT & ! TW
faeam @, za fodw &, o foie
FY qUHT AT AT @Y §, TAT FAT KIS IA
FIUTGHATE | HIS A3 TF T |
A § ag auaA T 9gar g 5 a8 ImT
F ST, FE S WA FI HAAS H
T qRAT 5, FEd 2, A AT HI
SAAA T HTAE FEA E AT AZ HOAT
AT ®GY AMT FT A T FAT Gq
AT A T3 27 TS WA AT
g | ¥ qAar § s AT 39§
gftw #@ A 7 haem fear ; ag
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[+ vt ]

g g, 38 wafsw & sow  feswy
¥, WX I faF6T T AT 14T HT70
48 7 €7 gu A5 aF 7 3@ @A
W gafas & oer omvET @
AT ARAT A, @AW W@ gEEY
Ha |

THE  VICE-CHAIRMAN (SHRI
A D. MANI)' I would like to listen
to all your arguments But I want you
to speak on the various issues which
have been raised today.

o TIAQAY . F IA T
o a1 @wrg f&ag fa ufy
@ afggwm o T FW AT
yfasF ariqmie & 98 W
¥ ATSHTEE B W 3 | A S @ 2,
et g0 99 7 @ORT S 9aF0E, ¢A-
ay @rn § ¥edr qx ATSHIEE wRET
FATE | FAAT AW F FF A q AN
qg FeA &, o1 AwA & qfew ok
g4 FI TSARE FT &, AIT & FgA
g favg & F19°T FT THFRE,  ITH
e FeFwe FOAT ST & fF A
2 FY 9regaT 39 FT wfgFR gEIF
Fax Bie fear s, fowfwog ger
SEAY AGT 3 | FH ARL AT ATSHIE ALY
FLATTAT | W W) FTEEILT 1A F1 A1
FMT qU@T B | g0 AW AT ATHIE
F & A BT ¥ forar F &Y 2 AR
IaF a17 AT 89 F Ay FT w4v ¥ 3@
fowa oz wSTa@e S, #@rw 4 Asay
gqr ey | Ay S fAu gwra ey
TENE @8 1 ¥ guAT FEar g 39
Her ¥ 5 oz wrfanr Y q+a@ F werw
qY FATAT ST @Y &, 5 F=90 F) T&ER
& g0 78 AW £ ofofl, SEAT
FXN gEm ? A, 9 e gim
TE ¥ 3gd ¥ I gAY 9TE AT,
gmA saFr T femnn 2 fouy fr g
Frdzga 5t fqax faar ? fo gw
Frediggea 71 faat, a8y 39 wiEzgnT

|

{
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&Y & gFar & o1 Fofaw wa 7@
2 gy A=y ogmyfd @ g
g fagma f{gmr ag & «@vm
2 1 arfeey fewr ?, zaw g f+
‘TW, Ava F @AM, g% 4§ g
FT 94T 2 afgarT AT T AT qraE
26 AFEY, 1949 o (fufa ma~4
oTAAT FrAHI, TAG &1gAIT G fATAT)
# UFE FU W afqgd Fr WA,
gfafarma @i wwmifsa #3170
FEEEAIT FaFEHAT @ ) afum
faafer afwwg F wfqam for, w=a
& & A faar | SEE gra afgurd
frafelt afwag & 307 &1 ag fer
T 2, ofww 39 afmma fawlE
gftay &7 87 faa< 787 8, IqaT FEY
a9t 72 § AV % qf qurie g@ afaura
FT HY & @FAT 2 7 I Ay F
»eET qriaare

1

qreTE 57 Afagm™ F ITTORE
# afqamie o afsym & qga =«
e zafar v ez g fF we w9ga
¥ afas T geaT 21 59 U AT Fw A1
w9 AV frare g waT,
FEEITQT PMFAT gATT, TFTEN &, -
S ERICEI N CE IR T
dro fag &, ag = fug g, adtw #1&
gefar & g7 |

Nt WK deam  3g WIT FAT 9F
g1 ST WS FIF FT | HF gHA
FAT AT

S} VHTINGT —TF I8 GRAT F2T
a1 [ Tyarame | TEFERIE ¥ 5T
1 wfewe &8 giw awife afag= &
FTESICUZ FEEAAT AN T AR Agr
& wegfaaa ¥ sredIng mney
A AT AME 1 FwEEaT wREAr A
39 FREITTUA 1 faar & wiz w1ed 2ge



winae g wiuga @ g6 F17€ Tq A |

1 & w@ET0T FEgdr ARy, IqH
TTHHT 3¥ W TR Ui &
for werdew e & wav efog e
Srodf TIE AE E M | R HISF qIATE )
1 TF gL IGET g9 727 FIGEGEA
[T A Ted F 33 fA0T @ § 1w
oz g g1 7 fegz T ograng, TE-
A Al mr feqz oz & | /0T vF grear
ger &7 faur | gvd &g 9g F@1 AfFT
q@TT F AW gRIT FF H1 BT EET
§E NI 1 A BEA /FT | q@ A
FN AT 9gd TRT T OGg GF AT
g | wET g o, FAIL A WY W@ &
fF I agEm g 1 gprETicg fam
F1H SAATE, OF 2 FFTT & A gAR
qEi ¥ A Wa g 1 R SrEarg )
FGL THT AT F FOHT B, qg AT
a1z Fg0 I 2fel wmrae oF g, ag
gar v g, sggmrAifa g, agemeT
TaT & AT W9 §EAL FEAR T @I
s 1 A geEr | AT ART § EW
AN | W TR O F FHHIT AG
¥ a1 B | OF AN wF IS g
T@rd g I wrEd Al &¥ 3, ;A
ST W G FT gH oEW
Agr 2 HogEgAr Jwar g v
QT & T 4% T@F & 4G F 99
9T GATFT ITH T F @ 2, SAATF
gH TAW 94T @ R 8 g A1E qGHS
&Y, =1t fecell g1, 13 geAT gy, g wer
g1, Tt araE g1 | 1 TET WA AT )
SEFT JUAAATEI | L&FT IO T
F1A21 FTF &AT FX & @@l gl g=dl
FT I qU ag § B 97 aF v oew
Taq w2 g, w=ha T g7, -
ard) A g1 % 30 1 GATR, "W & ;AT
fasmea s @t $iF ¥ @ & zafen
oot FAW F1 OHR #eT  fenmr &7
frd) & 49X aga AT, 99 aF 3
AT 9AFTT AT, 36 THT T A9

S ey
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qg F AT HE TET, A B
YAAl AHREGT AT |

TR FET GET IV GAM (AT T
AT &1 F TATE % AT A | AR FIE F13-
fera Wt F1 d=7 Zawe FW@T AN
FresTe ¥ for, sg wg gfaRr
FIAA T RATAIAN | FH T WA AT
W EHITEE e W E ) 9 faw
edl afad, neF 891 Y FAIE F
7 fag” MY wT gy wfwes M 9@ §
AragDagfmad e & aw oemg
#1 ot a1 foray «ar oo gafanfafesz
fawa ox gmr A o AT R 9wy 1%
o fag=@r =gr, 9 F SWAT JEAT
7@ frosm g w wsArTEY A
Wisad a7 g aRT g € | 7T gq
fors: gan ogw W gwa fear Mz d mw
Wt XX &7 Fgar srgar g fa wfa-
faw faaTefam fAead g, ST "
rfgaag fgamfes ca g, 38 faw-
gfger Far A Uedr & FEERE
Y | ST TWT { W ATH & AT & T
gnarm &l fas ey g, @1 3w fawr-
wfaa et & Aresree g, 301 38T AWM
F) da1 fgamr wor, #@|T g A
¥ wew aOF ¥ g, wAN, wEA
g GFU F FEE FAAT AW )
qr AT A g JAFT A1 foam B
fr ox @1 3% TS IUATF |
IS TAT-FATE Mo FERT =l AT,
W aa-aary ot Fo Fo W
qy M, A FEId-gAm o wrdo
Fo AT T X W WA g AfadT
waqedr st g, Wem ag fraw fe=n
FY WFHW g |
SHRI BHUPESH GUPTA: Shri-

mat1 Nandini Satpathy herself 1z an
image.

THE VICE-CHAIRMAN (SHRI
A. D. MANI): Please go on, Mr.
Rajnarain.
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Mt o ¢ e, ag fEas

fza #7 7gATg &

MR qhaAT waaat @ 3 Ag
qaiAedl @AT

i AIATEN : I AT §
T quideedr A8 wAr & Y
A FAT FZ HTY T AT B FL &
fad smoaAr & Wt @t oftEe,
& zerfer Fgar =T z froewd
FT TEFT F LA F 47 f2gr o4,
A 9RA Z fr oo awad =T ond
T I 74T F F3 o 39 faww
Y FGG F | AFATE & F5 F g qOTH
ST A g7 & o ga 93 98 sEw 6 9
gfaam ofafag 7@€ & g&ar |
SRR e H1T g @ weEl
F7 EIRIT A E A T B T
Fifeezqes  gUEAT F WX
gead T 3 ;R #ET g, &
fTeq TGS I, TF FIREIRYAA
TERA a9, AT FIITE BHFIAT
9 gfaum #1 3 am=r g, 98 W
gfaam &7 & @At &)

dad wd fawm qar A wgw
T afmgn wawa | waa A
(”ﬂ' W\Tq" ﬁg{ﬂ)"ﬂ'o g dro fsrass
arq urq faed o1 W@ B oSHer v
faarc g ?

S USATET. 9F R 9T
qel fFar w0 fegw zfcaatd F
a fadd ST @ €0 gW A qEr
g WEIRFEA AT g, TT SAqAT
qgfq §, wdd T ¥ ggfaw
fawg &, sz el g & af ss AT
g1 SHag &1 Wiy gfeae & wreT
&—awe wy ? S Aq T w7 FrdeE
qTIT 97 qF GAr F AT TTo AifgAr

Y

T gwE & g & 91 5 a5 sq

|

!
i
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gHIR 7gt T, gW AqTAT | HieE)-
g w1 w fRar feeawd w7
feeort waqat @ mwar, 77 @ &Y
AT GO ¥ JAEr R W
AT ¥ ARTSETe Ao oHwdr @d
g, q Ay U & gy =g fadey
9 ¥ Y, ATE AW T F 96 F &7
qr W A F 9T F &, F AT &
grg A5 X faadr v @i g F
AN T QIFT FTH T FEAT L g9
F QAT FAT WIT W FHF-HF R
drar &1 A1 AT F AR AT 4 99-
Fq ATATIET UTE &, IT qTAIATAT SA—
ZE #1 W IR @I A ARG
S gt w9 g &1 e
afy F7 s A= R ? vozralfq awTH
fgma awE & FAr W 2, 94
F WEE] ¥ AT AT E | FEA
ST WA Ag WiwATdE a e THET
dr wrgafa & gFr A 3T &Y
g | 9 qIEHT AT FH &, 399
2 F JEN TRANSAT FT AT F7
fartras g1 wat § | wezafg &1 771 @
Z0 3 13T & A7 T 10,000
%o @q foar wm@rd ? waw &Ar
@r § TEufa ET (491 w3 qi1
q9T ¥ gIEAT FT qA AT § T=—
qfg——aa1 98 360 e &1 TEH
g o oSt zfwm oY o#® @
gty #1 & gnr | feRe -
ofq #1 Fa1 araETFar | AL-
qfd T FA@ @R FL A
TeIfrF gwE q, # e
g W W, SAad & |G
fgaarg T FU-—g@ Wi WX AHA,
gW T qTY ST, g1 ShaT g guar Ty
QT FT MR AT, g1 qFaT 8, I9G T2
g 5 § 73 A fao sy, #AfF fgeas
T e & e

SHRI A. P. CHATTERJEE: He will

be better there.
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SHRI BHUPESH GUPTA- Mr.
Vice-Chairman, I shudder to think
that after six years here, we haove

to be 1n jail also together

ST YCAFTCRDT . q1 H 78 F
1E 11 g, WIS T G4 T3 GIA & 99
Fr ¥qqAIT 9T | 97 GAYT G &,
qEA: | R ag W Fe qrgarg 6w
Tg ATHTT GEQU AATATEAT FT HTY
F1F W TGAT ATEAT E, WO FET H @A
FreAT 2 A s faq qum oy
ferar w7 € | # ag W FIAT ARATE
5 gTFITHT uEFiargTae T FTIUHT
FATE? AR TG T Y AR
1 U fagma @ fA=r ws qs,
[T HTEAT Q1T & §F & UL A4,
qifers, mifws od &, STRI GYEL
fasram 24T &, 4% TR ¥ F1 5751
FEET & G 7T {7 famo 32 #%
FATATIAT FT IAF § T0 W@ F0@Tv 7
¥ srzar g, ofag e #7 uF FHET
g9 S fF AT F gy FATATAT
%1 fasmw 37 %1 qgfg ov fa=e &R
R g FHS 4g ay #2 5 fawwr
fasrrg g1 8, fraet At 9T 8 1 &
sz g T 9 Fifee sfuga g1, 79
g f7 fra gEmErROd &1 faqie g,
g F1 7 @, TfF G 9 7FA
TR

SaaATETE (A Yo o Afwr)
AraE 25 fAAE g1 TS ¢ |

S TAEAITW 2 THT JG@ & FIIA
FTEA & | GHI WA WX JAFIEE
FT TEIS FT FHT § Aifa® FIFQ TEY
fawreft, #ifd o1 @A fRFwaT 8,
I FET AT U FISMAT FOA BTH
T fagr $ET FU8 T AR HT FES
qT FE g, ;09 faaqT 977 F wwIer
& w1 afeswr (T & ) R
g mifae afasr freerdy & o9 A
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AT | AT IR g AN & R
‘T U AAEET &) FITA faeany
Wit faqar gEare fvear & ag 2w
70T g A | A | AR q FwEAw
AT g T, FIRA AT fRAT Iy
FEHAAT HT WA AL TG FFAT &
o Tefan fa3em g7 w1 38 AW §
HTAT AFT fAara wTavEaE & ) oA
TS Araar gf=gTr A€ e Agy .}
g a%ar g fw fager a9 7 #A=e &
AT 9L FH FEATAGT fAwaTg ? AN
gy 9% ok F1Aw wmAT §, ;T av
dfzar #rarg f@ar § o049 7z
q¢ femzsr 71 9 faar g0 agaAy
A T &, SHFT QIR WL FAW AT
SraTA 9% fRAT 3 F1 s Agr s
ST AFAT G, AT AR (A@IT AT AEL
T AT | F A g R 7 wEar &
arer sat @y fafear w21 §@rg ? &
TET T AT TET AAT ATAT§ HIT T
TR AW @ am ¥ o, wfe d
g Argar g fewEr ox fEEr oav
ATH A |

ST AT faRe ¥ S ?, F FrT
g9 I & | OF I a1 § 9T
YT FTG & | At ¥ g SAAT AvEar
g fF 3@ a3 F A0 F ITCHIE T
g, :7f&F 3 9§ 97 F BEATT T
¥ o, qm 2 zafag Fargar g (a0
3| ¥g F1 A fa39ft eF &7 "a g
fama IfT T g@aTR FIATT ST 7
g, 37 qu sfrgrast amE s e,
FnifE gw TaAaan & ST & W AW A
FFAAAT FT AT qET & | FF AW
gR & T Ea g, aios adt T |Jtgy
AUl

fia, § 7% A7 fAF3T w5 9
z fe gffar & sadr ¥ F1E aEr
AR & WaT 72 At qowrdy fqgan
qg? w7 AT AN AT & Fraaw
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# agt §, afew zaF fag Aeat a7 F1e-
qriwT a1 gav ¢ | faawi & a1 e
STt HaAT AeAT AR § | AT AT
FT QAT 3G AT, T3S FT AHqT
g #Afeg, a1 %7 ag a@ 3T
Frarfag a1 & ° et w1 AT
F4F & foo dar & gury foaa wga @
fa 7z wra Aifear g, g #@ifzar &,
ar ag ara "wifsar w40 8, afew am
Hqifear &

o FOFLA: fHEEmr a9 )

A TEARTTE - JEID JTH |
A & ag Fgar Agar g fw oS 3w wiw
fifeqr &1 sAvET & SATAT TEUAIT g
Tgr & A qardy w81 9@t F fga
FTTEAT FTEIE N AT S F 9ry
FATHFTT 31 W@T § T T F¥ w3qaqar
EICRGICICRE R TRCAF A IECHE 1
¥ Fgar JvgaT g fF Wear & fau ow
FIGILAT JATAT (AT JIfR | WY
gar A3 fwar srar & v Asar &y
garad  arfemde & gra ¥ ;wrar
=ifgd &7 mifaarde #7187 g9 zaq
grs e gafeat w1 aq (7 faw awg
& waifea g § | 37387 giar ¢ !
agr q fww fawr & aX F w=%
faar ot &, T ST T 2 AW
At fEqer wean faerar & 1 o
AT WX W FIE F IS AR
TEAF FTGUST ATAT &, TR FLE
fer srar g, at fex oEr gea
¥ g AW AG FAM | FAIT FHfEr
F A1 I TATLE & | ATT 98T 97 43
T &, afET T Ay 2 qfgw 9w
T § AR T & 73 gL T &,
FI1E AWLIT 94T &, 718 Fedy Jmad
q9ar §, FIE ARH AWWA  FEAT
& .

st AV AgaT . ®E THIET
AT |

LivAJ I A QADIIA } LU dveiur y UI AU Hw= on

tion and Broadcasting

s TRAATWIA © ITAATAT qY
uF wfpm afvg g 3 10 @1 &
IEAT g fF 39 AT &7 @1 & 97
& & qum wzafear 7% @1 W@
gafay gurar wgar § v adfr awr
FIEHT FY Fq AT & AT 9T FT
nfawrz gmr =1fed | 37%7 a8 wfawr
foramr =ifgy fv 3 oad wreal § gy
feqt s, w7 sAF fAaaw § =97,
ITHr Fafaxt & frgao & =™ I
TET AT qAT * ASEH] F AT T
ey Twrgy, ot 7 F9 g1 wwAr
&, T O O FATT HIT QAT
AT HT AT FM |

M Ig Fg 99T § % T@T A
B ATHAMIE TS FET, g0 AITALTH
I A w4, gAY wEfvw I £
Far | o AWedr qo 1 1T 7Y, WaA-
I Y TAqAAT T ATT ATT {Y wafE
gaT? gt wrAaT wfaFrd, gaTR &
qrAEE Hedqt F1 e w7 R fAg
afgg™ ¥ gmadT &1 fagaw qor
STERIZ | TNLIHIAE FTAMNGT 718
g1 57T &, 1 W7 awa Afwq F g
ew & fqq arATNEr SrEEAT F AT
AW GgAA R, TAA HI AATTATET
SEET T A HASE ZMET & ) T
G ST H=TIAT AT, IAXT TAT g1 73
I q AT § T A AT TG )
F2iT, & HAAT | A1 & 6T Fgav
AGAT Z WAT HEIEAT &, SAFT A9 F
R :

AW AT qJT AAEE |
T w A/ (wat A maed)
qgd HBT £

H IR qZ GT FEAT
g fiF s & Fgdrg ag Tu™ wat WA
FAT F——s[avaT & g 7T AT §
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[ of waara 7
uTgdT § f& Ma (Interruptions), Y
qa F AN T3 [F UM TYW wAY
F1 gwfa 51 gem &1 fa=ar @, ay
garR 7@ ¥ wufa® 99, gal gana
F1 |17, grofa a7 Afaseg I, sq=y
oF far q@ F¢, <7 difam 71 57
T Y Fafraa #R, T8 AT €19 )
FHNIATT W SHIRET T o Hh &
IGF!  FTFT AEATAT  HAT HEIRAT
IAFT T X AR JITRT STHRT AHAT
e o ram wEh & R omwar i
GRFEAAT FT TES a9 & fqq |«

F1 fad==wor g1 =fge, @
FT FFARTA AL FAT ATMRY, AT

ag ATTAF AT ZY, 7 Tg WA a7
g1 §a aw qwAifas #wiT mfas
gar &1 faasmer @ g, Sq
g FT FTAE @A & a9 qegg
& & ool o7 gy 98T gR, a9 aF
auar, @vfg, A&AETR,  SHAA
oI § | TAfaC UAr S oA gH
ag @=w garzq {F I &0 g34fs ¥
9 |

¥ o o oOfe F7 =TEar
g oE gr AW T A AR 3w
gra Jaw WAt A, gW AR § fF
gl a8 | e ¥ west avg 9«
gerfd F3 3 9 fF g9 o faewe
fdda g ar A & Ao
F AR &, fodft = fooiy & A= &
&Y, TET I TAT FI AT @I @ & 11
@ &, @t dnr IAw wrfEe gy,
A S IqA AR gL, o qAGIT
Iy AIHeT 21 | WA AAEAT T FY
3 ad fo@, #2 @i adrwA fFar 5
gefrdar St wiTw, Ay wfae g,
Tgr t 5T aw S AT FEA #
WL HTAR AET FAT @Saar st
REEIREL I AT (ECT -G
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q TR w2 AfeT | AT 9w o
AT gfFE ®) FEW vwR F Gy
FATR AT AT, TE FA-RM-ATHAT-2T
gwaT fadefim g, foalr ao fasiy &1
agr, fafre gz 2, ormediy gom
g fo Fwer 2w FY wrgar @ #iv g2
TR FT WETAAT AV | OF & Faeavar
g T FH me oA 7 ogar ?
T & faedmer g, o o
ferelt o@aTT & qa7 ?

( Tome bell rings)

ot W4T W T wEA § I a7
& o oo antE faeema &

St OIS 5T qE ¥ faewid
e gare  fRa = oww, we & g3ar
g §HA FT IAARD, BWT &1 IqAT A
@y gu fS@ar smoay amwaar #iv
AT F FAF T | WGHT AGIAT
T AHAT F IGT g & YT
Fea wRAA g fF 7 a3 v =,
¢ F8d gC f& shaw, ewreq,
RUARE U e T T 3
SA g, AT G WA F AT Z, @
AT gfrg o Ag% medt § qgeT 7w
TE § W eEiwy awe Lawd A
A F AR @AT F, A1 1§
EIH a9 27 |

THE VICE-CHAIRMAN (SHRT
A D MANI) Before Shri1 Blupesh
Gupta speaks, I wish to mention one
thing There are two speakers who
have been s:itting right througn the
debate and I would like Shri1 Bhupesh
Gupta to bear 1n mind that his parlv
has already got the chance and s¢ he
must confine his remarks witnin rea-
sonable limits,

SHRI BHUPESH GUPTA Sir, we
are vory glad that we have an oppor-
tuty to discuss the working of the

| Mimstry of Informat.on and Jroadcas-
, ting

This 1s an in.portant Mimstry



311 Discussionon working [ RAJYA SABHA ] to Mwustry oy Informa- 312

and 1t occup es a very important
place 1n our public ife If things w.ll
go well with this Minustry, things
will be better elsewhere and, if thines
go wrong with this Mmistry much
will be lost and it 1s definite

Now, Sir, this 15 3 vast subject and
it 15 not possible to discucss the va-
rious aspects of this matter I should
however, like to deal with some of
the important points or propsusitions
or problems that have been brought
to the notice of thi~ House in the
course of the earlier speechcs Of
course, my friend, Shrt Rajnaran,
spoke on Shrimati Indira Ganchi
and the Golak Nath case and he
wanted an 1mage to be built I vould
appeal to Shiimat: Nandin: Satpathy
that 1if she wants to be a goud artist,
she may think of building the image
of Shri1 Rajnarain

Having said that, Sp, let me know
come to the problems that we are fac-
ing 1 the wor'd of Press

Sir, since the Pre.s Conmmission
made 1its recommendation some 17
years ago—and at the time I paiti-
cipated 1n the very first debate on the
Press Commuission’s recommendations,
{ remember—what has happered 1in
the country 1s not the diffusion of
ownership, but further concentration
of ownership 1in the newspaper world
so much so that a few families todav
control a whole chain of papers and,
what 1s more they have established
their dominion or domination what-
ever you may call, in the newspaper
world from the point of view of cii~
culation, from the point of vew of
ownership and in every respec* Andg,
Sir, this has beea one of the contii-
butions of the present Congress Gov-
ernment that 1s to say, violation of
the recommendations of the Press
Commission If the recommendations
of the Press Commiss.on had been
faithfully implemented 1n totc which
we demanded here some 16 years ago,
perhaps the situation would nc have
been what 1t 1s today

Sir, figures have been given ahout
the monopoly ownership and I need
not go mto them Actually. you can

twon and Broadcasting

easily 1dentify them Six or seven
papers, the “Times of India” group,
the *“Indian xpress” group, the
‘Hindustan Times” the fStatesmen’,
the ‘Amrita Bazar Painka” and the
‘Jugantar”, and the “Anaada Bazar
Patrika” and the “Hindustan, are by
and large the Press barons and they
are the tycoons in the industiv Their
number being small 1t should be
easy for the Government to identify
them, check them and see that they
behave propeily in consonance wilh
the recommendations of the Press
Commussion, 1f not the Directive Prin-
ciples of the Constitution or other
high 1deals we have proclaimed to the
world To thisz list, Sir, we must add
the PTI which virtually occuvis a
monopoly position and that again 1<

the hand-maid of these families, the
Birla family, the Tata family, the
Dalmia-Jain families the (Goenka
family, the Mafatlal family, etc and

these are the firms which really con-
tiol the PTI and they have theu own
newspapers which are supposed to he
the members of the PTI Now that 1s
how 1t 18 happening Behind the
sign-board of the PTI, tnere are peo-
ple who sit there and act and they
are actually the big monopol'sts, tre
same people who are controll'ng the
many sectors of our naional ¢ onomy,
industry, finance, banking and even
the ermminal underworld of economy,
that 1s speculation hoarding and rro-
fiteering

Now Sir, let me take the question
of ownership

The first thing, Sir, 18 to do awav
with the monopoly ownersbip of the

press This can be done in many
ways 'There were recommendetions
1in the Press Commission Repert

which could have been impleinenied
Now you can amend the Company
Law 1n order to make 1t 1mpossible
for any of tte tycoons, 1ndustrial
speculators, magnels, gentleman of
the black market trade ard sc on to
become either directors, shareholders
or owners of the press It 1s possiole
{0 do =o by amending the Company
Law, if you ke The Company Law
has such provisions as to who can be
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directors and who cannot bz direc-

tors. By way of amendment you can
say 1n some provisions of the Com-
pany Law that in the case ot a com-
pany which conducts newspapers stich
are the categories which shall not be
ehigible for holding any share in such
concerns It is quite possible to do
so If necessary, you amend the Con-
stitution—certain relevant provisions
of 1it—in order ‘o ensure this O find
out other ways of doing 1t So 1
think the Goverament should concen-
trate on this specific subject of ciffu-
sion of ownership with singleness of
mind, with determination, and ways
and means could be found Sir, we are
amending the Constitution or we pro-
pose to amend the concept ot ‘com-
pensation’ or we propose to delete 1t
from the Fundamental Rights chapter
of the Constitution which we skall
again be in a position to amend Why
can’t we do this simple thing? 1 can't
understand at all If we are not
domng 1t it 1s because the Government
has no mind to do so Government
has no mind to do so because the
Press barons exert 1mfucnce 1n  some
ways, or elements withn the ruling
party do 30. Anyhow, they are in a
position to blackmall men 1» autho-
rity, men 1n position That's why this
1s not bemng done [ oo not think the
Prime Minister or many members of
the Government liked the way the
Press behaved at the time of the
General Election or when the nation
was fighting against the menace of
right reaction or the scurrious arti-
cles written agamnst the Prime Mimi~-
ter It 1s difficult for me to believe
that the Prime Minister had any lk-
ing for these kind ot elements
After all, she 15 a human bemng

Now, what are the reasonz then?
Certain other considerations come n
which had a tremendous power and
pull on the Government exerted
through the bureaucrats, some ele-
ments 1n the Congress party and per-
haps even in the Council of Mirsters
Otherwise, Sir, we can certainly take
care of this monopoly press The
important thing s to deal with this
thing And 1t 1s a vital natioral ne-
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cessity today It 1s useles~ (¢ talk

about the freedom of the Press, sanc-
tity of the Press, dignity of the Press,
honour of the Press The black-mar-
keteers the speculators are controliing
1t Their treacheries have bcen re
vealed from ume to time Why can’t
we do some*hing here” Must we go
after monopolies 1n all othe: spheres,
and chould not check the monopoly
a* this vital sector of our national
liite which can corrupt 1t, which can
poilute 1t, which can d stort our na-
tional vision and which certainly and
clearly 15 azainst the working peo-
ple and the ideals that we have dec-
lared for {aking the country forwsrd
to a hiight and joyous future’ These
are the enemies of tae people today
How are we taking about growth
with social justice? We deciare be-
fore the world that we are for the
common man and we are doing away
with the privileges of the Princes,
and yet we allow this corruption,
degeneration and degradation of our
public ife Why can’t you ‘ake ac-
tion?

Are  we so  helpess? No,
we are not so helpless once
we make up out mind to

take action Therefore, 1 wonld urge
upon the Government not to bother
about other considerations Take
them make up your mnd that we
ghall at least start with these papers,
te Times of India, Indian Fupress,

industan Times, Hindu, Statesman,
Amrita Bazar and Anaanda DBazar
group of papers It 1s possible to do
so  Start with 1t Strike there and
the rest will tollow gradually Sir,
this 1s ry suggestion with regard to
that

Coming to the PTI, well, with a
capital of Rs 6 lakhs or so, today it
possesses property worth, I am told,
several crores of rupees Ifow 13 1t
possible?  Sir, T have been appalled
and shocked when I learnt that the
ex-General Manager of the PTI,
and I always mention the name, Mr
Subramanian, bwilt a house in the
‘Journalist colony’ in Delhr which cast
Rs 4 to 5 lakhs There should have
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been an enquiry as to wherefiom the
money came and I am told that the
house 38 fitted with an awr-condition-
g apparatus which 1f you run 1n
your house costg about Rs 1,400 Is
he so rich? How did he become so
rich? This should be found out

Agamn, you see 1 the PTI that
on the one hand there 1s victimisation
of the workers and «mployees,
Journalist, and enuneny, persons like
Mr V R Vats, on the other hand,
the management who control the
pres, barons and tycoons, sell them-
selves 1n order to amass wewth and
live 1n wealth and luxury Sir, I am
told that the present Manager also
finances an agency and is not honest-
ly discharging his duties The Gene-
ral Manager stays in Delh; for 15 to
20 days in a month He saves every-
hing 1n g year He stays in a flat of
Birla and doeg not even pay tent of
Rs 35 He charges daily allowance
of Rs 70 ang uses the office car even
for his family, buys the vegetableg 1n
the office car and this has been the
permanent charge on the PITl En-
quire mto 1t Is it the standard?
This 1s the standard of Mr Goenka
He indulges 1n the blackmarketing
and makes badla and phatka transac-
tions 1n Ceoleutta, uses the money
over Indian Express and uses that
Cnmpany with a view to carrving on
T1s business of share cornoring, rio-
fiteering and blackmarketing with the
result that these press barons have
launch>d a criminal case agamst him
in Caleutta The PTT 1s er-culating
notes to the Members of Parliament

T have seen one of the notes hat
2bout th» mismanasiement that 1s
~omng on? We fnd over Rs 80 lakhs

bava come from the Government and
vet 1z there anv check »n how the
manev 18§ going ta be used? Some-
body savs imterest 1s paid If <o are
vou going to pav money to the Birles,
the Tatas and others because they are
paying the interest? WMonev 1 the
ervingg of the communitv  Aonev 1n
the LIC or the State Bank of India
ie the savings of the community
What business you have ot tg give
this money to these people to he spent
where there is so much mismanage-
ment 1n thig manner or for fattening

tiwon and Broadcasting

some small section of people who are
controlling the PTI, that remains to
be explained 'The mismanagement 18
gomng on Sir, there 1s a contracter,
an employee or Messrs €, Lyall and
Company He has been employed as
a Supervisor of Journalist enlony in
New Delhi by M1 X Subismanian, the
ex-General Manager of the PTI, and
Shi1 X Subramanian 1s the Chairman

Ty,

of the Journalist colony This 18
what 1s happening Find it out This
1s how the PTI is
behaving  References have been
made with regard to the PII Tt
does not write against Birla The

members of the staff, I am told, are
pressarised to write nothing that
should reflect agamnst any big mono-
polist in India How can the Gene-
ral Manager pioclaim that the PTI
18 an independent organisation based

on the principles of obyectivity
It has sold itself tn the Birlas
What 15 the remedy” How
to save the Indian press from the big
press agencies, from the Clutches of
monopoly capital? It should be gone
mto by the Government Refsrence
was made to the case of Mr Vats The
matter should be taken a little serious-
ly It 1s not just a question of an 1n-
dividual journalist being persccuiced.
I am surprised that when you were
speaking, you did not refer to this,
though he belonged to your profession.
You are g brother journalist but for-
got You sncke for the PTI, about the
PTI building, about th~ PTI land and
abou{ the PTI management hut you
vorgot to sweak for a working journa-
11 t although you are one and you had
been a working journalist but werhaps
even editors are sometimes what
shall T say I wovld not say in your
case corrupted, but misguided You
may have been mrsguided I do not
Tnow or perhap< 1t was a lapse on
votr part Mr Vats 18 not just a
journalist I know him peisonally
and I do not hide thig fact He is a
fine man excellent man as a human
bemmg 1 have sren him here, T had
seen him 1n Moscow when he was
correspondent of the PTI and doing
an excellent job from the point of
view of our national interest and

7 pM
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never did I hear any complaint
.against him from the PTI Authorities,
with whom alsc I had occasion to dis-
cuss the case of Mr. Vats. Never did
I hear of any complaint. Here he sat
for 16 years and every Member who
has come in touch with him would
confirm when I say that he 1s an ex-
cellent man, an honest man, a sincere
man imbued with very high ideals,
besides being a good journalist. To-
day he has been transferred to Shil-
long. Why? It is because he vras
carrymng on trade union activities.
To-day he is the Gencral Secretary
of the Working Jurnalists’ Federa-
tion. He was also a prominent trade
unionist in the PTI. For that he is
victimised. T have here some paper—
‘Current—which once reported that
the General Manager, Mr. Rama-
«chandran, when he went to Bombay,
told that he had been indulging in
communist and other activilies—the
phrase useq by the people who be-
lieve in Macarthyism and witch-
hunting, the cowards who dn not
dare to own up their own zrimes ¢nd
want to pass off everything in the
name of communists being there, and
so on, After that, when it was oublish-
ed in the Current, he sent a contra-
diction to the Current—this CGeneral
Manager, Mr. Ramachandran. Do
you know what comment the editor
made after publishing the contra-
diction? He said: ‘Second thoughts,
or maybe the drone of the aeroplane
engine made our correspondent mis-
hear what vou said, Editor’ Even
the current editor who 1is by no
means friendly to Mr. Vats and cer-

tainlv would not be friendly if he
think< like Mr. Ramachandran that
Mr. Vats is 3 com.numist or pro-

communist ang evep this gentleman
had to make such comments chout
the remarks of Mr. Ramachandran
who is supposed to have made a state-
ment as an after thought. This was
the reply given by the paper, his
friendly paper, with whom he had a
friendly chat That was a slap on his
face ‘That shows the reputation and
moral character of the man.

[3 AUG. 1971

of Ministry of Informa-
tion and Broadcasting

318

SIITT A ¥ CHATTERJEE: On a
point or order. The debate may be
continued tomorrow.

THE VICE-CHAIRMAN (SHRI
A. D. MANI): Mr. Gupta, deal with
the PTI and finish.

SHRI A. D. MANI: What shocked
and distressed me was, many of us
took up the case of Mr. Vats with the
Government and with Shrimati Sat-
pathy and pcrsonally I took it up.
Personally I took it up not because
I have got any personal affiliation
with Mr. Vats but in public interest
I took 1t up, in the interests of jour-
nalism, in the interests of the trade
union movement, in the inlerests
above of all of decency in public life.
What happened? They have done
nothing. Am I to understand that
yvou cannot cdo anything when 35 per
cent of the revenue of the PTI comes
from the Central Government? Dg I
have to believe that strong words
from you would not make Mr. Rama-
chandran and the Management be-
have in a better way instead of perce-
cuting and victimising Mr. Vats and
sending him to Shillong? Now be
has not got his salary for seven
months; the matter is vending in
some court of law or something like
that. Such ig the harassment. I am
mentioning this thing to show this is
typical of the attitude of the big
business in all spheres which has
been imported here also.

SHRI JOACHIM ALVA: What
about subsistence allowance to him?

SHRI BHUPESH GUPTA: Can you
believe they can behave properly?
I+ ig a question of norms. In the
jnurnalist world they are bringing in
this kind of attitude which is dis-
played ty these tycoons in other in-
dustries. Are we to tolerate it?
Government has pleaded helpless-
hess; am I to believe that if a strong
word had gone from the Ministry of
Information ang Broadcasting as an
advice, as the strong desire of the
Ministry headed by the Prime Minis-
ter of the country, Mr. Ramachand-
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ran would have dared to 1gnore and
to defy i11? I am not saying anything
more than that. Either he had de-
fied 1t or the sentiment has not been
expressed by them I had an impres-
sion  while talking to Shiimati
Nandini Satpathy and otherg that
they were sympathetic to the case of
Mr Vats but they unnecessarily felt
helpless about 1t We would like to
hear her on this subject, what she
thinks about 1t Thig 1s an impor-
tant question, and I have told this
because of that reason.

Now, Sir, PTI has become an msti-
tution of scandal Virtues are not to
be trusted there mm the Press Trust
of India It has become an nstitu-
tion of scandal thanks to the mis-
management of the Management and
defalcation and grabbing of funds by
them. Therefore PTI should be made

into a Corporation Sir, while you
were speaking
THE VICE-CHAIRMAN (SHRI

A. D. MAND 1 was speaking as Mr.
Mani from there

SHRI BHUPESH GUPTA- Mr Mani
in the Chair 1s certainly better than
Mr Man1 as speaker in the House
but I do not know whether he is
better as Editor also but I have my
doubts What Mr Mani said while
speaking was that the Press Commus-
sion never recommended the diffusion
of ownership and that 1t should go
to the shareholders and all that kind
of thing You said that PTI should
be converted

SHRI ARJUN ARORA: Not you;
he

SHRI BHUPESH GUPTA- Yes; he
said. Our contention was that the
recommendation of the Press Com-
mussion was that no loans etc should
be given unlesg the PTI transforms
itself into a Corporation. You said
it was a question of sharcholders
and.

THE VICE-CHAIRMAN
A. D. MANI): Not you, Mr

SHRI BHUPESH GUPTA:- The
recommendation was quite clear and
I am surprised that you have begun

(SHRI
Mani,
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whether you are under the spell of
the press barons, Mr. Goenka or Mr.
Birla or Mr. Jain. I do not know;
but I do not suggest anything but
when I see you forget things I start
getting doubts. It was a clear recom-
mendation and I want to know why
that recormmendation was not 1mple-
mented Let us nut #0 1nlo the past;
mmplement 1t now. What nrevents
you from doing that? A Presid-n-
t1al order can also be given to 2om-
pel the PTI when you are paying
them money on the ground that they
keep some foreign correspondents in
some other places, some two or three
places Most of them do nothing and
we do not get any benefit In fact,
we should have our own wnational
foreign service which will publish
news from our point of view. Sure-
ly, Sir, the PTI cannot ignore a firm
stand by the Government It 1s {oo
much tied with the Government, too
much under obligations to the Gov-
ernment, and the Government can
certainly make it fall in hne with it
And 1 demand that victimisation of
Mr Vats to begin with must end and
justice must be done to him Make
it a point of honour. Everybody hcre
has expressed such sentimentg and we
would lLike to see where they stand.
I am interested to find here again
how the diffusion of ownership will
take place You have referred to the
Press Council again and again. I was
a Member of the Select Committee or
the Committee which went into the
management of the Press Couneil.
There is a strong provision for going
into the question of monopoly con-
centration and suggesting measures
Under that particular section I am
told that Mr Ayvyanagar has appointed
a Sub-Committee to look into mono-

poly concentration. Whom do vou
think he has appointed® According
to my information, it seems Mr.

Durga Das, the great democrat in the
newspaper world is a member of the
committee, an angel of the freedom
of the press M: Durga Das is to be
an adornment on this commitiee.
Another is Mr Kuldip Nayar, who
was a today of Shri Lal Bahadur
Shastri, now in the Stafesman, a
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scurilous writer, a professional lier
in some respects, because in one of
his bookg he has written lies. He is
another member of the committee.
The third one, I am told, is.

SHRI LAL K. ADVANI:
of order, this
person is not here to
self

SHRI BHUPESH GUPTA: It does
not matter. He writes in his books
lies.

SHRI LAL K. ADVANI: We can-
not allow these things tp be said here.
He is a colleague of mine.

SHRI BHUPESH GUPTA:
right. He tellg lies.

THE  VICE-CHAIRMAN (SHRI
A. D. MANI): You may convey your
meaning without these expressions.

On a point
is not preper. The
defend him-

All

SHRI BHUPESH GUPTA: I am a
man of the working-class.
THE VICE-CHAIRMAN (SHRI

A, D. MANI):
pariiamentarian?

Why not try to be a

SHRI BHUPESH GUPTA: You are
the editor of the Hitavada, a sophisti-
cated paper. I am only thz editor of
a working-class paper. The working-
class doeg not mince matters, does
not believe in sophistry. It uses
blunt language and speaks from the
heart and I am specaking from my
hcart. I submit to your ruling. He
tells lies, call him a falsifer or some
such thing. These are the people to
look into the question. It is just like
appoiniing Mr. Dalmia to look inte
the Birla affairs. Perhaps something
will come out of it brcause of their
mutual jealousies. Mr. Mundhra
would be appointed to go into the
affairs of Mr, Mundhra’s son. This
is an abomination. Ban that com-~
mittee. I am surprised that Mr. Raja-
gopala Ayyangar, supposed to be the
Chairman of the Presg Council, while
briefing the priss on the committee
has said that there is no existence
of monopoly in the press in our coun-
try. Wonderful man.
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SHRI JOACHIM ALVA: May I
syy that Mr. Durga Das when he was
a great columnist of the Hindustan
Times used ofien write that the
Communist Party should be banned?

THE VICE CHAIRMAN (SHRI
A. D. MANI): Please conclude,

SHRI BHUPESH GUPTA: I am
finishing. This i3z what Mr. Raia-
Bopala Ayyangar said. The same
gentleman, when he was sitting on
the Bench, struck down the price-
page schedule. It was a recommen-
dation of the Press Commission which
we all welcomed. I should like to
know why thig man wag chosen. I
du not make any reflecction on any-
bedy but those who chose him, and
i am surprised to find such a man.
At the same time, the Indian Fede-
ration of Working Journalists do not
have any representation, Some
technical ground has been found to
keep them out of it, and yet in the
Committee when we discussed it, it
Was again and again stressed that
they should find proper represcnta-
tion on jt. Nobody is there. There-
fore, I suggest that we disown the
Press Counci] or reconstitute it. How
can there b: a Press Council without
baving any representative of the
working journalists or the Federation
of Working Journalists which ig a
well-established ang respected body
of journalists in our country and
which commands confidenc. amongst
a large number of journalists in the
whole land and in every State? This
is also another aspect of the matter.

THE VICE-CHAIRMAN (SHRI
A. D. MANI): Please conclude.

SHRI BHUPESH GUPTA: I am
concluding, I think I have said
enough. Now, th-se are matters to
be gone into. Finally, Sir, before I
sit down, I do not know what my
friend, Shrimati Nandinj Satpathy, is
doing to say. This is a matter which
should be seriously considered. Why?
Firstly, we are d:scussing it after the
election. S-condly, the Minister in
charge is a person who is nzy only
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the Prime Minister of the couniry but
also one who made the golemn pledges
of taking action against such people
o1 agamnst such grrangemcnfts. Here
ag Minister directly 1n charege, she
should set an example in her Minis-
try by taking action, by carrying out
the diffusion of ownership, at least
in these few papers which I have
named and by seeing that th: PTI
1s converted 1nto a corporation imme-
diately. It 1s quite possible, That
should be done. All the couniry will
support her. 'The eatire jJournalists
wil] support you. And parfreularly,
tne newspaper readers, all of them,
will support you. Steps should be
taken towards that.

Now, Sir, with regard to the other
matters, I do not wish to say any-
thing. Small papers and others
should be helped. The small papers
and other medium paperg especially,
they suffer. Advertisements and
other things are gommg to the rlch
papers and most of the rich papers
really are the product of the Con-
gress regime. Every single rich paper
in the country, the monopoly Press,
1 the product of the Congress. They
are the brain child of the Congress
tule, 1f I may say so. Therefore to-
day reverse that course. I am not
asking the State to take over the
newspapers But let the freedom of
the Press be established. Alonz with
living reality, that freedom must
exist, whereby the journalists with a
clear conscience and independence of
thought can work and use that forum
tndeterred by monopoly dictation,
w:ithout fear of victimisation and
other kinds of pressures from high
quarters. And one of the ways to
ensure such a thing 15 to see Lhat the
conccntration of ownership 1 disband-
eq once and for all and that owner-
sty 1s shared by all the Pressmen
themselves. Thig should be done

With regard to the other things, I
demand a thorough inquiry into the
PTI affairs.

Finally, before I sit down, witn re-
gard to the All India Radio und other
things, I would say one or two words.
Otherwise, you will complain that

twon and Broadcasiing

BYupesh Gupta did not say anything
about the All India Radio. We are
not satisfied with the manner in which
the All India Radio 1g functioning. It
must be given proper direction, & clear

purpose and a mission to serve, They
must also make up their minds, You
cannot mark time. The All India

Liadio should either help the process
ot change and radicalisation of our
public Iife and popular forces, e'evat-
ing culture and other activities of
life to a higher level or it must stag-
nate and ultimately go down. 1 under-
stand that there are too many group-
ings 1 the All Indig Radio. That
should stop. With respect to my
f11end, too many RSS people are 1n
the All India Radio working, ¢sveci-
ally m the Hind; section One of the
tindi news agencies ig virtuaily an
RSS news agency. What are you
going to do about 1t? The two news
agencies n Hindi should be amalga-
ma‘ed, you make them one; :ce that
chey are also democratised and pro-
peily run Help them to do so,
Similarly, the AIR artistg and others
11 the various States should be utilis-
ed properly. Corruption is theie at
many of the centres of the All India
Radio and the result 1s thai artists
whe are honest and genuine, they
suiier Such a thing should not hap-
pen and stepg shoulg be taken towards
this end, All India Fadio’s coverage of

mass actions ard mass move-
ments should be given n
a better v.ay, and the

ccy rage should be good, neat ard ob-
je~tive. The struggles of the masses
against monopoly capital, against land-
lores, agamnsy the enemies of society
ang soclal justice whether they are
the PTI baroas or other Press barons
and other things, all these should be
given publicily. Do I  understand
that 1f I make a condemnatory <tate-
ment against the PTI management for
having victimised Mr., Vats 1t would
be properly publhcised, it wou'd be
properly broadcast by the Al] India
Rad.0? I should like to know. These
things should be gone into. Musc and
otlier formg of art also chould be
mobilised. All India Radio requires
much more attention and [ am sure
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Shrimati Nandini Satpathy do.s not
lack goodwill. But she must also
see tnat things are done ang done
with a new outlook. You mus: change
the entire way of things having been
done in the past. We want a break
from the past. Therefore, aproint
advisory bodies, utilise the journalists,
artistes, writers, men of culiure. men
of iiterature and public men why are
imkued with some high ideals, who
are given prop:r direction and who
are qualified to do so instead of hold-
ing on to the rotten stufl.that is
there. I am not meaning hera the
secretarial staff, people who are there
around the All India Radio cen':cs at
diffr.rent places.

THE  VICE-CHAIRMAN (SHRI
A, D. MAND): Thank you,

SHRI BHUPESH GUPTA: Finally,
abaut television. I do not want to
say very much about television. We
cannot afford tel=vision.

THE VICE-CHAIRMAN (SHRI
A. D. MANI): Mr. Bhupesa Gupta,

the wudience is melting away.

SHRI BHUPESH GUPTA:
Lcoiing. That ig enough.

You are

SHRI KRISHAN KANT: He s
forced to hear.
SHRI ARJUN ARORA: Mr. Gupta,

if telcvision is expanded and !fs pro-
duction ig increaszd the econo:l.'y of
lurze-reale production will affeci the
prices and they wil] be halved.
=
THE VICE-CHAIRMAN (SHRI
A. D. MANI): Please do not inter-
runt.

3HR] BHUPESH GUPTA: 7 um not
going nto  this question. W2 find
tclevision installed in thz Central
Ha'l - show the Davis Cup raaiches.
I have np objection. I am not a
tennis player. [ played only in jail
and alwayg my score was the lowest.

THE VICE-CHAIRMAN +SHRI

A, D MANI): All right.
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bother. They will send you to jail
again,
SIIRI BHUPESH GUPTA: My

point is this. Activise the democratic
masses on the television; the workers
must appear. Employees must ap-
pear. The peasants must appear not
only in certain production activities
but also when they are carrying on
siruggle against the vested interest.
This thing also should be shown. I
will, therefore, suggest that when
there is demnstration—(Time Bell
rings)—by peasants, workers, unem-
ployed and others. There should be
arrangement to show that demonstra-
tion on the television. Demonstra-
tions of the working people should be
teievised so that Members of Parlia-
ruent can also see that. This is one
of the suggestions. I do not wish to
tak> much of 'your time. I do hope
the Government will now see that due
weight is given to the suggestions
that we have made with regard to
the P.T.I.  Suggestions about the
monopoly press are practical sugges-
tions and can be 1mplemented
here and now, if necess-
ary, with the some  minor
changes in the existing law, and cer-
tainly, they should be accepted by the
Government, I do hope that the
Prime Minister of the country, who
happens to be the Minister-in-charge,
will set an exampla by adopting these
mesasures in her own Ministry, mak-
ing the Ministry an  instru-
ment of democ-atisation of the
press and taking the press out of the
fangs 'of the vicious monopoly octopus.
Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-
DINI SATPATHY): Mr, Vice-Chair~
man, Sir, I am grateful to the hen’ble
Members who have participated in the
discussion in this Mnistry of Infor-
mation and Broadcasting

SHRI KRISHAN KANT:
making the people sit late.

SHRIMATI NANDINI SATPATHY:
Of course, for sitting on till late. I am

And for



327

particularly grateful to those hon’ble
Members who have stayed till late
hour.

Sir, quite a few suggestions were
made by the hon’ble Members. Some
of these suggestions are those on which
we have already started action. But
I would like {0 assure the Houce that
some of the suggestions made by hon’
ble Members will definitely get out
consideration and we will try to see
how best we can implement them

SHRI BHUPESH GUPTA: Which
Members?

SHRIMATI NANDINI SATPATHY:
I do not know whether it will be
possible for me to go to all the noints
that have been mentioned by the hon’
ble Members. But I will try to cover
as many points as possible. Sir, one
of the most important problems and
one which has received a good dea!
of attention both in the House to-day
and earlier also outside, is the owner=
ship and control of newspapers. Just
now, the hon. Member, Mr. Bhupesh
Gupta, said so much about the diffusion
of ownership and abos#tt making free-
dom of the press a living reality. Y
fully agree with him that if at all
there is freedom, then we should see
that freedom of the press must be a
living reality. Sir, while on the one
hand, there has been a reference to
the monopolistic tendencies in the
press, on the other hand, some of the
hon. Members here have wmade this
point and have argued also that there
is ng accepted definition of the term
‘monopoly’ and have asked whether
the presg can be accused of displaying
that sort of tendency., Sir, I shall
not enter into a leg-1 discussion as tlo
what constitutes a ‘monopoly’. The
fact, however, remains that saveral of
the leading, newspapers in the country
are controlled by large businesgs hou-
ses whose interests and points of view
these newspapers reflect more than the
views of the masses of the peovnle. A
second feature flowing from this fact
is that some of these leading news-
papers have resources behing them
which actually enable them to enter
into unfair competition with the small -
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and medium newspapers. Sir, this
latter feature was noticed by the Press
Commission and the Press Commission
made some suggestions to broadbase
the ownership of newspapers and to
eliminate unfair competition. Some
of the hon. Members have referred to
these recommendations of the Press
Commission. I need not go into {he
details of that, but I would like to
mention here that many of these sug-

gestions, by and large, were addressed
to the press rather than to the Govern-
ment. These suggestipns, however.
have not been implemented by those
who actually own the press and con-
trol the newspapers, Therefore, 1
feel that the Government has to see
how the problem can be dealt with
and how the press can be made more
responsive to the views and the hopes
and aspirations of the large masses of
the people in our country. This mat-
ter ig receiving the earnest considera-
tion of the Government at this mo-
ment and I would like to assure the
House that in consultation with the
Department of Company Affairs, the
Goverrment proposes to introduce
suitable legislation for this purpose
shortly. In the meantime, however,
even apart from the structure of the
press, the Government is examining
further how its accepted policy of
canalising advertisements more and
more to the small and medium news-
napers can be made more effective
Sir, some of the hon. Members have
spoken about the small and medium
newspapers and have also suggested
how these small and medium news-
papers can be helped. To help these
small and medium newspapers, the
Government had also expressed jts
intention earlier tq set up a newsnaper
finance corporation, If the hon. Mem-
bers remember, this newspaper finance
corporation Bill was introduced in the
last Parliament session and with the
dissolution of the Lok Sabha, that
Bill lapsed and it has to be re-intrs-
duced, I would like to tel] the hon.
House that we are going to re-intro-
duce it. Some of the honourable
{ Members, including Shri Bhupesh

Gupta, have spoken about news agen-
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cies. I would like to say that the
problem of news agencies is allied w:ith
that of the press though the functions
which the news agencies perform are
distinct from those of the newspapers.
The problem of gwnership and controt,
however, is much the same as for some
newspapers. There is, however, an
added need for news agencies. There
is need in our country to develop an

Indian internatitpali ncws agency
which will be aple to
interpret the news and views
of the world oljectively to our

country and to project the image of
India in the t-'ue perspective abroad
Such a news agency is at present lack-
ing and we continue to see the world
through the eyes of foreign news agen-
cies, Our image abroad js also pro-
jected not so much by us but by others
who are in their own way interested
in interpreting our views to the world.
Here 1 would like to mention about
the point which has been raised by
the honourable Shri Bhupesn Gupta
and also by some other Members and
that jg regarding the PTI. Not only
during the last discussion in Lok
Sabha, but many a time while reply-
ing to 3 number of questions we were
saying that this recommendation of
the Press Commission to turn the PTI
into a statutory corporation is being
considered, it is being examined by
the Government and now I would like
to repeat

SHRI BHUPESH GUPTA:
it, repeat it,

SHRI KRISHAN KANT:
active consideration of the
ment,

SHRIMATI NANDINI SATPATHY:
Yes, Mr. Krishan Kant says it is under
active consideration of the Govern-
ment, Of course, it is ynder active
consideration of the Government. 1
would like to tell honourable Mem-
bers that

SHRI BHUPESH GUPTA: 1 hope
only yours a'nd Shrimati Indira Gan-
dhi’s activity in this field will not be
the same as that of your predecessors,

Repeat

It is under
Govern-
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SHRIMATI NANDINI SATPATHY:
...at this moment it is nol possible
for me to say anything further about
the PTI. Bui I would like to mention
one thing which has been mentioned
by the honourable Shri Bhupesh
Gupta and that is regarding the
journalist working in the PTI. He
mentioned about Mr, Vats. I would
like to say personally 1 know his
case and I hope the people concerned
will look into it and do something
which will solve this problem, Most
of the points raised by honourable
Members are absolutely common.
First I will deal with the imporiant
points.

One point mentioned by different
Members was regarding the constitu-
tion of the Press Cowwcil. I would
like to mention here that after the
constitution of the Press Council a
new gnd important stage in the deve-
lopment of the press in this coumry
has come. The idea was to maxe the
press function more and more in a
self-regulatory manner. Recently,
however, there have been criticisms
both about the functions of the Press
Counci] and about its constitutior:.
The points raised have been 1taken
note of by the Government. The Gov-
ernment, however, continues to be
of the view that the freedom of the
press can be best assured by the mem-
bers of the press taking upon them-
selves, to the extent possible, the
responsibility to ensure objectivity,
fairness and responsiveness of the
press in a developing society, and that
sort of responsibility can best be
entrusted to a body representative of
all the elements which constitute the
press.

Then I would like to come to the
film industry. Mr. Alva and some
other honourable Members mentioned
about the censor in filmg and also
about foreign films. You yourself Mr.
Vice-Chairman, also spoke about the
import of Ame=iican flms I  would
like to say that no such decision has
been taken to stop the import of Ameri-
can films. But what the Minister for
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Foreign Trade has said earlier in the
Lok Sabha ig that the agreement that
the Governmeat of India had entered
with a group of American film asso-
ciation people has not yet been re-
newed. It expired on 30th June and
how we should proceed about the
matter is yet to be considered. I
would Iike to assure my hon. friend
Shri Joachim Alva that we are keep-
ing a constant watch over the censor-
ship and it will be much easier for
us after the recommendations of the
Khosla Committee are implement-
ed . . .

SHRI BHUPESH GUPTA: Initial-
ly why was not the film on Lenin and
others released? Now, of course, it
was released.

THE VICE-CHAIRMAN (SHRI
A. D. MANID):' You put a question
on that,

SHRIMATI NANDINI SATPATHY:
I appreciate the concern expressed by
Shri Alva about foreign films and
censorship. Once Khosla Committece’s
recommendationg are implemented, it
is easier for us to attend to this pro-
blem and see that we get cleaner and
heajthier films,

THE VICE-CHAIRMAN (SHRI
A. D. MANI): A point was made
about AIR being converted into a
corporation,

SHRIMATI NANDINI SATPATHY:
Yes, sir. This is about the information
side of the Ministry. I would like to
mention one point here, Shri Advani
in his speech mentioned about the
appointment of Pi1O and there he
quoted one editorial or something
from the National Herald «nd said
that there was difference in the gov-
ernment and certain unfair means
were adopted while appointing the
PIO. I would like 1o sav that no
unfair means ever were adopted and
I would like to tell the hon. Member
and the House that this was done ac-
cording to the recommendation of thc
UPSC. It was decided by 5 commutiee
headed by the Chairman of the UPSC
and government accepted the recom-
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mendation of the UPSC. So, there was
no question of doing anything in an.
unfair way.

SHRI LAL K. ADVANT:
officer was superseded.

SHRIMATI NANDINI SATPATHY:
This happens many times, When the
names go to the UPSC, they decide
about somebody and that is accepted
by the government. In this case also
this wag the only thing done by the
government. Why they did not con-
sider the senior officer, I cannot say.
But this much I can tell the House
that nothing unfair has been done in
this case.

A senior

I would now like to touch upon
some of the points in thr hroadeasting
side of the Ministry., As the hon.
House is aware, we are trying to
cover ag much area and populaticn as
possible during the Fourth Plan by our
medium wave {ransmitter and we
hope by the end of the Fourth Plan
89 per cent of the country’s popula-
tion wil] be served by All India Radio
stations. In regard to our exterhal ser-
vices, while our objective is to make
the voice of India heard in as many
countries abroad is possible, we natu-
rally want to attach greater impor-
tance to our neighbouring countries.
Sir, Mr. Krishan Kant has mentioned,
during his speech, about the super-
power transmitters and also pleaded
for high-power tra'nsmitters jn Ladakh
and the Andamans. I would like to
say, Sir, that a medium-wave sta-
tion has already been established in
Ladakh at Leh and a more powerful
transmitter cannot be established at
this stage there because of inadequacy
of power supply. We are, therefore,
setting up a high-power medium-wave
transmitter at Srinagar where power
supply is available.

SHRI OM MEHTA: Very good. We
have been compensated for sitting
late.

SHRIMATI NANDINI SATPATHY:
Later on, when power supply im-
proves, we will think of having 5 high-
power transmitter there. Sir, the
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question of setting up a powerful
station in the Andamans has been
examined, A super-power trans-
mitter will not reach the waole of
Indonesia and Malaysia, It will cover
these ccuntries only partially. We
shall, therefore, censider whether,
having regard to our resources and
priorities, a scheme for establishing
a powerful transmitter in the Anda-
mans for broadcasting our External
Services should be included in the
Fifth Plan.

Sir, he has also mentioned about
the super-powcr transmiter. We have,
as the hon. House is aware, two super-
power transmitters, one at Calcutta
and other at Rajkot and they aie
catering to the countries outside. Sir,
hitherto our External Services were€
broadcast on short wave. Now it has
become possible to supplement these
short-wave broadcasty with medium.
wave broadcasts to the neighbouring
countries, Shri L, N. Misra is not
here. He mentioned about the Chanda
Committee Report and some other
Members, Mr. Advani, as far as I re-
member, also mentioned about the
Chanda Committee and turniag the
All-India Radio into a corporaion.

Sir, T have already mentioned 3nd I
want to say now that the question ct
reorganisation of the All-India Radio
has been given a good deal of atten-
tion 'after the Chanda Committes sub-
mitted its Report. Sir, as the House is
aware, the Chanda Committee had re-
commended that the AIR should be
made an autonomous corporation.
While the Government agrees that an
organisation like the All-India Radio
cannot function without a great deal
of administrative and financial
autonomy and they are in favour of
reorganising the AIR on that basis,
Government are unable to accept the
view that an autonomous corpora-
tion controlling the broadcasting policy
would be better able to reflect the
needs, aspirations and views of this
country than an organisation coairol-
led by the elected represeniatives of
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the people. While, therefore, the Gov-
ernment are considering reorganisa-
tion of the AIR to delegate the re-
quired measure of administrative
autonomy to the organisation, Govern-
ment have been unable to agree with
the recommendation of the Chanda
Committee that it should be made an
autonomous corporation,

Sir, one of the hon. Members suid
something about the expansin of
television. 1 think, Mr. Arjun Arora
mentioned about it. I would like to
mention here that television is in a
very preliminary stage in our country
now and it is, as you are aware, only
in Delhi. But we have plang for the
development of ti.e Delin Centre and
we hope that by relaying; Delhi tele-
vision to a station at Musscurie, the
Delhj Centre will serve a much wider
area than it doss at present in Haryana
and West U.P. In addition, from 1972,
we hope to be able to start televi-
sion gt Bombay 'and Srinagar, Bombay
with a relay station at Poona, and
three other television projects are
under active implementation and it is
our hope thzt by the end of the Fourth
Plan, in addition to Delhi, Bombay
and Srinagar teievision cenires will be
functioning and also the Calcutta,
Madras and Lucknow ones,

Now I come to the point that the
hon, Member Shri Arjun Arora made.
We propose to have a television
station at Lucknow with a relay cen-
tre at Kaupur. He mentioned in his
speech that it was decided to have a
telcvision centre at Kanpur in the
beginning, and some promize was
made by some ex-Ministers, Mr, K. K,
Shah or Mr. Satyanarain Sinha or
Mr. Gujra] about it and that now
there ig a shift in the policy. The
assurances given by the Ministers are
not cbsorved, he said. But I would
like to say here that there was no
such assurance and no such firm de
cision was taken to locate it at Kan-
pur.
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SHRI ARJUN ARORA: Does she
mean to say that Ministcrs in the
Government make public declarations
without taking a firm decision? I
hope that is not so.

THE VICE-CHAIRMAN (SHRI
A, D. MANI): This is a maiter of
argument. She is replying on factual
basis. Don’t interrupt the proceed-
ings.

SHRIMATI NANDINI SATPATHY:
I want oaly to state the fact that no
firm dccision was ever taken in this
matter. It may be that any of them
might have stated that they would
examine the question.

SHRI ARJUN ARORA: No, no.
They made an unequivoca] statement.

SHRIMATI NANDINI SATPATHY:
We found that one transmitter locat-
ed between Kanpur and Lucknow
could not serve both the cities. It
became necessary to have two trans-
mitters: one of them will be located
at Lucknow and the other at Kanpur.

Next question is the location of
studio for production of programmes.
The Government felt that Lucknow
was a more suitable location. This
studio will be fed with both the
transmitterg at Lucknow and at Kan-
pur.

So far as the development of TV
network in the country is concerned,
as I have already told the House, we
shall not establish more than one
studio centre in a State. TV pro-
grammes production is a very expen-
sive thing, as the hon. Members know.
The programmes from the studio will
be relayed over the TV Transmitters
that may be set up in the State or the
region. Lucknow in this case is meant
for th. whole State. Lucknow 1s also
the capital of the U.P. State

SHRI ARJUN ARORA: Kanpur
will have at least four times TV re-
ceiving sets than Lucknow.

SHRIMATI NANDINI SATPATHY:
I would like to say that once it is
established at Lucknow it wil] serve
the whole State.
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Here I would like to say one thing
that it is very unfortunate (hat the
hon. Member hag thought it fit to read
motive in this decision. It is not fair
to bring in officers’ names or anybody’s
name in this context. It is not a good
practice, because the decision was
taken absolutely on professional con-
siderations.

SHRI KRISHAN KANT: What
about making some arrangement,
whether at Amritsar or at Jullundur,
which are covered by Lahore televi-
sion.

SHRI OM MEHTA: Why does not
he talk about Haryana?

SHRIMATI NANDINI SATPATHY:
That is the point which has drawn the
attention of the Government, and we
are qQuite aware of the situation there
and we have already sent a proposal.
It we can have a TV station during
this Plan in Punjab, it will be able to
solve this problem.

SHRI A. P. CHATTERJEE: What
about Calcutta?

SHRIMATI NANDINI SATPATHY:
You know the position about Cal-
cutta.

THE VICE-CHAIRMAN (SHRI ~
A, D. MANI): Do not cross-exainine
her.

SHRIMATI NANDINI SATPATHY:
The land position was difficult. Now
they have decided to give the land
and as soon as We secure the land we
will start the work there.

Mr. Advani has mentioned about the
AIR staff artistes. The position is
that staff artistes already enjoy most
ot the benefits which are available to
Government servants. They are em-
ployed on long-term contract. He
said that anybody can be thrown out
at any time if they do hot satisfy their
immediate bosses, or something like
that in Hindi. I would like to say
that these staff artistes are employed
on long-term contract.

SHRI LAL K. ADVANI: What is
tlie objection about bringing them on

a par with the other Government ser-
vants?
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.SHRIMATI NANDINI SATPATHY
I am coming to that, I will tell you
what the difficulty 1s, This point has
been discussed with them but they
are not umammous on this question
Some want to be made Government
servants but others do not agree with
this Unless this question 1s decided
1t 1s very difficult for the Government
to take any action in the matter,

As I have said they are given most
of the facilities that are enjoyed by
the Government servants Leave and
other concessions given to them are
also the same as those applicable to
the Government servants One point
of difference is that they do uot get
pension but are entitled to contribu-
tory provid nt fund We are at pre-
sent considering certain proposals fer
revision of their fee structure as has
been very kindly mentioned by cne of
the hon Members We hope tn 1ssue
finel orders in the near future This
will achieve rationalisation of tlie fee
structure of the gstaff artistes and
establish a correspondence between
fee-scaled and salary-scaled persons
doing work of a similar nature Fur-
ther changes in the staft artistes sys-
tem will be considered after thig re-
vision of the fee structure has become
effective and also when some other
reorganisation measureg are taken up

SHRI BHUPESH GUPTA I am
told some of these people who broad-
cast 1n English had left AIR and now
they have taken up jobs in various
concerng and some of them now like
to come back as part-timers for
broadcasting I do not know what
this thing 1s That hag been brought
to my notice

SHRIMATI NANDINI SATPATHY
I have no 1dea Except those who
are invited to All India Radio for oc-
casional talks I do not know whether
anybody who was appointed hag taken
up any job outside At this noment
I have no information

SHRI BHUPESH GUPTA  That is
Roshan Menon or somebody She had
left 1t and joined some Sita Travels,
and I was told that she 1s now {rying
to come ag a part-timer She is a
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good broadcaster, 1 have no objection

But what about juniors?

SHRI ARJUN ARORA- She was a
very good broadcaster She should be
brought back as a part-timer

SHRI BHUPESH GUPTA  She left
for a bigger job for mon y Now,
vwhen you bring such people back as
patt-timers the juniors naturally will

have a grievance You should tramn
up the cadre

THE VICE-CHAIRMAN (SHRI
A D MAND The Mimnister will

t ike note of the point

SHRI JOACHIM ALVA We want
our women announcers to pronounce
Lke Indians—ag the Prime Minister
dres, as the hon Minister does—or as
tne Pakistamis or Ceylonese women
announcers They have all got one
Asian account Our men announcers
T ve always been excellent

SHRI BHUPESH GUPTA This
question should be looked into

THE 7JICE-CHAIRMAN (SHRI
A D MAN'/  You will take note of
it An hon Member mentioned about
the Yuv Vani programme While
abpreciating the progra.nme he
saxd that this should be done by the
yYouth ang fo~ tte youth 1 would
Iike to say that the Yuv Vani pro-
gramme 1s actaally done by the youth
and for the youth The whole thing
18 managed 'y them Then a point
was raised about the AIR that there
1s personalis:l puolicity there  ard
the PM and other Ministers were
bought m T wo'ld Lke fo jay
that the AIR as the matter
of policy deliberately  deofficialised
news Even when policy statements
are made by Ministers they take
enough precaution not to take the
name of the Ministers unless 1t is
absolutely necessary

SHRI BHUPESH GUPTA: I can-
not catch you 'That is to say, if they
refer to you, they would just say
‘Minister for 1 & B’
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SHRIMATI NANDINI SATPATHY.
[f 1t 18 absolutely necessary, they cah
say 1 & B. Minister but other ~ise the
policy is being stated.

SHRI LAL K ADVANIL' There is
no potat 1 omitting the name The
objection 1s to the programme of
Spotlight,

SHRIMATI NANDINI SATPATHY:
I have the facts about it. If the
House 1s willing I shall give them.
I will read out the names of the gen-
tlemen who have participated i the
Spotlight programmes.

THE VICE-CHAIRMAN (SHRI
A. D. MANI) This question has been
asked in the House and answered,
She can proceed with the points and
try to conclude the proc~~dings It is
about 8 o’ clock

SHRIMATI NANDINI “ATPATHY:
1 would mention that he nas said thar
some of the people who are mvited
for thig Spotlight programme are bias-
ed or they belong to some particular
group or my Party. [ would men
tion 1t and I will read the few names
of people who have participated at
different times in different program-

mes:
Shri Pran Chopra

Shri B P. Duit
Shri Aniruddha Gupta
11 ndustan

Shii Ranjt Roy o1

< Standard
Shri Barun Halder
Shiri Abdul Husain

Shr; Dilip Mukhetjee of Tineg of
India and so on,

SHRI BHUPESH GUDTA-
them are nol youngmenh

Most f

SHRIMA™ NANDINI SATPATHY"
1 do not a: jute it but he says that
.ey belong to a particular group.

THE VICE-CHAIRMAN (SHR! A.
™ JANI): The question has Feen
an wered Arising from the debate if
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you feel more information 1s required

table a question and seek more nfor-

mation,

SHRI BHUPESH GUPTA. Is there
1s any policy and whether there 1s any
criterion for selection of a person®
They cannot put a man to breadcast,
who 15 a communalist. The country
is secular,

SHRI LAL K ADVANI: Put Mr.
Gupta. .

SHRI BHUPESH GUFTA, Mr.
Gupta does not want 1

THE VICE-CHAIRMAN (SHRI A.

L MANI): I will wed the Minister
not to answer arguments but to pro-
ceed

SHRIMATI NANDINI SATPATHY:
So all these criticisms tial have been
made about the AIR that 1t is having
a personalised pubilicl.y and is trying
to builld up—and Shri Raj.arain said
they are trying to bu.ld up the image
of the Prrme Minister—are not correct.
I think 1t 1s not necessatry tor the AIR
or anybady else to build up the image
of the PM of this country. he 1ma-
ge has already bean made and the
people of the country know about it
and I do not think the AIR ha, any-
thing to do with the buiding up of
further imape of tha FMi,

SHRI A P CHATTERJEE: Piease
do not further it.

SHRIMATI NANDIN! SATPATIHY.
We will never do thai. e Chatter-
jee, by his speech, Dy a3 attack, is
try'ng to build up thc inage of the
PM more and more and chat is why
we thank him very much.

SHRI BHUPES3fI CGU!“TA; The
Syndjcate, the Jan Sangh and the
Swatantra alliance nas becpn the grea-
test 1mage builder in this country.

SHRIMATI NANDINI SATPATHY:
With this I would like to wind up the
discussion, It has been mentioned
again and again that {3e AIR is only
putting up the views of the Govern-
ment or the Ruling Party and g0 on
and sg forth but some of the Mem-
bers from my Party have already com-
plained that the timg that my Party
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Members get 1s much less than the
time the Members of the Opposition
get and I think to some extent this
allegation 18 correct,.

SHRI ARJUN ARORA: Correct this,
8 p.m.

SHRIMATI NANDINI SATPATHY:
So there 1s no question of AIR having
ahy sort of partial outicok as it has
been suggested by some of the Mem-
bers On the other hand, it is too
hberal and 1s trying to project the
true democratic attitude ofi the coun-
try.

SHRI BHUPESH GUPTA; This is
not correct that her parly Members
do not get time because some of us
hers make news Sir, suppose you
marry it 1s not news but th: nioment
you divorce 1t 15 news.

THE VICE-CHAIRMAN (SHRI A.
D MANI) We are not giag intc a
general discussion  The Minicter may
proceed with the other p,ints please.

SHRIMATI NANDINI SATPATHY:
Mr Krishan Kant has said about pub-
licity regarding Bavgla Dash You
know, Sir, and the hon housa is also
aware that whatever is possible about
this the All India Radio and the Mi-

nist’, through the other miedia are
trying to do He has mentioned
about displaying posters and other

things We are already doing it, not
only the All Tndia Radio but the other
media also

Sir, Mr Alva made one point Be-
sides censorship of the films, he has
gaid that there should be a national
biography series on the Al Ipd?a
Radio I would like 10 say that 1t is
a good suggestion and wz will take
note of it.

-,
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SHRI BHUPESH GUP1A. I hope

there won’t be political discrunination
in it.
THE VICE-CHAIRMAN (SHRI A.

D MANI): No, no. Let her continue
please.

SHRIMAT! NANDINI SATPATHY:
Sir, T think I have covered almost all
the points made by hon. Members and
the suggestions mada b, hon Mem-
bers will be borne in mind

SHRI BHUPESH GUPTA  Whst
interest we have 1n yoar Ministiy; it
ic 8 o’clock and we are sitting.

SHRIMATI NANDINI SATPATHY
Thank you very much for that

SHRI LAL ADVANI- Sir,....

THE VICE-CHAIRMAN (SHRI A.
D MANI): No, no.

SHRI LAL K, ADVANI: The right
of reply?

THE VICE-CHAIRMAN (SHR]I A.

D. MANI): There 1s no ri.ght of reply.
Considering that we have sat

SHRI LAL K ADVANI:. 1 cannot
claim it as a right but, Sir, it has bzen
the practice of this House . ..

(Interruptions)

THE VICE-CHAIRMANW (SYUR] A.
D MANI)' No, no. There is no
question of any reply The matter
ends now

The House stands adjouned  till

1100 a.M, tomorrow,

The House then adjourned
at five minutes past eight of
the clock till elcsen of the
clock on Weadesday, the 4th
August, 1971.



